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Hon'ble Mr. V.K. Seth wBola
Hon'ble Mr. R.K. Saxena-J.M.

For applicant- Nofe.

For respondents-3ri Anil Srlvastava,lealned
counsel.,

Record shows thag fresh notices were issued
to the applicants on 28-4-95 and several months have
have passed since then. However, nobody has put in
appearance on the&ir behalf today.and there is also
no application on their behalf for adjournment. we,

therefore, dismiss this 0.A. for default of the
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0 .A. No. 273/89(L)

20TL

Brief Order, Mentlonlng Ruference

"How comwlied

numbar if necessary with amd
of - date of
, order compliance
‘ and datc , o
| | Hon! Mr. D.K. agrawal, J.M. ‘ .
; ' ‘Gfi) Hon' Mr. K. ubavval A.M.
f‘ ;9/11/89 ‘bhrl H.N Telharx counsel for the appllcant and
‘ Mr. D.3. RandhaWd counsel for the respondents‘
E are present and heard., We have Derused the ‘
) 'order dated 29.9.89 whereby it was ordered E
Pr fthat the Opposite Pargy may hold examlnatlun
“with liberty to the aopl:cants and the personS
: concerned to appear for the examlnatlon. lewever,‘
¥ ation

the appllcant No. 2 dld not appear in the éxamin

N0w”the’qUEStlon 1§ ‘&s to’ whether the resultAef
the examlnatlon be declared or not’ -We are '
of the oplnlon that -the result of the examlnatlc
be declared Wthh w;ll remgin s-bgect to the

final decis.on of. the T51buna1

Pleadlngs are j-

n .
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In ¥he Cenbral Mninistrative Tribunal

Alzhabzd Sench st Lucknow.

<

Case Ho. . Q?Bof’ 1989££‘>

(histriet Lucknow

o

:

A
- . e . s
el oS40, Class ITT 8Sbafl Associntion

ko) . b
7 g S Menak Hagar, Lucknow and anohter,

. T 2 &
QQl.“Q‘O"AQleJ&ﬂUSQ

- \

+ : Varsius,

Uslon of India and obhers. esneenrasonsiagpondents,

Qleos wvfj, 9% . Lapdex.

W tescription of documents relied wpon Pase o
*F;“'Llﬁb ‘ - /

o 1. Appliceztion 1 to 13,

S : , #ﬂfjjxﬂ"‘ . hnneyure-I- Order dte 5 -9. 69 14615

=3 3216)/3/7 3 tnestrenTI-Order at- 8-2.%9 /6 431

—\x B . . . (‘ A-— -
7’ ' o 4, Anmaxure-IIl-Order 4. l 9~9'%7 32 -
N ‘ ' 5, Amnezure-IV-Recsgnition Jetter lssued by 33
e C Railway Board, o
o~ , 6, fmerwre=-V-Poras 12 and 21357 ruheeFnamad 324

/ by Railvay Baesd ﬂ{gﬂ; 043 T ye ks "
- : ‘ 7' hakgeo o A
Lo Tael M 35 448

fuseyure~YI~Lotter b, 7.12.7%.

—
(€2
-
et g
=3
s}
.

5
[}
[
(=3
i3
e
(—h

Ba ﬁfsmwe IT-Iotter d%.101.1.1988, : 4 s 4’) 4 ‘7

- 10. frmemurew-Vili-Representabion of €.P.mn,3 5 LD
snd 4 4%. 14/18/4/1989, 4’5
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In the Cembral Administrative Tribumsl
;
j Mlehabsd Bench at ILuclmow,
| Case fios 301 1085.(1)
i v
|

|
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Luclnow Through its & emeral Seeretrary W.K.Srivastava son

- — e

’ of 8rd P.l.Srivastave resident of Bhade leva, Luckmow,
.\ :
< \ 2 HeKeSrivestava son of Sri PJ.Seivastava resident of Bhadeva
i & ‘\ Ionclawow ab present employed sag Chief Desi gn Asgistaat
’5‘3‘ ‘r'\ \ 7 .
;

Garriage Rirec ‘tm*atu HelleBa0ey Incknow,
Chasoeen al"“»-pplicfiﬁbs;.

Varous,

1. Union of India through Secretary of Hinistry of Railw

o~
Y 2

Govarmment of Iadia ®ail Bhawan, Wew Delhi.,

o

« Rallway Board of Rail Bhawsn, New Delhi through its

Chalrman,

5. Hesearch Desiges and Standard Orpanisabion (Mimishry of

Radlways Manak Wagar, lucksow) throngh its Directors”
Ceneral .
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4, Ttirector Gensral of Research De

a 1. Particulars of Order against which applicatior is made:

1.

tion (Ministry of Heailwsys

or

—:2-

LR R ¥ J

That the pressut sppiication uader seciion 10 of

/4

giges and Standerd Organiss~

) Mamak Wagar, Lucksow,

f e
iﬁwinmnnd\‘ 2504

The Adninistrative Tribunsls

made a-aingt the wobi

D epa-tmental

with the formation of

in the cader of Class

*

‘t{) bea h@ld 8321 élsuns.gg
tion :»ss.o‘,le- ve ./,Z.Lf./f )

Staff Notife dated 16,

Bogireering Department

ce 1l

Competative examinabion in commection

a panal to 111 the

vacascies

Fae8.0. agairst 5% quotbs
-
Snehobmnol

ride lmhucaﬁcf the examizaw

Teen M‘“‘/ mcé

*3‘:3ﬁocooocmia i wcoaoe‘l/‘u

5:88 preseribisg the svllabus

82
for the same which

o

84

/;ndﬂmtﬁ

yilabus is also subject matier

of challenge by this petilion and fhe petibioner

clzimg the reliefl by

this this Honible Trib

l

unel may be ple

LIS he B e . 2
Iabus prescribad by the opposite

£

party to be illegsl and to camcel the same axnd to

i

direct the opposite

parties by suitable

orders bo

hold the aforesaid exonimation keeping in view and
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E(AP) 72/2/30 of 7,12,79 and the syllabus Apperdix 1

to lebter dated 17.12.79 on gome sulbable date

2o Jurisdichiong

That the apolicant declares that the subject matter

1 w ey u m, 2 1 ey o
h the redressis sougkt by the applicants

ie within the jurdediction nf The Tribumal.

3s Limitebion:

That the applicernt further declaras that the

R R T )54

kg mede within the period of

e
o
ot
.:‘
Lo
E
z
o
c%‘
[
{~.~1
..<
bk
o
o
m,

Limitsbion prescribed by gection 21 of the A-ct from

the date of the order impugaed and rejection nf the

i)
i
e}
e
25

bation by the ooposite perty = .“cmalv- dated
82489 and the dabe of rajeclion of ropresertetion

19.9,198%.

5.9-89, 8.2.89 a2 19.4.69

Qd.ﬁ."..'..!“.“!.l'ﬁ'.l‘ﬂ’.""'

The ordsrd dab

irclosed herewibth as Ainexure Ho. I, 11 and

IIT 4o this petition.

of the Casog-

e

(A) That applicart rumber 1 is the Recomnised idssocie

~tion of the Class ITIL Staff of R.D.5.0. with the

gtrength of sboubt 1,800 members, The pholostate

copy of recopnition letter issued by the Falluay
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Boord vide leller nos E..L.B 1/69 /8 5/@8 dab

Ny

29,12.,75 under J.C.i. Scheme im faveur of the

[ RV

gpplicant s Ammexurs Noeds

bady and

b
-t
63
o
&
s
~4
]
2}
g Yy
&
A3
o
=N
=3
[+

(B} Teat spplicant no.
its object is Lo as well as has besn to promobe the
best imberest and to securs the dus aed proper comdi-

tinas of service swd work *@r the wellsre of the .

employees a8 well as to work to improve the efficiency

-

sed shamiard of work as well as to secure gres .Gﬁi
inﬁe?@sﬁ of the employe¢svagé ﬁo gee thal co-opera-
tion between Govt ond the employ2es may be mainbaize
ed as weii as to save the employees from exploitation

from sy corner,

{C) That applicant no.2-is the Genersl Secretsry of

.

Applicast ro.l.

(B) That the spplicint no.R is also a carxdidate to

sppear in The said examination being ome fulfilling

the condition 8 of eligibility as prescribed and the

nae |
epplicant/finds place in the list of eligible cang!

dates.
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Fules framed by the Ministry of Railvays and the

(E) That applicamt mo.2 ie ab prosemt uhlf‘f Design

L.

Agzigtant in the Grege of 2000 to 3200 sad has gob

to his cradit more them 5 ymars nem fortubious seTvics

(B) T"%aﬁ TeleBe0s 15 an asseocinte O‘pﬂtcfi‘ nf the B

.

Roilway Board and is subject to and goverwed by the

R ok A v oL b Sk S e s gl

x?mlnw’ Board.

- R e | iR e

(Fel)s That paras 212 asd 213 of the Texs is f:ued by

the opposite perties 1 and 2 by the name Tedien

- "‘r"‘:“' coma il

" iministration and Fimasce issued vader the

.»»l.‘u

glgeature of the “ecretary Rallway Board declares the

ReleB.0a to be the attached office of Railway Board %
!

smd bhe

{[3

 sald paras 1.2. 212 snd 213 veads as per

Exmexure NoeSe

(8) Thabifthe p-ara 123 and 124 of the [sdian Reilwey
Bstabliskne-~st coce are vel evaat and reads as usdevs

-

#1235~ The Reilway Board have full powers
to nake rules of gewersl applicabion o Group C 2md
Group D Railway Servasbts ueder their Comtrol.

W14 The Gererdl lamager of Indian Railways®

have full powars to make rules with regard to F

gervants im Group C & D under thelr control provided

they are ot is-comnsisteal with aay made by tke Pre
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sidert or the Ministry of Rallwayse "

fode further provides as umders

; cot WPROHOTICN BY LIMITED DEPARTHENTAL CCIPETITIVE

P
i e "

EXAMINATIONE- 25% of the vacancies for vhich panel

is required to be franed ab any one time for Group B

- ; . poste im {(a) Civil Bngineering Tepartment (b} Mechani.
[} - R
3 csl Bnpineeriag Pepartment (¢) Blectricsl Engineering
: Nepartiewt (4) Sigeal and Telecommumication Deparbe
5, _

maat (e) Tramsportation (Traffic) amd Commercial

@
A

| 4 ‘ | | N
s Nepartment(g) Storés Depariment (k) Accounbts Depart=

. " . ] l .. . C
~ ‘ ment are reserved for beiasg filled through Competitiv
) e st I -,

e

) : , xamimation limited fo deparbtmentel candidates.

[t

(. : : Notee= The detiails of tke scheme and obher insiruce-

v

tions covering the various aspects sre conbained in

Al
. , the letters isszued by the Rellway Hinlsbtry on the

' matter from tinme to time,

(1) Taat the procedure for kolding limited lompebi-
tive Exgminabion (L.D.C.E) to £111 25% vacamies

in class IT alongwith the Scheme of the examination

% _
as per Railways Board's lebter mo. B( W®)79/2/30 datec
| 7.12.79 =md the syllebus of professional subject
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1
b
i
1

B Saasitecins

w7

vepers 1T A and IT B is ab mh@d herewith ag Anmexurs
EN A

L

HoVI parbicularly and so far as it

< P
ralabeg Lo

Mechanical Eagineering Departmeat as the post

03 -

involved are of Mechanical discipline,

(J)e That in view of parag 123, 124 and 211 of the

Y

R—mu;y Betabl dshment Cf.)d and the Bcheme of the

L1
t

exaningtion referred to sbove a2ad the syllsbus and
other relabting imstructions thersto
od sud framed by the Railvay Board azd the

-

of v’mlww (Railway Board and mops @lpso and af
the '.E-"%..T).E%,G. which is am associate ’ of fice of Railwzl
Board had no jurisdiction or ajthorily to prm
any sondition or syllabus contrary fo the on e p%c:f*':‘
cribed by and cop awed in the letter dated 7.’1.2,‘79.

s

ailway |

Pogd

of fnistyy (Railwey Board) Asmexure no.6 9

this petition.

(K) That in view of the sbove the applicart submit §
that the syllabus conbained Iin Amsexurs n0.2 wi rh

r2f pence to paper no. LI-A and II-B russ counter

ond cowbrary to the imsbruction issned by the Falls

way Bmemed Ministry (Rallway Board) as referred fo
bove as Annexure no.G. {“*ﬂ w;lab presceribed
5),0&\7“3 a8 .(-\.ﬂl-rw..ash..;. 5 e HES 19

:‘b A oo o y k3 4
Asmewuve n0.2 rins counbter to the leiter and epird



Y.
7

of lettor dated 7.12.79 referrad to sbove which will

|P .
apvnav from the nose itself which says "the stasdard

t ‘
i
of qua stion p‘”ﬁJ“'{‘S should not be 1‘1%@1‘3\1\"5 and it

“ ’ 2 - . '3 . ' '3
: should wot be more than the shendard of matriculation

Sy f . .
o P (L) Thot the assessment of vacancies for which the
i ' compebitive examinsbion is to be held is not corvecd
S f . ; P . " ; 2
; 2rd needs be rmcxui reviewad, The total no of
i , ' o v,
i vacancies for L.D.0.E should have been 8.
i Assesament of Corpect pumbar of ¥ecanclogim }
Ref Tusy Board! s letter No B (()87/2/72 db,
Bofi- Hal ay oerd S ey . i & Ul !
| {
. : ' :
0 _ Lssessed vacanciest Actuel vacsrcies + Awbicioabed
S
e o vacancies (due to normal washage
| QQ '
: { ’ : \ '
‘ ; in rext two vears) + 30% of Gadre
o
)'T b . i \
' Strangth

in 19860

f
ieg= Oze due to resigration of 3hri

: hetual vacancies=R 0 g

T Pl L] iy g =

: . 5 Bajs Gopalan,b.Dee/Carr/RDE

i Al"i’t:*,(llp?fi&@é - 0 b ﬂ,]c‘t OUcilaI'l,[ QB.L 0/( ax’ / L. O
PI"éi second due to retirsmernbt of

» Cadre stréngth =6 Sri S.inenitha Krishna, WE/Mech J

&

\G)£
&m

In 1988

hotusl vacarcies = 15 14 poste of Dy. Directors

opersbed in Class IT

T
One post due to resigeabion of

Sri KoGP e Rao, AU ,/u‘p
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30% of Cadre

Assegsed vegancies =

5, Grounds for relief with legal provision

B9 L3

Shri C.3.Sharna DO ' fiagon

it
‘_—L

lc ipated
= 6 retiring in Hov, 1989,

4

o9 15'{ 1‘5‘6 Vg‘”
w2

K
ing =8 + 11 = 30
: o

o~ Prave

D
6]
0
o
for}

3

8

% of vacancies for IDCE :?_';sgﬁ%g_ﬁ = 745

=3 (e

foct thal the syllabus

(a) That inm view of the
prascribed if of very hi: mor mature aud stasdard

than that of mateiculalion kas

ing a good wumber of member

the opppurtuaity of sppearing im the test irrespec-

g ‘the oligibility ,ﬂlfz.ca-

tive of their fulfilling the olig

by the Efirflcﬁ rv of Rallvay vide Anwexug

Railu ra,y Bna_'m are liable to

tests 1ikely to be held from 30th September 8

@
GJ

nead be stayed and camcelled,zmd

{b) That the adsibional ressor and ground for canc

tioe of this test or the scheme of the te

)

iy
g
H
jog
D
=

B 5.0, i that the assessnend

by the

g in respact of which L.D.C.E test is to-

°
VaC 2RCLES
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, held inconsomnance with para 211 and the Railvay

" o Board's letter B(GP)87/2/72 dated 11.1.1988 Anmexure

d 7]
: NooVIITZ to this petition.
1
! ' 6. Details of the remedie es exhansted: ;
L : ,
Y P :
\II;I\“\\\ ’ n . » o . ; :,
{ ) That the petitiomer filed a representstion in this
P : : regard to opposite parties no. 3 mnd 4 on 14/18-4-
| " ]
‘ 1989 copy enclosed herswith as Ammexure No.9 to this
; ‘ $
* petition whick has been rajected by “he opposite ‘
ai
* party by communicstion dated 19.9.89 Ammexure no.IIT

7. Matters not previously filed or pending with any other Couri)

) ‘:
} i .
Re L » That the applicants further declare that applicants
3 : .
AN | % ¥ : : .
have nob pravieusly filed amy spplicationm, writ

2 or suit in respect of subject mabber of

‘ tiols application before auny court or authoriby or

any ovher Bench of the Tribunal asr is any such

Souglits - ]
2]
In view of the facts aed circumstarces narrated and
- $




h

1le

Eol

the grounds imdicated in paras 4 and 5 of this eppli-

cxbion The applicant pr V'S thﬁz the followin g:

reliefs may be granted:-
(a) Thal fthe %Rm uie of INCE i.e. Limited

Departmental Compatitive Bxanination Sc.mﬂuled “Lo ba

held weeof 50,9.1982 referred bf* abpve im parsuance

of R,D.5.0%8 Staff Hotice dated .59‘9?

coupled with the R.D,5.,0's Scheme and Syllsbus dated .

_ Q> Oy d 28D 14989

8.2,1989 Anmeyure 2 [to this application be cancelled
A

snd be directed not to be held excepl In sccordance
with t} e Scheme and Syllebus prascribed by Hisisbry

of Railway (Railwsy Board) dated 7.12,79 Anmexure —

lo.ﬁ m‘ter the correct assesament of vacanciss
\

in the 1 of Board's letbter dated 11.1.88 Anmazure

] w" ..b

no.8 to this petition, as the present scheme of

Exeminabion and Syllabus rums counter to paras 123,

124 and 211 of The Indisn Rallways Beteblishment

Code Vol I and Bailuagy Minsbry's letter dated 7.12,

1979 pl’“SCI’jblK‘w the prmcm are for INCE (Limited)
3 the Sz

b spartmen m}, Competitive Examinabion) an

Syllabus ‘iﬂaems’j‘ar.

9. Interim order p':',yt‘d fort-

the spplicant most humbly subnite and pravs

174, e
That The



! .
'ml,,n

! .
5 i a, i h:? ; ‘..'z,“ Y.
iheb ad an isterim order of shay pendisg the flnal

tsion of the applicabion may kindly be lssued xkxxs
the a2 aaid

rbice not to held the

C ) .
| %0.0.1980 on the basis of Scheme and Syllsbus issued

—
b | by the ReDeS.0. opposite party noe3 snd 4,
; |
'j f
10. - That t e requisite spplication fee of N5 450/= has
1 - - K
‘ . ‘ 3 = » b
‘ _ beex paid vide Poglal Order m...QJQOZZaQ qu&%’j
} , _
"‘ . see oYQ&QuiSﬁ‘*i@ﬁa b:‘f P{}S‘t OfPiCQQMWQ-cho. )
1
5
r ‘
) ‘ ‘ N
i : 1L, List of Enclosu ;

N .
hl L+ Postal Order Ho. oD 6)/90725&,@ 28 9. /9@—? |
| | : ssued by Post (Jffzce Mawalk IV ajtdg Ys AN

g
0

5..4;
U)

%
o

! ’
Y © . 2, hmnesure-I- Order dsfed & ‘i -37

! : | .
Tw Order Gebed 0.2- &9

‘ iy
B e AEnesum

4, fnmexure~IIl- Order dated [9-9-99

= AR

|
5. hanevure-IV- *‘-”‘e cogrition Lebler lssusd

' : by Railway Bosrd

> s 212 and 213 WTM&@M/N/?/ ‘;m

6, Annerure=V- Fars

DM AMISTRET e AND F1v ANT b

[k
e
:

7. hnnexure=ge-Letter Gbe 7.12,79

M‘h&ml“ﬁ"@ \fla," Ip G’Lé‘l" (1 1101019880
)

: 9 . Anpexupe-YIIlI-Representation of 0.PWo. 3
| | ‘ at. 14/18/4,1989




| 12, eprd ficecatd

T, BeleSrivagtava sor of Sri P.N.Srivastava

‘- aged sbout 44 years working as Chief Design
z&, .
“ Assistont Corriage Dirsctorate, R.D.S.0.,
o . : © Locknow as well as the Gemers
i \7,-\ P -

gl Secretrery of

{ L ’ ‘ | B.D,8.0, Class ITI Staff lxssm.vﬁ,,.m /o
. !

T
( .

C B”"dﬁ gan, Luclknow do he'ﬁebv verify that the
S :

! A Hamel L
i

contents of paras 1, 4, 5 6, 7 and 11 are true

to my krowledpe snd those of paras 2, 5

4T Gl X smd 8 are

believed by me ‘i::) ba true

‘ on legsl sdvice snd that I hage not aupoic*ossﬁ
i , .
, L any haterisl.
e i -

| Tabed:

- ~Ye “i Place~ Lucknow, Signature of Applicant,

S SISy

.

T Gounsel for the Ap Z cam‘,/
| o

. .

i

1

i

[

!

;

i
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Alishabad Berch at Iucknow

frase No. of 1939,

(Disgtrict Imcknow)

R Je8.0. Clags III Btaff Associstion
Mansk Nagar, Lucknow and anokher,

erescesnsEnE .ﬁpplic {}}3..?35‘

Versus,

sevmocue .?“\’GSPD&&GHES.

bbb 50 o = T,




Pt oMb odlis]

__ps— ﬂ/VNFY(/h-:"‘”"pag,(LA'

gaf e m/ur/ . INE/Tel o /RR.IDS/Tel. . JDR(SETY. .DS/Traek.Dir/Commzb@?- -
7~ .
In the Hon'hle Court of Central Adminintaatiue Tribunal
Allaha bad , Circuit ' 8ench Lucknow )
Case Noy /1;
ReDeSe0e Class III Staff Associationyeee. Psotitionar
V/s
Dimctor General , ReleSGo0efMinistry of Rly)
. Manak Magar, Lucknouw & others  ¢esecscse Respondenta
ANNEXURE_NOo =}
o . Government of ‘India l ' C eI
v~ Ministry of Rallways - . - . - :
Research Designs and Standards Oreapisatlon.
| | STFE NOTICE.
iﬁ,:, o Subs LDCE for forming panel to £ill up Class II(TCCh)
~ B Group ‘B! posts in Mechanical, Electrical -
5{ : s and S&T. Departments of RD0. ) :
) Reft This office Staff Notice of even nos dated
, . 12650896
,f sdaces .
, . - The. Limiteijepartmental CompetitivetEiaginatéen
'/Techs. for Group 1! (Class II)/posts in Mechanical, Electrical an
~¢- ’ - §&T Departments of RDEO which was postpone& till further
savice vide Staff Notice referrcd to - above, will now be held -
on‘30th SCpt. dﬂd lst. Oet.89 as per programne given belovn .
, ])ate . Pager No. ' Tlne L ,;gg&mmg_ f
| G LT _ AR
| : 30 9.89 Papcr No.l« 110,00 to 12. .00 hrS. © 2 hrse
' 4 a ~ (Genl. knowledge) . , ‘
5 5 3049, 89 paper.NooIIA 145000 17 oo hrse - 3 hrse .
. - - (Profcssional and _ ‘
- ’ . Tech, subject)e. . Lot L ¢
Lo ~, - 110400 to 13.0Q‘hrs. 3 hrse
e ‘ “.01010.89 Paper ‘NooLIB - S oo ‘ e
s : ) (Profes31onal and '
L .Teche subjcct)e L '
N '01.10.89 Peper NoeIII " 15400 to 17 OO hrs. .2 hrse

(Financial and "
: '- uafto RuleS)o

The datos fur v1va voce tost will be notified 1ater -One

‘ 24
[ to | well:

: The staff conccrnod may plcase be relieved
in time and dirccted to report/S0/E-II at 9,00 hrse -

sharp on 304989 in the Admne Bldge s KDSO/Lucknow for further

1nfornation regarding venue of the examination ctiCs

\lelﬁvdﬂv
" (Basant Kumar) 9&39

?'A/Nil:- , T ' for Director General ~

File.

DTT
J DS~
-JD/ED

JDSE-ﬂD,MRs T, TM(J , Thy,

No. EII/SLN/O/Cl.II/TocL/Ibch/LDCE

"~ Manak Nagar, Lucknow-226011,
vated 05409 »

.89. .
“Distribtution

4£441,DG,JDA-II,III, DSW,DS/CarF.,DS/MPéDlﬂ/ED Dlr/TostlnngR ,DSE

Dir/PSI DS/Sir Dir/Telecorle ¢J D
561 TDSH-BC, JDYN~ED (1 "

arrol 1,111, 1V, V, I DSi=WDI&IL,
iy 108/ 01/0) J08/¥P~LL, 111, IVfV VI, V01, VI11,

1,1I,111,JDRM= BIL BU JD/T(0
SG ILM AC JDS/Sig.I II III IV,V'%%S&%Z?fEEﬁéII

I II ,J DRM, 81, DT,0

p-ﬁt Oo
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Ta the © opbeel Administrative Tribumal

Allshabed Bench ab Lucknowe.
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4,0, Olass I+ Staff Associabion
1 anothers

Janak bag
poplicents.
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o Jbs/fe;o/w.a/.;;?z',JDs/Tele/BE,JDs/Tel’e,JDR(S&T). DS/Tr acley Dir/Commetany, .
. ro JDTI(PSI)~I(5hs Dungriyal) 450/Casfe ,JD/Comput ery ST
 50(MCW)~I,II =10 copics ) for wlde publicity amongst the _

S0/MP-.10"Copicse .~ .- | .- concerned suaff for LUC examinatione

ED Dte=5 copiles,. - . ' L

SO (RM) Testing) =10 copiles -

50/84g4-10 coplcs, -

~ S0(R)=5 Copicse.
80/Elec.=5 Copicse:
TI Dtae=5 copicse = - - )

Notice Board (Admn.bldg,) y annexe~I,II, '
' By RegdePoste . S |
"1, Dy Director Inspcetion/Moch, ,RDSO CﬂICF/Eerambur,Madias;

-2y The J4, Dircctor Insp/Moch,R0S0,CLW/Chittaranane o
d¢ The General Manager, Wheel "& 'Ax_{e‘ Plant, 18 Millecrs Road,. -

. DBangalore=46¢:" ' - ,_ L o
4¢ The Jte Lirdetor Inspection(8&T) /RDS0,4th Floor,West Wing,

+ **R.Be5Sing= 5, The Jt Dircector I::spection(S&T) yRDS0,Room Noe210, Anncxe Bldge,
hay may bC | .DRM Officc,NeRallway, Noir Delhie 5/8BeDeReMallich and **
i}gviﬁ‘.’d 9*’-3~—e oThe Jto Director Inspection(S&T) ,RDS0,0nposite Systom Technical
the feXane  5chool, Bangalore-23e - ST : :

‘ 7+ The JteDirector Inspeetion(S8&T) sRDS0 23t Floor, Ncw Annexe Bldg.

: Western Railway; Churchgate, Bombey--';OOOOOO@,‘Sglri DeM, Tripathi,
S1/5ige may te. advi cd of thc ahove.cxaminationg ' S

8¢ The Manpging Director, RITES,27 Barakhamba Road, New Delhi House,
New DeIhi=110001, Shri C.P.lupla, Ex. CRA/SET Brcsontly working
as Asstty Manager(S&T) in RITES nay be adviscd .of the above

LDC' examinati.ono

D¢ The Joint Director Inspection/Elect.,RD30,Inspection Cell BHEL,

. Block III innexe,Bhopal~462021s Shri NeBeMughal,CI/Elece may |
pleasc te advised of the above exalination and dircctoed to report
this office on the scheduled date.S/Shri Moharmad Shahia Khan,
.KoK4SethiyAe M, Chowdhury & DeBhaskar, Chief Inspectors may also .
plcasg be adviscds - I PR ' '

" -.10e The Joint Director JInspection/Elects yRDSO Inspection CellyCLiWa,
: ChittaranjaneShe Biliahiri, CI may be adviscd of the aboves -
11le The General Mgna cry0rdnance: Factory,Chanda,P.0.Chandr gpur
- O.rdna.nce_~Fa,ctory%Maha.rashtra) =442501.¢Shri R.K.Tanwani,Ex.Ci now-
- working under you as AWM/E may please be adviscd of the zboves
12+ The Chicef Administrative Officer, DCW/Patialag Shri SeS.Sckhon,.
Ex. CDA/MP now.working under you as AWM nay plcase be advised-
of the above examination, B A SN ~ .
" 13¢ The Dy Director Inspection(Mech),RDSO,ICF,P'er;unbur,Madras. Shri .
}I.Lingaswmrv, CI may plcase be advised of the akove cxarination,

. ReN, Tripathi yDe Sreeramlu, Dilip Kuner Sgrkar and Vijay Bahadur

. ::I."a.ndey,CIsv nay please, be cdvised of'the akove LLCE, . ‘

.+ 7v.18.The General. Managery, ReiliCoach Fac,tors'r«,Hussainpur,Kapurthala;

o e Ohrl HeSeSohanpal Ex, CDW/MP noy working under you as Supdte
o Designe ngy please ke advised of- the above cxamination, -

.\\ ,

1.7, 14w TheTt, Director Inspection(Mech) ,RDS0,CLH/Chittaranjans 5/ Shri.

. 0 ey wn oy
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In the Geer i,.c‘zal bLimintsbrabive Tv ibunal
Allshabad Bemeh ab Luelkmow,

Case No. of 1989

‘.ﬁ}anmg\s (xl:la‘i IJI 'ﬁiaj‘:{' 390111}1 0
Manek Vagar, Jucknow and anothers

o o
toeabsessce .i\'{)pl‘.c ants N
Versus

Union of India and others. cveneensiospondents.

Aanne xuro=tl,




In the Han‘ble Court of Central Adminiétxative Tribunal

Allaha pad , Circuit B8endh Lucknou

Case No,

ReD.Se0e Class III Staff AssociationNyeee. Potitionar

’ U/S
Dimctor General , ReDeSe0cfMinistry of Rly)
Mapak Nagar, Lucknou & others teeeeetae Respondenta

ANNEXURE NDo 2,

"""""W' Tl TR Minigtry ot Radlw sys T

e P K

S U e STAFR NOTICH

- LIMITSD DEPARTBNTAL COMPETITIVE EXAMINATICN
* IN CONNECTION WITH THI FORIMATION GF & PANLL
. TO FILL THs VACANCIES IN THE GADRE OF CT.II -
‘. (TECH) IN THE MCHANICAL ENGINELRING DiPTT,
- BDBO AGAINST 25% quotae . . - s
 Ref: Staff Notice NouBII/SLN/0/Teck/C1. 1T/
~ Mech dt.46.5.88, S :

T emes

. A Limited Depsrtmental Competitive Examingtion

.{-, A - ‘in the Mech.Engineering Department,RDS0 from adoigat the

L .. non-minigterial Group'C' gtaff holding the posts in the

Ty ! . 8rade the minimum of which is m¢1400“/~9nd in higher
LA ‘bn‘ Group!C' grade will be held/18th & 19th March 'sg,

‘Vacancles  There.are four vocancies, ‘out of those one is

reserved for SC candidate.

o Bligibility: The noneministerial Group'C' staff of the
. yMechanical | Engineering Depa-tment holding The posts in
e g ade the minimam of which ie Bse 4400/-4n the revised
Scale, 1986 and-in higher Giaup!C' grades and who have
remered 2 minimm o five Jears non-fortuitous service
in the grede ave eligibie o apply. - o, . :

" 2e . : The examination will consist of:

A0 (a)Written exomination.®
- o Viva-voce- o
"‘**,.- . t : -, P . . y . - ' . .
- 7. .(b)The ‘subject for the written examination and the marks.
_,~\(\5.'  o, -allotfed for ecach of the papery: and Viva-voce are ag
. o S undel‘v: . . . , ) . . N . M -
et Aedzitten exgmination |
‘Paper~_1 : - '3Géneraa'know1edge' 50 marks
aper~II(4) .. . Professionagl & Technical -
TE subject, _ . 100 marks

Paper;II(B) . ;do—. L 100 merks
- Paper~III . . ‘Financial & Bstt. - 50 morks
S ~ Rules(25 marks for .

- @ ach) ‘
Boper-IV - . Viva-voce Confidential 00 marks:
B S : : . Reports personslity - 400 marvks
Sapr w4, o addi“383.35,199d€5?8hip7gﬁtxi72/ﬁ R
1 ': i 4

ey

ih Qb_,z{/m D1 LT "(__@/

4

/
[
Lty .

({

-,

t N

W, BT - ' - . .
LT ﬂt&_ \)\:\ mj\ L\O %/1’,_\47...537“5 N Cominer Ve (-,\ ol --~.~";1,Cv )}

e ‘-

ﬂ;&gJ:

T 7. ‘Research Designe and Stemdgrds Orgenisakion. . ‘

ffBr gelection of ¢l.II(Tech) .0fficers gceole m.zogowzsdo(ﬁs-

N

._ -, Y \/' j”%;\':\“"

Bt Wy e

by




S f_',,,_. . ANNExvee-2

o~ o . Poge~2

(¢)In order to qu311¢y a. Canldqte mst secure

2 m1r1mum of 60% of mar ks . in esch of the

subject of writtert exeminetion, in the Trecord

of . serviee n ths Vivi-wrace supaxately and aglso

in the aggregate, Cv'y c‘uch of the candldatos !

who -qualify in the wiitten examlnatlon will be
glled Tor v1v~—Vch Ecbb '

3 No supn1bmgnt~vy examlngtlon in. pe“mlssible
for tnﬂtqb*ﬂ“uoeso A Copy of .the Syllabus for Papers
I,II(4) IT8Y avd T11 is eneleosed Tor - 1nformatlon
& bu_d“nCu of tqb Gan‘l ates, '-., S

4._ ' ThOoL who fulfll the condltlon »nf n]wabllity
- a8 referred to. in. parg 1 fbo\v 85 0Nl 842409 = ;nd gre-
-degirows of aphring in the 5aid g sclecta ., 0oy submit
- thelr»ﬁJ“Tlﬂﬁt'c”§ nu the nnclosec proformg through
- their CONTrolling officon ot later than o4, . ZCA
AppL;CﬁthL *umet+~a ¥ ter this date witg not be -
Cogslilered, Ng &uvgnice Copf of JppllC“tlon Will ‘be
¢ enﬂ'“*=f ”hc Cﬂwuuol¢11” officers while forwardlrg
& 'ﬂanMJa, ’?3 of elia: ble cendidn toﬁ>~hould co*tl Y
T he all g*~711ty ot the Cnnd*" cteg,

VoL ?}SU\M\N _
.-;\‘ / "'1 .[T/ 349
. ' (&A SANT kuma&J y
. ‘ fo’ Dl”octoi Genergl
1 DSn Db/¢ﬂrr DU/’“ P*"/ﬁﬂ IR ,Dix /T 'sting, DDET. & 1T
SO E-1,71, oticy Boy o feiqy Bltg, inncxonT I&IT;
2 SO/AQW~I IT 10 copica Jow g2iving widc publlclty
bC,-L © 10 copics o gst the Lllglbl technic o
Ly SO/5M - 05 copies JoteiT wor rlcing in the 1~co~'p,o<:1':ive
A ED. DE° : . 05 copius )Quu/wlhp'/Sthanq- .

3,C%by forw arded tg the follow1rr with the roquest thﬂt
S wids publicity about holding the abcve CXomingtion may
\7#' be given amongst uhc COfCLthu ullg1b1u~°ta1f :

N J’Do/Cﬂ*"ﬂ-I 11, 71 &Iv, JDS/vIugo"'(WD) IDSH=5G JDb«-M}
‘ JDSW/BD, JDSW/.DC JDS/MP(I/\, / JDS/ 1T ,IT, III‘,I\I V,VI -
,.;VII,}iIL Ja/asmz IT, fy/bl,uBRM/OT-—I II,Irt
JDR"J/DT JDRLVﬁU JDRM/BDL Jm 1Y 13T

Esg;ﬁtorod nost

4 Jt,Dix cctor Ircp(‘b(h) yBDSO ~t CLJ/Chlbtq njen

De =do- DIH/Var 'mqnj_ .

6 oDy o Div IHUP(PLCh) RDSE Tn~pgcclcp Coll ~t ICF,
Perombur Madr o,

P
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In the Honible Court.of Central Administcative Tribunal iﬂ?\
Aliaha bad , Circuit 8ench Lucknou

g

P SN

Case Noy

ReDeSe0s Class III Stafep Rssociation?g,,, Potitionar
/
Dimtor General , R«D.5 Oc(Ninlstry of Rly)

} Manak Magar, Lucknouw & others treecesye Respondenta

ANNEXURE NO.

. PN B RN - P ‘=
[ SRS A . L . po——
T s P bl N . N R H g Ty

LT T = Ryes Sttt
ST A S '_ S ..,'\,-_. Emsm]aﬁmmav ] e B
P | dolid 16-5-83 aval 08-2 -85
e Syl‘ta\uus fo*' Papest E(o I.& 11T foy Limited Depavimental

G Y ~ . Competitive Examinaiion in ye espect OI 5% vaczncles for

. N R lcohniCﬂ1 ponLc of RUS0,

T — EXURE~
R B R , Pap°r—I Ceneral knowledﬂA - ﬂO n“*'" - }QAJﬁl QZ 4

,".. -

TNy e

o e Tt should contaln questlons on: sub]eCua of 1n(°regt . -
R -w.as well as importance, Tle guestions alould ‘be.so bazed as:
CLLar U ietoitest the knowledge of candidates,which they would - ‘gequire’
::by general observation/reading wvthoum a apecific stuuy or
, ~detailed knowledge “0f text bookse The peper sbould also -
“ e 'vcontaln question on topics of natione al 1mwortwnce,acalevements

T oY, .. -.of rallweys as also questions which will test tlie owareness !

{ - -T?“\F of candldates to developmonud whwch are mdklnc pLaC ‘ ,éga' :

. to
‘ . 'l - .-
o I

‘;.357;?. n @p r-III Fxmgpc_ﬁl & bstgbllshmwnt Rule;- 50 marks 7 ' ot f

(a)hstablishment Rules- 25 mgrlyg . . P

‘i(j)Organisqtlon of the hqtnblLshment Sectlons in RDSO . o
;ﬁlobaevtnves and pollcles.’- - - A _ f T .

5

f? diffex pnt service. group; A' i 'D',recrultment of -
,;; artlsqn staff spdcicl reservations in railway service,
- Role' off RLleay Service Nomnishions -in the recruitment. .-

* Recrultmonu othdn- than uhLouvh uaual channcl. Promotlon
pOllClOS and method . ‘

o (3)Personnel SupeerL ion lendershlp stvles,fnrm< and
"-v 1nformal 1leadership,leadership qualifiss,different )

- leadership styles,democratic  or participative 1eqdership

: utylc AquntagLQ of pa“+101p~tion,’01 PVM qch»m'”s..;.' i

. e cmpm— =

(/)Orgqnlsatlon Role and Functions .of TJode Unlon in R
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‘Note The question paper will be divided in 5 sections

My

: and the candidates will be required to answer' the
- . degired npumbey of questions in such & menner that . -
the total number of questions tc be answéred by them
- come from any 2 of +the 5 secticns, In addition o
“there mgy be g compulsory question to vZ answeved
by all candidates, . e

‘Sectioh 's-Uisel Engine(spplied)

_ Diesgel engine cycles and valve timings,fifing

order,compression ratio,combusticn 'in diesel engineg,

- different phesés of combusticn process,difrerent types -

. brocess,air tufbulence,cylindér'head'design,elemeﬁtary R

- #Lf combustion chamberg and tlheir effect ¢n combustion

_qule{simulation,- -
VSupper éharging,interncooling and af'ter cooling,two stage
super chegrging, turbo chavges pe:formance.and natching,

. . .BCavenge ratio~hegt balance\end thermal loading cof diesel
. enhgines,exhaust manifolds, .

Rating of diesel engines,derating.considerations'for'
ambient tempersture and altitutde,thermal efficiency.

Diescl engine components,dusign and performance evalustion
cylind-r,block,crank case,crank shaft and cam sheft,cylinder

1iners,piston,rings,valvé and’ valve gesr mechanism,connecting

rods end bearings, Vibraticn analysis of diege] engine
Ccizpenents, o ’ _ :

Fuel injecticn system=~pumps and injectors~testing of

TEpjecting equipment,

Coclihg watgr sys?em,wa}es pumps,radiators,cooling féns,
treatment cof cceling water, : ' ' ‘

Lube 0il puups,lube oil heat ethangershlube'Qil,@YSiams

:fOT@Qiﬂﬁﬁlm@ﬂgiﬂﬁﬁo

Pilters-lube 0il,fucl o0il,aiv crr body znd 0il bgthe’
poper type snd sclf cleesning type,cyclone filters,

Gevernors-engine ard governon netehing,lond and "speed
trol.gOVernoyc,types ¢f gCve novs used for reilway
aclicn,testing of governois. .

Refining of crude oil 2id petryolewn products,specifi:ations,
propuriics ond chg o cctlrigtics of dicsel fuel oil,efrect

ol sulphur on cngino performince, ntorage,handling and
fispunsing of fuel 0ilsge Muel cousumption snd its eccnony.,

\/ a@; -
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"or::ﬁ1eb end chareotes istics of craik case lub ica Llng ‘

1s,lube oil contamingtion .nd testing,lubg. oil pexformeonce
Cni ﬂecla¢ut on,lube oil consumpticn end its bconony,stoAcge
'~ndlln? anu dlspen81ng of lubs oilse . -

-

Dlesel trac tlon tr ansm1531cns-mbch~h1“al u*bnsm1831on-~ _
gery boxes and carden: Dh“LuS,thI”ullC enG hydﬂo-mechﬁnwc ol
transmigsion, tquue converters fluid couplings,duri S
tr°nsmlSoan ond Its chax ‘ecieristics,reverse gover nlng of
- engine with Suri tr onsnigsion,engine and trensmission
‘... matching, KElectr ical transmissioa,excitation system, .
t“"nolthWS,lOad controlvoltage ",gulofo: conwrol 3jstem.

- Cl

Use ﬂ‘ alte&¢ato_ 1"ect flb;p.

thlng qnd performance tests fn"ﬂalesel englnes ﬁﬁd -
t“ﬂnsmlss1ono, UIC test pr0uelu:ebo ' E

Vacuum and air b; kes on 1000ﬁat1v“~ and reil cars-

frﬂ‘ : "“eumqtlc 01?cu1ts and contrels,cle ctro-pneumqtlc brakes,’
{ vdraulic brakeg,disc b*mkes,du'1 broke systems,dynamic
\ b<qke Rheo tetlo an» egene‘ﬂtlveg Design of brenk °vstem.,

COﬂﬂfeJSOTS,e hgustp s, expres SG-u,bhel chyaclty cgtimation.

ngety devices on locomotlves.
f M31annﬁnce ochedule fL' disel locomotives and 1c11 Corse
instrueticns spd meonurls,preventive meintens nce,:ecl.matlon
ct componentu,ﬁa11urc ﬂﬁ& grect 1nvegu1gﬂtlon TeCElflC“tlFD
; of dGLCCt
’ Lgyout ot dleSCl un“lnv uhe&g tocls and .equipment for
diesel loco mqlnjenqnh JJP0h of diesel traction'units.~
i X erformance evgluzticn of t_QCtlQ wnits- p oject studies, =~ -~
o4 plﬂhQ1ng wnd eXLCQElOﬁ. T T

r/tlng of 1wromotlvos cnd tooction wnits gross rail end
}'fv ber hv se power trgctive effoert and drew ber pull i

“

~;r4 resistances 1odo/soeea chsrreteristics inter SQCth' al -
' uming tims, eGhesion exle 1 ﬂd/welghf t“nhofe encc—fuel
cnsunption calculaticiize

J.
C
L

Section's!(Vehicle degign)

Scgie s-su pcn@icn and springs, € fmpers End vﬁnbbe“~

gie _
Reil-wheel/track vehicle 1nJe"~ctlon,stqblllty end
vide qu*\llty criterine Traock structw e and track {f@omc’c“"y

- ' tenderdse Treck menitoring methods, 4izck parometers

=M

h?V1n~ besring on shtability anc Tw&lng quﬂllty,p e ﬂuf“
speed Cc"tl.LJ.“"blOI'l of vehicles.

3]

1—:;

-

creep on ad iz mlon,Cdfﬁ”Lubl(P of wheel
rance wheels,exles,tyres
27 and ouf._ng.gcor—CBC
sirusture ond cab lay out,

v zCUun pru) cenduit pIpeSe

‘ tdheaion effect of
o cnd Teil wder leod,vwelg aht t“fu fa
~7z1a boxes oo 011: begri;
tronsitien ~nd ot
ipe ond poup1145,ou)umﬂtwb
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/k’ su'ehvtb of waderfvane fri,t:gnﬂj' L and e
specifications of cailesel t.zction hoiss meteriel rnd
o component specifications..Testing of boglee—zns umcntﬂtlon
| - * of bogies for assessing riding characteristics. lele 2dts
snd modifications on the veinisle portion of diesel and
electric locomotives,maintenznce menuals,maintenance problems
reclamation of componerts. ferformance evaluatlon of traction
wnits-planning and conducting pLoaeot studics, Oscillation
tests on locomotives,negotiability of locomotives on curves
end turnouts,stebi Jltv calculations end cheracteristics ”
o effect of worn wheel profile on llulﬁp ChaLHCteMlSthS‘StfeSD
E2 enslysis and caleulation-csiculation codes~finite element
L anzlysis of stresses on bogies/compenentsa- application of
b frzcture mechanics on the bogies frame strengths Development
' of mathemcticel models for bogies. Compilstion and codification
of dete and information-documentaticn procedures Evaluation
of crone design bresk down cranes, trenshipment creanes for
roffic use. Defecty and modizl cation of cranes end their
components, ’ : ‘ .

.,L_;.LJ Lol

- DBeowic construction and Ce olgn feotures 'of diesel and
i\ electric locos manufactuwred in Indise Trsctive force-horee
power end load speed curves fov locomotives. ¥mxking Type/
AT Commissioning tests of dies Cl/pluCE”lC locomotives, Working
~ &k knowledge of measuring instruments. 1ﬂt1ng procedure for
- locomctives, Diesel engine teszting. LU hrication practices.
Finglisation of relax: t‘(ﬂ/mOQ_llCathﬁ%/QLVlﬁthHJ during
locomctive inspecticn. 3afely devices in electric/diesel
: <lOCODCbIVbu. Utility of gauges and t]pc cf gauges us sed ,
T in glectric lecomotiven bpb011wcnulon of Sprlng steel used
. iz electric loces. :

. SECTION '¢' ~Cosching, gﬁock désigqm‘ cont 1nerlsatlon.

: runagmentul of dﬁSlﬂn of coacnlng stock EMJs and
Container flats Luh trends in design of couchlng stock ond
, EMU with re opec to hlbaew ppcua,anrcgscu oaiety,lﬂCTLaS“d

{ comfort gud improved passenger emonities,
~

P:% 1p1cquL> juspension design relating to coachlng

_ stock,EMUs and container flats., icw t“pngy -in deulgn

T ot passenges vehicle suspension,

R,il-whucl/trnck vehicle inter action,stability and ride

qu“lluy critevia, track utructu: and track geometry stenderds.

. ,m;;nk.mgn.LCflmg.moﬁbacs,tﬁfck peraneters hoving beoring

“#  on otability snd riding quality pvocbdukb of speed cexrtificetion
of vehicles,

£ various deg 1gn of corching stock,EMUs
‘Lg deve 'lopcd by 2DSGC. ‘3‘1iwn“5 f\,']'*'u"(“c of

o
[@IE'®:
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Underfr ame . d551gn pﬁlamLtCIS—lmcht 2né Jhrmlc au@ment

feactor of safety. Cr 1to ia for coach dcl%“n—structufﬂl o

nnd btablllty° R e T

Weldlng tvchlques used fo” munu¢ ctuwre end ¢épéif of'
_coachlng stock -and componecntse Welding dexects,thpl
1dentf1cqtlon and causes- GCtlLlC”tlon p ocedu
1} / ) )
Br nklnv systems, 1nc1ud1nb air bl skes BP Brekes ahd
Qlec b“akes.v :1ﬂt10n mqtevlal for breke systcms¢_>

Cor¢081on .and 1ts couse preventlon technlques-corr051on
repeir of coaches in ‘workshops ata depots, Development of

. corr OSlGn free designse

Mpintenance: of coaching stock maintenance schedules— } -

LT \pJQVenthe maintensnce techiques feilures end defects

=

¢ -{nvestigations,réclamation of compoonontﬁ-vepqlr'anq,'
 i\ - ¢nqpuctlor P oced re in. workshrps.v. S ;; N

. :Design stqndarloatlon and mqlntcnqnce pT“CtlceS 1n ““spect ) i
~*h- of wheels and axles,roller bearings,dreft and buffing gear, T
v bfakina systemb,rubbe oomponpntf usod on coaching. stock

Matprlal SpolelC ticn for coa aching stock ste 1, non-
forrous materisls including synthetic materials and
- glass reinforced plﬂsth and nylon, tlmbef insulz tlrg
~meterigls used cn ceac ching stocks :

 ‘P sgenger amenities schu&ule iuynlshlng naterials related o
to couchlng 3uock 1vclud1n6 ENUS—Il*G etmluent ma rials. -

Al:condltlonlng and refrlge¢utlor 1n CO“Chlng stock—moder

( ' ievclopmcnc in this fleluo
- Stendarddisation CHSC~+ cho t5,vericus standards iece IS,
wimeric en, Sritish etc. FPreper atlcn of Indian Railway Standards
N end procuedure. for their ~doptlon, P_ppcmﬁtlon ¢f echedule of
o : LGCﬂﬂlC?l nequl cnentse v
S Knpwledge-of'IRCA Rulea pértaining tccoaching stock.

‘ gﬁﬁyﬁut”ef Gepets . mndwwafkﬁb@psfi@blsyso 1 onts. and
gﬁuges for mainten lance o o

>

' Containeris stion sdvontages. both mechanicsl ~nd functicnal
impscd on freight E?anupO"tqt"on uture pfOScht°— special
types of. IbO contqlneﬂs. : : '

L¢Wltutlona of meving gauge ond oxle lo=d for COﬁChlﬂg
stock/cont ainer VPbl”lop both on rail end roeds:

Road dclﬁvv“y V“hl“7VS for crntﬂ<nv;<~essential features
"ot containeT ueliver y-cun-hondling vehicles.




‘~1a7*ﬂr enud pr ment for containe u—fechnlcal cevices-~

uwarucces auu.spe01¢1c app’lcatwou of dif imlent types.

De31gn of Contalﬁe; termlnalo for various levels of
urafflC—essthlal featwres and fzcilities, Differ ent
types OI han@llng systenw.,"«_ "

~'SECTIOh»'D’ ~F1e;5pt stock Jesigng & se“v101 g

B Ted C0 THFT = Yt

a Fundamentals of des1"n of zrelghb stocx leltathuS of
‘MOVing gauge and axle load ylimitaticns in determining wagon
pa“ameteLs. Principles of suspension design, “ew t rends in
freight stock ‘Suspension deolgno. _ _ .
T qu*-wneul/tfack-veblcle 1nue“~otlon stablllty and rldc
. qualy c¢1te41a, Tack structure and track geometry standards,
l\'uiack moni toring methOdS,bLQCk parameters having bearing -
on. s*ablllty and riding qualltys_oncedur@ of speed cex rti- -
~flcgtlon of vehlcles. ~ : .
'?Sallent featu“eg of 1mpoLtant f”elcht stock dealgns developed
by RDSQ, salient featuves of f: evﬂht bogies developed by RDSO,
knovledgg ot specizl purpose wagens. des;aned by RDSO under
consultancy scaeme.

Underframe deulgn pavomeue“s —-impact encd dynamic augmente=—
f“otoL of safety. ‘ ‘ .

agon superst“uutux ~l"youT,ﬁnd design. cqlculatlonc-

Iabﬂlcauloﬁ techniques;weld:ng technigues used in wagon
Tepairs,welding dLIeCOM,bue_J 1cent1flcatlon causes end
z/rectlflcatlon p;oced TES. -

“Corrosion and its cs uses—n"eventlon technlquea-developmbnt

of cmrresion-free Gesigns, procedure for panel patching and -
_Painting of wagcas, mulntenaacv of wagon stock- Inoldn R“llﬂqYS.
Mqlnuenance Marual for freight stock-maintenance
sCiueles~p:eventive maintenance techique procedure for POH

Of Jagons-vallouo modlilcatlons sugﬁestvd Tor BCA Wagon bogley.

Dcolgn sanua"dlomtlon and malnbenance jory “CthtS in respect
- of wheels vnu exlen,roller “besrings,dr =t and buffing gear,
bracking =7 stems and rubber conpopenu used. on wagons.

Service ngine@'in —follu.e anc defect 1nvcst1gntlon of

Wagon oomponenta,l ;sue of ractlfwcatlon procedure s—lnspcctlon

end repgiv p“ocvaukco for wagon components in Gepots and

JO kehopse Comman QefCCbo iOuRQ‘lH steel castings and their
utlf1“~tlon. : ‘

~

4P mCGSuf‘T for freight etock,use of plrstic and nylon
ccmponents in *'elght stock scope and limitations. Leyout
of wagon vepair depots and workszhops-tools,equipment ond
gauges for naintensnce,
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‘ AN
R Lo
sardacdlsation-OWsC reports~various stz mﬁafc i.eo IS,
Ame ‘ican,British ete,freparstion of IR s nut.uﬂ and

procedure for theixr “dupblon-b cparatlon OL ocnuculb of

. Tech, Requirements. = . - ) _ -

Knowlédge3of IRCA Ruleé'pertaining to freighf'stock

| Termihal Engiheéfing Sgentlal p“f&Mbtb“S for termlnal

'_de51gns~d1fzevenu type of hundllng systemo.

Br gking systems used on-freighi‘stock'futuze trends in
brake system designs friction matgriqls for brezlng systems.

.Quallty control c.nd ouallty assu.ercc pDogYammes fo
crltlcal compcnents uoed on f“elgnt Dtocue

SECTION‘E RESLARCH

Locomotlve pevfo mnnce, qllwqy brqﬁe equlpment bx ke
testing mochnnlc~1 testlng,fqtlgue tes tlng,venlcle
aynQﬂlﬁs qnd stress explo ation, : o o
qulpment of the dynemomter car hydraullc dynamomeuM
‘electronic ﬂynamnmotv ,qpp qtus for measurlng work done

cenG drawhar ho T8¢ power an¢ drow bar forcese Measurement

of temperature 'snd equi meDE for analysis of flue gases,
engine indicating equ:pment, suxilliary equlpment of dynamo-
meter cere Conditions for dynsmometer ca. . trials,types

~of dynemometer car tusts test loads and test Lwttlngu on
vlocomotive and tender, : T

Locomctive‘pe“fo mance tests, me paurement of coel Qnﬂ water
caleulation and. tabulstion of data, heat balance calew tlona,

steam consumption znd ccazl ecnsumption per I0f hour, tfﬂctlve

effort etc boiler performance,boiler capacity end boil“r

_eff;01cncy.:V¢lvvb ana Vale gear.‘vo.ddﬂpted on steam loco

Specigl equlpmunt and feqtuf¢s 1n ca;rylng out rating and
performance tvisls on diesel and e¢lectric locom0u1Vuu. e

’:h‘cle resistence, s+~ut1nc 3e51ston0p,rolllng Ies1snance,
nu_cve veULQtﬂn g,grate resistence tec.

Ve cuum b"nkc dix ect lC“SC air byoke gzﬂoucole .Telease

air bz kc,dluc b.nk;o,drum b:fk“s use of cast iron as 2

b?nking matericl uompqiem to the covpodltlon materiala, = -

ﬂi“tft «Cmission ohd quick relense Vvalveg,mesns. of . compJnsgtion
¢ oot verigtion and sutomatic Ajustment of birake slack,

L,tdst innovetions in brsking such s two stage braking,

electric magnetic T“ll biakis etcsLaboratery and field .

tosting, of bregkes qushtitics teo be mensurcd, their

cov blﬂtioa tabul tlcn Und assesanent. Instfumenwatlon

1

\:uqulse Tor meosuring brake ?bp~~ﬁtlcn rotes,filling
étim\,b?agc rigging efflclency etce Brake dynamometer
ite pr inci ,detqlls of main equipment =id auxillisvies
fand 1ts mode» £ cmployment. :
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Generol principles of specisl tegting mechines,their

~design and construction snd the metheds employed in theix use.
-G g _ L SS T L L

Measures of physical phenomena including sbzasicn, -
temperatures, accoustic gl quantities,force’s,displacement

etc, Collection of data relating to thuse quentities, . SR
thei:‘correlatiop and_analysis,_ LT PP Co

Principles of dyngmic fatigue,its assessment ard mesns

of developing S~N curves,their“assessment‘énd‘utility;
Lquipment required for fatigue testing,fatigue_testing'
machines including pulsaters and Jecks,loading  fvones -

and foundations gnd isolation of vibrations from swrrownding .
‘areas Ancilliary equipmeit including high pressure. test
piping,. their congtruction,assembly and-total utilisation

of fatigue testing equipment,programming.units_their '

-significance and mode of employment.,

Preliminary optics,polsrised light,stress optic law,two .
dimgnsionse Equipment required for photo elastic stress - -
anglysise.. Photo elastic moteriasls and model prevaration. -
Stress freezing and siress pattorns. Technigues for three

Gimensionnl photo elastic studies. .

/

Enowledge of rolling ctock suspension design with special

‘zeference to the influence of flexibility demping and natural

frequencies on riding chorscteristics, This would include
rolling stock suspensien il use on the Indian Railwegys amd

certain classical suspens.ons Geveloped in the continent,

e

Theory of vibrations witi specicl reference to the anglysis
of rolling stock suspension.Rerdon vibration,Rail wheel/
drack vehicle inter action,stooility =nd ride quality
criterig,track st ucture and trcck geometry standards, track
monitoring methods, track parameters heving bearing on - .
stability end riding quality. Procedw:e of speed certifi-
cotien of vehicles, Practices® followed by different member

\ Admirist-ations of UIC/CR: on thiz subject, Procedure for
cerducting field trisls to sasecs the stebility 'and riding
qualtity of rolling stock. Anzlysis of oscillograms with

~p SPecizl refercnce to evelugtion of stability, passenger’ -
comfort ond extent of poresitic motions,such as bouncing, ,
pitching,rolling cic, Co ' : :
~

“Xncwledge of sirength of materigls ss spplied to vehicle

reutures and eritic-l sprrecistion of the procedureg
aCopted for tusting of structures under strtic ond dynasmic
lo=ding conditions. S S - :
Techniques of date scquisition vy elecctronics sensing devices,
Jegign ond functions of-cccelerometerg,linqgr variable differen
tial tran-ducers and force measuving devices. EKnowledge of the
functicng of differsnt types of zecording instriuments conmnmonly
uszd fox vehicle dynemic end. stre:ss exploration investigations,
Cenev el knovledge of the nedern techniquzs of data processing
by use Gigitol computera,

]

Uncenventional springs-the r usazs.
Principlus of physiceol mo.:llings

»n
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In the Central Adwinistrative Tribunal
f , o Allshebad Bench ab Lucknov.

Gase No. : of 1889,

ReDoB5.0.L1lass 11T Staff heaocistion
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: _ Manak Nagar, Lucknow and anolbher.
eeosofpplicants.

Versus.,
5. Union of India and others. veessRocpondents,
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In the Hon'ble Court of Cenfral Administ®ative Tribunal
Allaha bad , Circuit Bench Lucknou :

Case Noy

ReD+S5e0s Class II1 Staff Associationyees. Patitionar

v/s
Dimctor General , ReDeS. D-(Ministry of Rly)
- Mapnak Nagar, Lucknow & others teeeesede Respondenta

ANNEXURE_ND. -3

Telegrams ; ‘RAILMANAK'

ANNERURE-A

HWIRE -FAIVPBIT — a5 HsIreser

E@ﬁﬂm siffiasou 33 Hiclap JsTSel ' ?-

Governiment of India — Ministry of Railways
v RESEARCH DESIGNS & STANDARDS ORGANISATION _ |

uaa"@}” . [eiw

Our Reference 0. I;*'ll/SL N/O/CL-11/Tech/Mech/LDCE : Dated(.ﬁ:.?:.].‘.g...s..g.......

The President, ‘
. RDSO Class 1III Staff Association, A
i RDSO, Lucknow

Dear Sir,
Sub; Revie Syllabus for Qass~I1 Mech
LDCE w(%f% Tiotay, °r =a

ref: Hony.Genl .Secy/CISA's letter No,CTSA/GS/
Q@ .II Syllalus/89/9 dated nil.
The issues raised in Hony.Genl ,Secy/CISA's letter, under
referenCe, were discussed with the representatives of CTSA, who - .
called upon the Addl.IG on 18-9-39. The position regarding the
syllabus prescribed for written test for LDCE and assessment of
‘ vacancies has been examined, It emerges that the syllabus fo»
/ , C(lass-II Mech. LDCE prescribed now, is ex,ctly the sgme as it
. was for the 1984 examination., The cause for representation
- against the syllabus, at this stage is, therefore, not unde+-stood.
- As advised earlier, the syllabus is quitﬂ alright and des ot
> need any revision, '

—

—~—
! 2. As regards calculat.ion of vacancizs, it may be stated that
! - the calculations were done sometime in Sept/Oct'87 and the i
L Selection was planned for filling up Dy.Directo-s' posts by i

operating them in Qlass II, taking into acomunt anticipgted *
vacancies due to Dy. Dir-eCt'o»-S bzcoming eligible for promotion in
JA Grade in the next two years and those due to retirements of i
incumbents working against Dy.Divectors' posts, deleting there- ;
from the posts of Dy.Directors being convertad into Jt.Divectors, !
Since the selection waS Mot a normal one, the wile of adding 30% !
of the cadre etc. was not followed. In view of this, theve is no
justification for revision of the calculation of vacancies,

3. LDCE already planned on 30th September and lst Octobes- l9g9
is being gone ahead with.

YoLIv's faithfully,
&} Z -1 P’

‘ (I.A.Khan) ;
Jt. Director/Admn-II {
for Directo~ General '

L= PRt
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Ts the Ceatrsl Administrative Teibunal

Mlghabad Beach ab Tucknow.

Giagse No. of 198%.

“toff Associabion:

R CS*O » Glass T II
Manak Nager, Iucknow and snother:
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T T E he Honlble Court of Central Ad@izisiiizive Tribunal

T illana bad , Circuit Bench Luck %
? Case No,
; \ Pstitionas

/ | ReD Se9J Class 111 Staff ASSOCiatiDn;ngc_
. ' ~ L L[] L] L] ,

v/S
R.D.é.O.(Ninistry of Rly)

g.qqtltiﬁ!

ANNEXURE NJe @ 4

Dimtor General , Respendenta

Manak Magar, Lucknou & others

e — haani NN “IIJ'} ~

’ o GOYERNMENT OF INDIA E-A
MINISTRY_QI" RAILWAYS ANNEXRE 4.

(RAILWAY BOARID

| L
A i, fily : AN
. . ' "i?,l'—.“"“,"7?"""_."_*"“74;"?‘-7 o Y75
, 1]().]';“5]/69/1(“3/28 Nen j)(_//“ ], (1(/((1/ ~ ] ¢ 197 0
; "~ The Directox General,
: R.D.5.0.,
. Luckoow. )
) —— \
: Sub Setbtiog -un of on ofTice Council in the Bds. undep
oo the Joint Consullative Lizehinery for Centyral
’ Government Lmployees. '
. »:},\ o llef s Your letber no.a/su/naU dated 27.7.73.
' The Government of ludin ave pleased Lo accord recognition
) to the following two stuff Assoclaltionsg in RDSE, to ve represented
— on the Office Council: T
% -RDS0 Class 111 Stafl Aswociation
ii RD5C Class 1V stars Associativy
2. The above recognitiovn is gubjecl to the Tolloving coudition
i) All matters conicerning Lhe service which vhe wbove
. Agsociations represent, should be Liwough the Director Uencral,
| CHDSY, wiho will also rec.ive depubalion, if any, of Lhe Anuociabion
| ' .
i ii) The Govt. of Iudic will, when they consider it
. ‘desiraole, congult tlie asnociantivon in any proticular mobber
1 , ’ concerning the welfeprve of e Servicee winich Ghe Association,
{' represent.  i'o guaranlee ann, Lovicve ). Qe iven thgl che Asoociot -
\ will be consulted on any pyrticular motter and the fact that

S the Govt, oy Toudin have accoraen recognition “to the Ansocinltiony
e)ﬁ does not mean that the Associutions have Leen cranted the stetug
“of advosory bodies or that they will have the right to be '
‘7’“ congsulted on all service matterqu

iii)  The ingtruetions regarding the recopnition ef by the

o~ Cenlral Government ¢of wervice agsociations of non-grazebled
Raillviay servants as coutaiuel in Chapler N44V1 of the Il ion
Ruiluway Lstablishment woonuul will apply to the aszocintions.

iv)  The Kailway dourd should be supplied regularly throuph
the Director General, idlgv, coplies of the rules cof thie twe
Associations and gnendnents Lherclo and the wnnual statementy
of itlheir accuounts when published, as also on annunl ligt or
Vlieir Leabers.) '

v)  Any chhiange in the of ficinl ada yesa of Lhe asuocia b Og
horld be intimeled Lo the lai Levay Boqard throupsh the Yircetor
Soeneral, Rbso. :

‘ 4 .
/ /]//V ‘2'

. /
3 e
- ( Acl.Cuhpty )

secrelary, lallwiy ol

Cony to =(L) Branch, &olluay Uonrg,
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In the Cenbral Adninistrative Tribumal
Al ahabad Beneh, at Lucknow,

Gzse Nos of 1989,

?' ;
‘F ReDe8.04 Olass ITT Staff Associabion

l Menek Hagsr, Inclmow and others.

'.‘] Quo'oocukac&pplicmtSo

% Versusg, ' -

Unif)n f:?f Iﬁlﬁ i..a. E;.:ﬁd Uthe "’S. Asdeneey .R@SD!)}‘IF;P}&ES .
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hle Court of Central Admi

tn the HORllahq pad , Circuit Bench Lucknou
Case Nog
: Pstitionas

0.5.0. Class 111 Staff AssociationNyecne
R. [ * [ ]

]
/S
R.D.g.o.(ministry of Rly)
& others reettease
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Dimtor General ’
m;nak Nagar, Lucknou

niétgative Tribunal

Respahdanta

ANNEXURE Nl D
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S il PRB--232
et g} 20,0007

- GOVERNMENT OF 1npia
MNMSTRVCN:RAHAWAYS

(RATLWAY BOAanrD)

INDIARN HATLVY ALY
ADMINISTRATION AND FINANCE

AN INTRODUCTION

FIRST e01TION 1976

t -

Embodying all’ corrections issued upto 3(}th‘5c‘ptcmbc;, 1976 including Advance

P

_ANNEXURE-5

Correction Siip No. 147 to the erstwhile General Code Volume 1,

212, The Railway-Board has the following attached and subordinate offices :—

(a9) Attached Offices.— . A
(1) The Research, Designs and Standards Organisation. | :

. (2) Office of the Railway Liaison OfMicer with the Directorate General of
Supplies and Disposals, : '

(b) Subordinate Offices.—
(1) Railway Service Commissions,
(2) Railway Staff College.
(3) Indian Railway School of Advanced Permanent Way Engineering, Pune.

(1) The indian Raitway Institute of Signal Engineering and Tele-communica-
tions, Sectinderabad.

. 213, Attached Offices—(1) Research, Designs and Standards Organisation—The
Central Standards ORice and the Railway Testing and Research Cenre were merged in
March, 1957 to form the integrated Research, Designsand Standards Organisation, This
oi‘ganisati_g_nﬂis an attached office of the Railway Ministry. lts principalaim is to promote’
progressively Efﬁﬁaﬁ'r'aiﬁt_imrlléﬂidg Stock, track; bidges and struccures and ali equip-
ment commonly used on Indian Railways in accordance wich the changing conditions and *
as a result of practical experiepce. Amajorresponsibility which devolves 5n this orga-
nlsatlon=is—che ihvestigation of problems of research pertaining to Railway Engincering
aind to fulfil the need to achieve self sufliciency in the design and manufacture of railway
equipment. This organisation also publishes the Indian Railway Technical Bulletin
atid other Railway technical papers. It is headed by an officer of the rank and status

of a_General Manager of the | ndian Railways who s desighited as Director General,

fie organisatian has taken 6ver all the functions of tha Foraign Consulting Engincers
eirlier employed by Railways as Experts and Specialists for designs, etc., in the
various branches of Railway Enginecring.

(2) Office of the Railway Liaison Officer with the Directorate General of Supplies and
Disposals.—This  organisation is functioning as an  attached office of the Railway
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- Union of India and others.

In the Central Administrative Tribumal

All-ghabad Bench ab Luckrow.

Case No. of 1989,

ReDe5.0. Class 111 Staff Association Manak
Wager Luclnow and enother.
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/ R-Q-S.U-C';aSS I1Y Staff ASSDCiat""' .
Manak Nagar, on
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...... vesqe Petitioner

] V/s
Director General, ReD.5 !
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_ANNEXURE Np,
2®)

12 . B Establishment Rules ¥
which has been fully replaced by Rs. 700-900 in cﬁse/of Drawing
e ot Office stafl but has been replaced partly by R / 700-900 and ,
: b partly by Rs. 840-1040 in case of Shop Supdts/and open line §
_}' . supervisory staff. Insuch cases, the test to applied would be
\ whether the pre-revised scales of Rs. 450-575 has been wholly .
\

replaced by :
(i) Rs. 840-1040 ; or : :
“’T ‘(ii) Rs. 700-900 ; or ‘ A S
‘ (iii) Partly by Rs. 840-1040 apd partly by.Rs, 700-900. ]
Where the pre-revised scal has been wholly replaced by .
Rs. 700-900 or by Rs. 840-1040, the application of the aforesaid ‘
instructions for determining/the integrated seniority will present §
no difficulty whatsoever. JBut in regard to the cases where autho-
rised scale of Rs. 450-575 has been replaced partly by Rs. 700-900
and partly by Rs. 84041040 or some posts in grade Rs. 700-900
have been upgraded tg” Rs. 840-1040, the notional stepping up as
provided in the afove instructions. will be applied treating as if %
the authorised scale of Rs. 450-575 had been fully replaced by i

Rs. 700-900. J
[Rly Board’s No. E(GP) 74/11/20 dated 26.2.79] (N. Rly. -
S. No. 7245) }

/ [B/B’s. No. E (GP) 24/2/20 of 31-8-78] (N.R., S. No. 7093) £ -

\ (Y The field of consideration will be six times the number
- I of vagdncies to be filled. [R. B's. No. E(GP) 74/2/20 of 11-7-77]

—Al (N.JX., S.N. 6815).

7/~ (d) Selection procedure is given in following pages.

. Limited Departmental Competitive Examination

M The scheme of holding the Limited Departmental Compe-
e\ titive Examination to fill up 25%, of the vacancies for which panel “}
is required to be framed at any one time in Class-1I, may be
. introduced in the following departments :— '
«ka) - «Civil.Engineering..Department.

b) Mechanical Engineering and Transport (Power) Dcpzirt-

ment. . ‘
it (c) Electrical Engineering Department. . :
‘ (d) Signal and Tele-communication Department.
(¢) Traflic Transportation and Commercial Department.
(f) Stores Department. '
(g) Accounts Department. o
[R.B’s. No. E(GP) 26/2/96 (Pt) of 22.11.78] (N.R., S.N.- 7176)

(2) The extent orders governing reservation of vacancies for
Scheduled Caste and Scheduled Tribe candidates shall also be app- .
Zlicable in filling up 259% of the vacancies in Class 1I through Limi- %
ted Departmental Competitive Examination.

(3) The panel of successful candidates drawn up against the
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25%, vacancies to be filled up through the competitive cxamination
will be valid for the same length of time as the panel drawn up for

759, vacancies to be filled to normal selection. . . . - el e o

(4) TInthe matter of seniority in respect of the declared
numbe: of vacancies to be filled at any onc time thiough the media
of selection (75%) and competitive examination (25%) those
employees empanelled through the normal selection will rank seniot
to those selected through compelitive examination. :

Procedure for Holding Competitive Ixamination

The following is the procedure for holding Limited Departmen-
tal Competitive Examination to fill up 25% vacancjgs in Class-Tl:—
(1) Conditions of Eligibility :— E
« (a) The employee should be a railway servant with a mini-
mum of 5 years railway service.
(b) He  should have been regularly selectes! for a grade the

— v

- minimum of which is Rs. 425/-and above in tlie revised scale of .

pay.

(c) Only such categories of staff as are otherwise eligible for
promotion to Class-1I service under the normal selection rules, will
be eligible "to appear in the Limited Departmental Competitive
Examination. -

Note :—All candidates who fulfil the above conditions will be
allowed to compete without any restriction as ty the number of
candidates to be'admitted to the examination.

(2) Scheme of Examination :—

(a) The examination aims at a comprehensive assessment of
knowledge of the candidates and has essentially 1o be in the nature
of a rigorous test of their professional ability. Tiie examination will
consist of (i) a written examination of a substantially higher stan-
dad than that associated with normal sclection . for promotion Lo
Class 1I, and (ii) viva voce. ¥

"(b) The subjects for the written examination and marks to
be allotted to each of the papers set for the written examination,
viva voce and record of service will be as underi—- '

(i) Written Examination :—

.. JPaper 1 ..General Xnowledge . .50 . Marks.
Paper 2 (A) Professional Subject 100 Marks.
Paper 2 (B) Professional Subject 100 Marks.
Paper 3 Financial and Establish-

ment Rules. 50 Marks.

(i) Viva Voce :—

Besides the writlen examination the viva voce will carry 100
marks against confidential report, personality, address and leader-

ship. [R.B's. No. E (JP) 76/2/96 dated 14/2/80] (N.R., S.N. 7512).

1—~2B0o1
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" Establishment Rules#
*

(¢) Inorder (o qualify, a candidgte

of 60% marks in each

the record of service, and in the viva-yoce S
: the aggregate.

(d) There will be no - grading of successfu] o
‘Oulslanding, ‘Very good’ etc.  Their name

order of merit on the basis of the total marks obtajned
the candidates,

Note :—Paper |] should contain que
restas well as importance. The questions should
test the knowledge of candid
’ . ral observalion/reading withoul a specific sty
AN 2dge of text books. The paper should alsocont
\‘/“_@ o' national importance, achicvements of R

7 tions which wij] test the awareness of candid

' which are taking place. The standard of question paper should not
: be rigorouy and it should ngt he .more tha

n the sta%
. ‘ - cUIatSh: RIB’s"No. E (Gp /2 " 7-12-79) N LSTNTTSI
- P cUlation (R'B’s"No. E (GP) 79/2/30 of 7-] 79) N.R..'§

dy or devailed” know- 4
aim questions or topics!

ates to developments

K _ various  departments are given in Apnendiy | at the end of the
A : hook.

2
\

(3) Constitution of the Examination Board : —

The Examination Board both for the W
¥ the viva yoce will be
-1 _ Manager ; it wij| consist of

NG
: )_, ~ Sylabi on professional subject of Paper 2 (A) &2 (B) forg i
LW et

ritten examination and

7

(a) On Zonal Railways : ]

i () Two Heads of Department. Level I..
! of Department for which the

(b)  Production Units -
(i) Deputy Chief Personnel Oflicer, and ;
. (1) Two Heads of Department Level T or Level 1T including *

the Head of the Department for which Examination is being con- !

ducted. Ifand when NECessary, assistance of the respective  conti-
; guous Zonal Railways may be taken.

T

() Chief Personne] Officer, and

including the Head -
€xamination is being conducred.

. . ~ . . 1 1

: ' (4)  Frequency of holding the Examination :— k
‘{’ Thge competitive Examination for filling up 250, vacancies in %

o Ciass 11 in the respective Departments wij] be held in the samo year g
\ o ©asthat in which the normal sclection ig held for filling up 75% %9
S vacancies in Class-[} by promotion in that department, B

(5) There will be only one competitive examination for all #&

T - branches of one department. and only one pane| of selected candi- i3
! . dates will he drawn up for pat departiment as a whaole, r% i
- "0y The final Fecommendations of the examination hoard in §
~ e~ respect of successfyl candidates will be pyt up to the Generel Mana- oE

‘ - ger for his approval. If the General Manager does  pot approve of &

A
{

MUSL secure 4 mini num
of the subjects of writlen examination, jni

cparately, and also ini
_ §
andidates, asg

s will be arranged in theigh
by each ofig

be so based as tof
ates, which they would acquire by gene.

aflways as  also ques- g

{ard of Matri

constituted under the orders of the General & !

By

§
i
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" them, he will record his reasons in writing and order a fresh exami-

nation if necessary. Once a panel of successful candidate s
approved by the General Manager, no amenim:zats shall be made
without the prior approval of the Ministry of Railways.
[R.B’s. No. E(GP) 76/2/96 of 3.6.77] (N.R., S.N. 6792)
Following clarifications have been issued by the Railway Board
in conncction with holding Limited Departmental Comp:titive
cxamination to Class-1I1 service:—

(i) The G.M. may, if he considers it necessary, entrust the
work of setting the question papers on General knowledge and
English language to an out sider on payment of remuncration.

(i) The officers entrusted with the work of setting question
papers and evaluating answer books in connection with examina-
tion for promotion to Class 11 (all departments) may be paid a
consolidated honorarium of Rs. 100/-. This witl take effect from
1-5-80.  (R. B's. No. E (G) 77HO 1-27 of 3-5-80) N.R.,S.N. 7622
Notes :—(i) Paper 2 (A) and 2 (B) on professional subjects are

two distinct papers on the same subject. Therefore the
two papers are to be treated as two single papers and
honorarium of Rs. 200/- (Rs. 100/- ecach for two
papers) will be paid.

(i) If a special dispensation is dgreed for conducting
supplementary examination, payment of honorarium
for setting question paper and cvaluating aaswer
books at the prescribed rates can be made for supple-
mentary examination also.

(iii) If the selection is cancelled after conducting the
written examination for procedure lapses. honorarium
has to be paid to the officers for the job done.

(R.B’s. No. £ (G) 77HO 1-27 of 16-4-80) N.R., S.N.
7622.

(ii) Anemployee. il otherwise eligible. can appear in the

normil selection 1o Class H as also in L.D.CL
_(iv) The L.D.C.E. should be held at various centres within a
Division simultaneously depending upon the number of candidates
and the administrative feasibility. Such an arrangement will save
the candidates a great deal of time to be spent in travelling long
distanices to the examination centres at Divisional/Zonal headquar-
ters. {R.B’s. No. E(GP) 76/2/96 of 15.12.77 & E(G)77 HO7/27
ol 17.12.77} (N.R., S.N. 6932).
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Pepi- BB No £(6PIFORJ30 o F=[2-1 5
" Syllabi Tor Various papers in Limited Departmental Competitive )
‘TExamination for -filling 25 per tent vacancies'in Class IT on Indian 2.7
“Railways: Do e T N
. _The allstment of marks for Various’ papers  for ‘the ' L'D.C.E. - " -
.- for seléctionvagainst, 25% vacancies ‘in- all departments (except = .
- Accounts department) should be as under =~ T
1 Pager:.. <" General knowledge L 50 Marks " o
::\Q‘II “(A) Paper..” .. Professional Subject | " L T T 100 Marks *
<EIT (B) Paper . i-Professional Subject- ™+ - -- =" : .- 100 Marks -
o 111 Papee 0 &
# - Besides “the written examination” viva-voce - will . carry: 100 T
- marks apainst confidential teport, personality, address and feader--+.
CESRIPL e e T e e T
“Paper I (Generdl knowledge) - KON o
““7"This paper'should contain questions on subjects of intérest-'as @ ¢ -
‘well ‘as importance. " The questions. should be so based as'to fest PRSI
the knowledge of tandidates which they would acquire - by~ general
-observation/reading,” without specific-study or detailed knowledge ™
. of text books.~ The paper should-also €ontain questions on’ topics
~ ‘of national importance, achievements of Railways as also questions =
-~ which will test the awareness of candidates to developments ~which * -
~are tuking -place.” Tie standard of questions should not be rigor- = . -
~-ous and it should not.be more than the standard of matriculation, -

A

i~ Thesyllabi of paper I1 A & B fof"",'diﬁerént'.i-'depggriwgqts" and ﬂ -

§ <

- Financial and Establishment Rules ;™50 Marks™

o

paper ITT' for ,'a‘l'flﬁ_s:@gpgrtlnegts gré_"’g@wl the @“9\_@&@@9@1

oL

’Trahspiﬁrtaﬁéh :(T'ra'fﬁc)‘ié:C?OHﬁ'fnérci,a] -De‘p;;—r;rﬁénii‘,[ eI

T Paper 1 (&)_1_00 Marks = . o0
L7 *1.” General" -. B I .
' (a) Heirarchial sct up and line of ‘control of operating de-
partment agthe' Divisional, Zonal and Railway Board Level.
IL. Traffic, Train"and Power Control Organisation >
{a) Objectivesand functional set-up of Control Offices. -~
(b) Duties of a section "controller and efficiency indiciés of
Controllers, namely -~ . - T -
(1) Speed and Through-out of a section -
< {i) Punctuality S -
e odFiEngine detention
..{iv) Observance of 10 hour Rulg

- L)
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In the Hon'ble Court of Centrai Administgative Tribunal
Allaha bad , Circuit Bench Lucknou

Case Noy

ReD.S+0s Class III Staff AssociatinNyecee Pstitionar
. u/s

Dimctor General , ReDe5e0efMinistry of Rly)

Manak Nagar, Lucknou & others ;'.“"‘;!f

ANNEXURE NJe

Respondenta

- -

B ‘Ol‘nponf.‘ms, CEAUTITT 3770y v L wyprstess g e e
pReumatic and vacuum brakes, protective devices.

fie block 2

nspection, maintenance. and overhaul schedules, by )
replacogent, ferrode brake blocks, special electrical an fuechanical ™ 1&3& ) %(/
failure, Ixavy. repairs, trouble shooting sequence. : ‘___=_._____.._—-=-
Safety heeaution, special safety and firc pygvention checks, “-
modification ongried out. . '
Traction mylors of various types and g€sign, problems with
. o

Traction Motors drd how these are overcon¥.
Maintenance in overhaul organisyrion,
deptts.

Jiaison with other PR

3. Operation:
I3 . [ - ¢ . . : [
Trouble shooting, failurdxgn bife, Statistical data, Ghat section :
working, banking, wheel slip, wyking in case of total interruption
of communication, working /oK _EMU under flood condition,
working from rcar cab. .
[ Check to be tonduc 4 while taking out loco from shed, .
energizing a dead locomgfive. - '
Link workirig, cAlculation of crew and loco requirements :
figures for watchi utilisation of locos tragtion loco control
organisation, hauljig capacities of locos. ;
Pantograpl cntanglements, accidents and restosation, typical
defects explaipéd in locos and EMUs. Stabling .Depots, and their
working. . ) : - i
.4, Rewinding shops * . o o

Awinding shois, organisation, outturn, special repairs, vanNous %
of insulation, insulating materials, commutator repalrs, '

ancing of armattire. P2

'

fiechanical Departinent

2 S A A

T el () PROFESSIONALSUBIECT:(Theory) 3
A Total Marks 100

3
7

Part A (50% Murks?
{ Genl. Maihs, B!
(a) Arithmetic and S(atisiical Operations: Graphs, Eractions; -
Parcentage, Samplin and Averages. 9
() Geomelry: e and Voltime ele. tipto Higher Scecondary/ 1
¢Hass NI Standard. i
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¥

(¢) Algebra: Simultaneous Equations efc. upto Higher Second-
ary/Class - X11 Standard. , S
+ (d) Mechanics: Velocity and Accelerations, Work Done and
Horse Power eLC. upto Higher Secon dary/Class X11 Standard.
- 2. Strength of Materialg - : :
Stress and Strain, Fatigue, Corrosion and Surface Finish etc.
3. Physics and Basje Electricity
() Temperature and jts measurements.
(b) Steam Engines; 1.C, Ingines, Gas Turbines, Heat.Recovery
and Thermal Efficiency, Supercharging and,]ntercooling.

(c) Voltage, Current and Resistance, Wet and Dry B
Simple Motors and Dynamos, : -

Part B (509 Marks) Co T
~ 4. Shedjshop layout for maintenance/POH: of steam locos or
diesel locos or coaching and wagons. - ‘

5. Outof commission (Under-Rep

types of rolling stock and metive power
same. ‘

6. Preventive Muintenance of Machinery and Plant.
7. Prevention of Hot Boxes on
Maintenance of Roller Bearings.

8. Prevention of defects on Motive Power/RoJ)ing
eliminate accidents,

9. Chittaranjan Loco Works Pattern of Incentive Scheme.
10. "Different types of welding processes, welding defects ete,
1. Wheel tyres and axles and their ultrasonic testing. :
12, DifTerent‘types of machines toolg such as lathes, mifling
mﬁchines, shapers, planners ete., cutting tools and cutting speeds,
kb 'r'arr‘i:xgt%a Wagon : ) ' '

atteries,

air) pefcentage for different

Stock to

1. Coaching stock-preventive maintenanice schedules m sick
Jines/POH schedules " shops : :

2. Latest design improvements jn ¢
improve- their performance.

3. Design improvements in coaches
speed potentjal. ‘

4. IRCA Rules for rejectable defocts.

5 IRS, ICF and BEMIL
shops/sick lines. ‘

6. Corrosion repains. o coaching stock.

7. Different type of couplers ang
Breakage during.service. - o~

S NPON repairs to goods stock,
o Intensive and sa fe-to-run exa mination,

arriage and wagons 1o
and wagons 1o rajse their

bogies and their maintenance jp

prevention, of . damoge/

and how to minimise the -

Motive Power/RoHing Stock -
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tage answerihg of Court summons ; prevention of trespass ; dis--
posal of human bodics found run over disposal of cattle ‘Tound
dead on the Jine. ' -

Paper I and 111" ‘
Paper . General knowledge -and English knowledge of a
High Standard. A - .

¢ - ; I’ N .

Part 11 General Financial and Establishment Rules and
Procedures. v

Regarding General Financial and Establishment Rules and -

Procedures the Establishments Manual and- General Code cover e

the Syllabus.,

s

o For all Departments - - Y

Paper HI , .
Time 2 hours : L M aximiom Marks 50 .
Tstablishment Rules—25 marks ' '

Personnel Manageneit

. 1. Organisation of the Personnel Department in the Rail- |
ways. The objectives of the Personnel Department, functions and
‘policies of the Personnel Department. Role of the Personnel
Officer in the Headquarters and on the Divisions. : B

2. Classification of services— Recruitment to the differents”

“'services Groups ‘A’ to ‘D’—Recruitment of Artisan staff—Special
Reservation in Railway Services—Role of the Railway Service
.Commissions in-recruitment—Recruitment other than through usual
_channels—Promotion policy and methods. .

. 3. - Personnel Slxpervision—-;leadership styles, formal and in-

formal leadership, lcadership qualities, different leadership styles,
Democratic or Participative Jeadership style, Advantage of parti- °
cipation, Joint Councils of Madnagement, Negotiating Machinery
Schemes, Zonal and Divisional Corporate Enterprise Groups. -

4, Inspections’ of Loco Sheds, C&W Depots, . Stations,
Engincering Ofﬂccs; . _ _ , _

Labour Relations and Welfare : . .

Unions and Their Role . : ‘ .
1. Important recognised Trade Union in Railways; Rolc of
- . . N3 L

Z .
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Financial Rules

Recommended Reading

. Indian Railway General Code—Vol. 1 & II (Chapter 117 -

to 1X, XVIII).

VI o

' 3. Indian Railways Adrhinistration & Finance—An introduc-

: T . tion—First Edilion—‘-Chapter_Iﬂ, V,VIL& viII,
l\

>\—» 4. - Indian Railway Code for the Engineering' Department—
Chapter IT to V, IX to XIv. :

2. Indian Railwéy'codc.for Accounts Deptt.—P{, | (Chapter
). . . . - . ’ .

5. Indian Railway Code for the Stores Deptt—Excluding

Chapters XXV to XXX & XXXII.

- N ‘6. Report of the Task Force on Budgetary, Accounting and
o Management Practices on Rlys Reports—First and Second.

7. Report by -the Committee “on Technique of Financial

Appraisal of Railway Projects.
8. Indian Rly. Code for Mechanical Deptt.—Chapter VIII to

X

L T U S

it tram—— e wa .



/ In the Hon'ble Court of Central Administpative Tribunal
Allaha bad , Circuit Bench Lucknou

Case Noy

ReDeSeJe Class III Staff.Asscciation?qzeq Pstitionar
v/s

Dimtor General , ReDeS.0s{Ministry of Rly)

Manak Nagar, Lucknou & others  ¢sedeceqs Respondenta

ANNEXURE NJe

Appendix T ' ' : 79¢

unrecognised unions and methods of dealing with them,

2. Industrial Disputes and the Legislaijve Framework, Causes
of Tndustrial Disputes, basic remedies. the ludustrial disputes Act
1947: Strikes, Lock-outs and Lav-offs. handling of grievance ai
Divisions and in the Headquarters, handling ol gricvances by
Labour Enforcement Officers.

. 3. The Hours of Employment Regulations, Overtime, Job-
analysis and its mechanics. _

4. The Factories Act; Special Rules for workshop stafl'in the
Rajtways.

5. The workmen’s Compensation Act-Ex-gratia  payment,
Tncentive Bonus Scheme. : -

Cet

Welfare
6. DPass rules. o
B 7. Retirement Benefits under the Provident Fund and Pension

Schemes, Final Scttiement. .

. 8. Welfare for the whale family of railwaymen—concept and
practice obtaining on the Railways.

B I
<\ ‘ Financial Rules—25 marks -
~ " : 1. Parliamentary control over Railway Finance—Public
. . ~ ] accountability Canons of financial propricty. .
~ 2. Financial Planning and Budgeting—ljudgetary and Finan-
] cial Reviews—Appropriation Accounts. '
- 3. Rules of allocation—Classification of Expenditure—Conl-
T _ rol over~ éxpenditure—Responsibility accounting—Performance
Budgeting—Exchequer Control Financial Results of working.
4. Works programme—TFinancial justification of works— <

1*  Surveys—Preparation of Estimates—Capital Rudget—Control over
- capital expenditure—Productivity test. : A

s Fimancial control over Stores .cxpenditure—Purchase and
stores keeping procedure—Inventory Control and A.B.C. Analysis.

6. -Financial and cost control in Raithyff workshops.

7. Rules and procedure relating 10 Teners and Contracts for
exceution of works & Procurcment of stores.
@ 3. Procedure for processing and finalising the Audit objec-
“tions and Dralt Paras.
-~
9. Dclegation of Powers.

10.  Losses, FFrauds and embezzlements,
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Financial Rules

. Recommended Reading

" Indian Railway General Code—Vol. 1 & 11 (Chapter 17 -
to IX, XVIII). ‘ :

: v 2. Indian Railwéy'code.for Accounts Deptt.—Py, I (Chapter
). - ' : P ' '

3. Indian Railways Administration & Finance—An introduc.
tion—First Eclilion—“Chapter_Ul, v, Vil & V_l[_l_. '

)v 4. - Indian Railway Code for the Engineering'. Department—

Chapter II to V, IX to XIV.

5. Indian Railway Code. for ‘the Stores Deptt—Excluding
I1.

Chapters XXV to XXX & XXX

‘6. Report of the Task Force on Budgetary, Accounting and
Management Practices on Rlys Reports—First and Second.

7. Report by -the Committee “on Technique of Financial

Appraisal of Railway Projects.
8. Indian Rly. Code for Mechanical Deptt.—Chapter VII] to
II. T ' - L
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In the Central Ad~dinistrative Tribusal
Allahabad Bench at Lucknov.
Case No. of m£ 1989.

7.0,.%.0. Class ITI Staff Agsociation

‘Manak Nagar Iucknow and amother,

tensse .Applic ants,

Veraus,

Union of India amd others. eeseees Resnondents,

Annexuye-Jil,
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j In the Hon'thle Court of Central Administzative Tribunal
Kl

[/\» Allaha bad , Circuit Bench Luckaou
Case No,

ReD.5e0s Class III Staff Associatinngeses Potiltiocnal
v/s

Dimtor General , R-D-SgO-(miﬂiStIY of Rly)

Manak tNagar, Lucknou & others teseceane Respondenta
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etter | s " pge-l
Copy of Railway Lo:Tr's letter o, w(ubk)87/2/72, at.11.2.1988 P
addrcssed to The DG/RL3D/Lucknow 214 otherss -

et ot 1 o e e e -

e o e S
e e e e ety A = o

J - guat.- Selection for proniot.hon from

. .. L0 1T 1t
T N grouy 'C' to UWroup ‘o .

!
1
A

75 | \
\

As per ext.nt Instructions, gelections for promotion tg
Group 'B' posis should te held in &ll tue Departments once in 2
yesrs and the vacancies for the gselections should te assess.@ -
praperly. It is essential that not only .the scheduled for holding
the selections is meintained, put the sssessment of vecancies LS.
a, ,h done conforming to the ing?;ﬁEETEH;:ﬁEB—EﬁEE_?Egu1arly selected
srployces to tie oxierdnccded become availatle and ad-hoc poonotions
are svoided. The field 'of conslderation ror the selectina should
be determined on the besis of sliding scele, as 1,.6icated in Board's

 Jetter No,B(GP)81/1/18 dated 9.2.1941. (e

2. It hes recertly come to the notice of the Ministry that: .
some of the employees, included in the field as per their eligl-
pility smnd turn, for two successive Group B! gelections on a
Railway aid not appear with the result the Administration could
net scéure the required number of qualified employees and there was
gubstantial snortfsll in empsnelment, Instructions exist for calling
_extra employces required to myke up the field in thelevent of
employces already included therein expressing their unconditional
unwilITﬁgness to’-e considered at the selection. Instances have

ﬁkq}so come. to notice of panels getting exhezusted immediately after

! formation, leading to the necesskly for makinghdaghoc pronotiong to

Group 'B'. This could te due to a) a proper assessment of vacancies
nsxgbaving ceen moGe of b) due to-services of officers having ceen
speTfed on transfer/deputation/secondueanc, causing a depletion in the

: cadrg;ﬁa faetor ..oc¢ enticipsted or known at the tine of assessments

3e The posi:ion has teen examined. It has bcen desided

. as -
follows: -

1) The s:lection for uroup 'B' posts'should te held once

-~ every two years without fail. he work should bte scread
iout evenly so as to cover hzlf of the departnent in the
,firct yeer and the rest of
ing vear and the cycle repeated. The various processeé
conneciag with the selection should’ te conmenced

, adequeiely in advance, so that the schedule for holding

the sslection is not disturbed. For this purpose, a -

. suitatle caleader may be drawn depending on the position
on your system and the work monitered closely to ensure

that the schedule is aot tripped. e werk im this

fegard should be reviewed periodically at the level of
C.P.0O., . .

P

che department in the follow- i
i

-

;

i



Se | - ANNERRE-§ 7
Varencies for two years chould be wssessca }”m ey /%gk -2,
with the aid of all kaown fgciers aad posshble : -y
uﬁticxpathHS-'To the¢ vecaucics su_assessed, @i

cdaigion of 30/ Zthlrny cor cunt) of thejcacére of
LTth urcup o' eid Junior Sczle posts incivalmeg
Copsiructionzieserve should be made. Th.is is in
modl-ﬁ,a ion of the exls:iag instiructioas Lor

providi.., the eddition at 20#

. For selecciong to the Group 'as' posts ol MO,
Law O ficer," uth nS(k&S\ Astisceat Chied Cesal.r,
(Ol waere th CcdrC is. cmall acd che incidence of
vacancies is not regutar, the cssessmeph should ve
limited to :the vace“vles existing »lus those asti-
cipaeied to arice during the two years' period covered
by the assessment. In other worRs, there will te no
a®dition toine assessment as a percenta e on the
cedre Sulensuh

;he fotice issued for the sclec:i_on, tesides contzning
the newmes of elisitle employecs censtituting the field
should contein a reserve list cdrrzinJ the names of exira
eligitde empluyees with the indication that the latter
would te cezlled for the writ tern examination'in the
event -of drop out of employees cons: itutlng “hﬁ fleld:

Erploy-es constituting the field should be advised
inaividuelly of the proposed selection with the clear
stipulation, thet they should no receipt of the notice
zdvise cheir willinguess/wiwillingness to take the
selectilone Jor this pur,ose, each individual notice
should heve to confiterfoil which should be returaes ty
the enployses within a fortni ht of receipt Jndaicasting
WIlllnodeSq or uawlllingness to take the seleciioli.
»’hie notice should carry a clear infiication thet 1% is
thzemdlosels' responsibtility to sdvise his, her willing-
ness/unwilli..gness to take -thesselection and failure to
respondor provide the iatimetion within the pPJLoc
E1l6wed will ce treated as uawilliagness on his her art
toc tsi. cihieselection. vepesdi.s; on the jcsiticn cof
unwilii.. aess reported or ncn-receipt of sny intimation,
emplcvecs frum the reserve list shculd be celled to the
exteat accessary for t.kiag ti.e selection,

3ach =mhliiees who neither eppear for the \Titte.
exzmination sor indic:te their unwillingness shculd be
trected :s Laving evailed of =zn oppertunity, for purposes
of thaciimstractions esntatned dnppara. i(ii\-mf;uorxj‘
letza. -+ E(GP)55/1/78 d:t¢d 10.9,1940.

&/,« 000-3/“
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5.

vi)

vii)

skletticn without wsiting fer -th

Lvery effort should be mwde
employees.t:kin; the sclection
‘any shartf:11,

[ ' .
[ ' . X
“ )
? -

.. (\ﬂj
ANNEXURE-§ 7 -
\\1

-3 - ‘
Pooe 3
Parcs 1131),(iv) a1d (v) will not ap,ly to selections
of a0 rfir wirich the field is qot €etermnined vith
refercice to the veeancies 21d all elizitle volnateers
1i respoasc to khe notice are eonsidercd.

AVl £d hie arrangemeats made should te terminected on the
declere lion of the peasel. ffere should zlso norcaly te
10 aced co resort to 2d hoe errangeseats tefore the next
sclec:iea in Vview of the provision for a lireral assess-
meat of vecaneles t:Xing into accouat 304 of the ceodre

“ - . of toth uroup '2' and Junior Scale pasts
Incluiia, Construction Reserve. If the paacl is likely to
te us 4 up before the next selection tecoming due after
two yoirs, steps should be initiste” to hol® the next

€ 2 ye:rs period to ke
OV-Ty, so that the aext psznel tecomes avallabie, In the
evens of zd hoc arraagemeazs still tecoming necesc<ary, -
due t¢ unavoidablc coatingencies like injunctiors from

‘Court,of Law, consideration for such appointment should

exclude those who although called, did nct ajpezm for

the c:rlior selection :nd r~lso those who fril-d to g

gU?lif¥ in the written'test or viva-rcee &r in the ' ~
selecticn. o '

to easure thzt the number of
_eorres, ci:és to the field without

anindly cCinivlodge, . - '

517~ :
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In the Cenbtral Administrative Tribunal
11lahabad -Bench at Iucknow.

Cace No. of 12389,

B, D.53.0,. Class . IIT Staff Association

Manalk Nagar luclknow and another.

l. sree o&ﬁppl ic ﬁ.n“:rs .

Versus.
Union of India and others-

Aannesnzre =VYill.

teoesss RESDONGENTS,
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Case Na,
ReD.5+0. Class IIl Staff Associatinniees. Patiticnac é
v/'s
Dimtor General , ReDe3.0.{Ministry of Rly) .
Nénak Nagar, Lucknow & others csteersye Respondenta

ANNEXURE NJe CZL
<
R.D.S.0. CLASS=II| BTAFF ASSOCIATION |

(Recognised Vide Rly. Board Letter Ng. FRBI/69/RB 3/28 4i. 29-12-73 under JCM Scheme) i

3M1208torHo03N0 gty Sioit wrgr v faga

ANNEXVRER .
MANAK NAGAR. Pﬁﬁ:{m; ELES
LUCKNOW. Agay

Cana PIN-226 011 fps e
Shri DeNe.Singh, 2 TR e g e Leafldaze ayy
The Director General, NS, LT"’A/JS/‘LI‘TS/"M{Eg[‘Q -

RDSO,Lucknouy -~ Dot |4~ -19%9:

Dear Sir, Sub:—?av‘eu of syllabus for Class II,Mech(LOCE)
2 quotaff

Re=assassment of nog of Vacancies,

[

;)xd Your kind and immediate attention is invited touards the
representation of staff regarding heavy and lengthy syllabus for glyII
Mechy(LDCE , 256 Quota) and the no, of vacancies assessed: 'CTSA'submits
as follouss=- '

~

Ay Syllabus is lengthy.heavyand over-standard:-

1¢ Staff nave represented that the syllabus for Cl4II,Mech,LOCE, 28}

quotz,is not in conformity with the one diroeted by Railuay Board,
It is"lenghty, complicative and cumbersome, The main drauback is
thaﬁ all the knouledge from primary to highest level of complete
M Ln Jubjects haye haphazardly been put in one paper of
tifed hodds UR4e35H °“YY5The syllabus also includes Computer
programming and Finite Element analysis for evaluation of stress
in machine parts, ihese are very highly technical and specilised ¢
branches of engineering for whigh RDSG admny is spending a lot ale
sending officers and staff abroads As such this standard of knou-
ledge should not be expected from all the staffy who have not beer

. provided this sort of trainingy

Zy 1% is pointed out that the said syllabus is of higher stasndard thar
vu)tnat of techs graduates.Even syllabus for Class II of Railuays is
‘comparatively inferior and simple, though pay scales are same.On
contrary after qualifying this haradous syllabus, Ehe eligibility.
for senior scale.posts in RDSQ is after B years whereas in Railuays
it is only after three wvearsse ASs extreme it it is compared with
- that of UPSC for Cl,1 posts, which is held from the too young and ¢
fresh teshiy graduates, there are more ncy of question papers and tf |
candidstes are not to fage the professional/departmental working
apery - .
3 gelec;ion aims to adjudge the professional ability but the said
: syllabus adjudges thc academic/technig2l zbility alonguith the
professional calibre of the candidates who are having vast exper—
ience and successful service carg'er in their credity

In extent R&P Rules, no minimum academic/technical qUalificaQion
has been laid doun for cl,II selection or to hold Cl,II posts Any
no, of candidates who have min, of FIVE yrs, experience in grade,
mins of which is Rs 1400/~ or abave & are nermanant, are eligible f
selection'28% LOCE), Railuay Bnard, in accordance to RRC recommen—.
"dations, have %mescribgd that after 1.7.91, d;plomg will be essenti
al d for Cly Il promctionsy These eligibility r?ﬁfl¥§ﬁen$?1f£?0§§
de Rk aoprdciate tho avcr-standsard, Neavy and lenginy -~

R R
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3o FOMATION 0f p gL FOR 757 aors; &ASS.'ESSMENT OF VACAN§V

{/ﬁyThe cl.IX selectinn{7y quotz)haye teen held and panel formed ggg-
8gainst thg posts of Oyedirectsrs Cderated in Cl,II py+ Nave not
acded the other Vacangizs arising at that time, -

Te E{GP378/2/1D1 dated 2341479;
According L2 Railuay 2. SSGP 79/2/74 dated 05{2,1980;
Boards letters, ,,,. 3+ £(GR)g1/1/g dated 2541482,

etc,
the sanel of SUph sgl ctions should he linked tg

the no, gof Vagcane i¢s

Plus theg 3. of vacansies antisipated during next tuo years plus 2%

of tie sadre strengthg These rules Present Vacaney Positions as
follouss Oetails of Vacansies: (for 1306)

o 1450 5, Rajegqgalan, ADE/Carr, resign
dn_1996: 2 10 4=6 in Feb. 1926, {0ne nost in "90g) &
In_1330: %14 + ¥4 =20 . Sh$3.Ananthakrishna,ARE/Res, rotd,

Total = 26 in Feb.4085. Hne post in 19¢¢)
255 of it= 3,5 {say 7) for 19,
Cadre Streng%th:(Tuenty) 1450 KGR, Rao, ADE/.Tj.g resignes,
T % 14 posts af Dyelirectars Operated
25 of ite’in1996) =4 in C1,11,
~ o s . 900 )= K Tic i atgr ad ¢ Tat:
e T o7 2tlin 100) I SRR, e o resine
v FrogMsbhoye it is glear that ths R3Sessnent of ng of Vacancies is not
{ COLTect. and neeq to he Tevisued,
C. DEMAND..
;B"Eﬁelight of vieus expressed above, £T34 requests ag:-

\

Te The Subjscts gf Computer Pragramning and FEM pe excluded fron
the syllabus, -

2e 3yllahus should he fevisued amd nade simgle in 3cclrdange to
“alluay B8gards directiuesg Nerly syllabustopy enclosed8
considered gzs Quideline,

¢ 203 fMarkz he allocated tg bjzetiy tyne questions,Regs
SUbjective tynes shoulg bear 5035 Marks and he classifiag into
two or  threg groups and candicates shgyly be alloyed cioines
L0 attemgtthe QUestions of thei- oun echcipges,
de No. of Vacangcies be assessed gas SUggested by
! c
\

®

.
R

+ In the meantime, the Lppg Scheduled on 3043429, he pastacned,’

in . . . ' .
' CTZA e agdvisced accordingly within Teasonablae tinme,
“Thank ing YOU,

—pr 7aurs Sincerely -

oine] ) st + - f ~ 4 T~
Comzarative ouatgmenk of ( Heie3Tivastayn :
- syllahus €% af RD3 F’, e 1y HOﬂyp GED,_B‘Ila ~,«».~S:8c;l’:>€:;‘\t’-a<‘-1‘y

and URSC  for raaqyreﬂgzemceq L " )

PS: Vide Sailuay 3gards letter g, E{f:.‘z:?)c'7/2/72 datsad T1e1. 15¢g,
the limit oF 2% has heen reviced »nd raised tg 3. As segh
“U0 vasansies fgor eanN ygar YiZ. 1326 and 15¢2 getg insrezsed.
INerefore, :ie total no, of V2cancies be,omes ss unders=-
For 12-g, 2+046 = ¢ g Total = 13 , ,
F 1927 = 2z 55 of these = 725 (Say-z )
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COMPARATIVEY STATEMENT OF SYLLABUSES OF RDSO,NORTHERN RAILWAY AND y,p

. N

ANNERURE: -Q
Fogre—3

7
33 ¢C ¢

?

UePeSeCoe

. : R 2J eUe pu e
, - > : 2D -3 _NORTHERN RAILUAY o
SECTION-T o
Part-~A General macwww: Paper-1: General Knowladge p mw
Umﬁﬁsmﬁmmmbwmp Studies Paper-II,Part'A'(Professional Subjects) | —2Rer=l_ > |

_ o K'e : - _ . v

| 1. Algebra Establishment Rules and |
_,QEC:AWDJM.JQMM.WHDD ..,UmUmH,I-H .NA D&G.ﬁmﬁﬂv\ “HD&JOHNH procedure n
Meciigiaingyy Paper-=11 3¢ Trigonometry p _ .
Ti ¢ 4¢ Calculus _ —aper=11 @
hese two papers are Se¢ Statistics -
objective types m“ Statins > General Knouledge L
SECT IO 7« Dynamics Paper=II1I, Part'A’ -
W!.M.H!IZ.HM&W | 8¢ S trength of Materials 1e dejamdhom 7
L 5 : 9¢' Theory of Maghines including 5 S
Meclistnge-"aper-1 Finite Element analysis, 2+ Goomstry D
MechsErggeraper~I1 10+lachine Design m, hpmﬂcnw >

- . 11«Thermadynamiens te !1BcNanics —
These two papers aro ANMOSUCﬂmH<vHoommBSMJJ S¢ Jtrength of matbrials =

no::mzﬁwozmwﬂmcsumo¢wcmv .

Lybes
S YPoper-i syllabuse:
Mgm_armwyéa<amawom
(2« I Engine
e Steam Boilers
4« COmpressorsy
S5¢/ileat Transfer;:
6.\Prpperties & " lassification
of WCMQMA

-

PAMVERATT Syllagbust -

Am ‘—._JmOH,\ of anjnwm.nmm
‘2. Machine Design
Strenqth of Materials
mLCLﬁ lDWGHMDHU . e )
. Production m:c..,ﬁ..

. Industrial Enggy

13qvorkshop Teclinology,
14«Record Keeping

Paper=-I1 Part'n!

Disgif/plineuise questions
on professional sSubjects.

Paper=ITI1

Finangial and Establishment
Laus

-

S _
STV - -

6. Physics and basin
Electricity

Paper-1I1.Part's"

wuestions related to General
engge processes and fungtionsy

nmmmﬁlHC :

Disgiplineuvisa guestions, basec
°n professiohal trades

thong

NeK.Srivastava . W -

Honys General Secretary/CTSA 3|z i
, | &~ |
\ P
\rs WW

=
;'—1\I;‘.
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®1 %941 wfgadar fagsa 533 gfaasy sar glva § f5 amamy afgsix d fF arg sugsq
gHed ¥ g A1 § €379 9941 977 &9 IV G q qvANGI F 7917 9 958 FY, 899
91T F q1T 9d, w91 ara1. 7 fafaq 39T 99 IF1T F qraar qd, fas11zq 9a 9 g7a 9317 &1
ATV, IEJIAT T q7A AG T IENAT T BT JIN GENIAT Y gUIN NI Y 9¥qd FL
3199 93, 99 fagzq 3 @ quarar a g« faog ¥ fady § srev safegg 53 ¢ aad ar gmid
REIIEA T ¥ gt 1T & gagarar @ sl o gafeaq 93 3 At @&z w3 a1 9319, fedt
gY 13 9T I¥ #1% &1 & ofefoq sud 7 feut &1 wqar a qesas) sax ar asg NE g7 N
ga/gd qica Q7 F1 § AT¥  geArw A ¥ g AT ¥ wea 5T, gAY AT T To AT &I
a/gmik ar faga g qar far go arad ar gy gEATHIFT TEIT A | FIIHW, €@
a@arar 4 9+ @« few $T 7 q9@ JF q WG T A1 av A5 gHIA ) q@mA w1

fadaw 53, gwgar gadeaw cafng sud 1 fre, adte, a@g, qA19 afasr  ar s $1€ A

qgar 9@ s@Ageqiadd ¥ fAaY Y cararam, Qad, SN, qw =T carares, fegaa,
afgsidt (gas €39, ¥ 299 3 ad gF517 ¥ @+7) qrf gurd MY wegw FT T awAw
i)@m a7 &1 {129 wega %3 7 waq 97 yafeqq #3 a1 AT/enrd Nz ¥ a¥fas aqrq 3
gHel & narg qug $UF, A9 NTY D gew awlw fagaq w3F gEId A1 a9 FIFargy
U T IF YFIAT Geqvet @) A7 A1ATAF F1T Y FT :

B/gn 337 a7 Arga ) gas1 yew fafeva s ¥ qvara 3903 afaFrz 2§ ga aaar

“asta fagaq sar g/mﬁ g &1 gFUT ®ar g/w7d 05 N 3o W Ffard afgasar agica

T 453N & grarg 4 30 gA/g¥ w@wi @ &Y QM ez ag au/gEra Frar g3 anagr
1AM §/g9 ag W) gfgasy s1a giFd ¢ % g#ad & Aua O Y afteay gsadt 51 wafug
FUX A1 917 97 qaq1 fafeq g6 & gmaa sza1d ¥ 130 a1 @77 T5a) w1307 3 IRy,
sifasrdy, fesgas snfa grar 3 faaed &Y, gaigh 33 &), o @ v ag g ofag ez
afuasar agkaa a1y @ eag 1@y & afawsA Q¥ | afs ¥Q/gmd goar A/gW AN T 7Y ¢
Atgadt # £Y8 gaw AY/guR faez g w17 @) sww 1€ fardarA wfuasar 93 agt Yt | afy
#/zn afgazar adza #r fafeag weh 7 2F Y 3+ qur afuFIT § 5 ¥ gmit g A deay 1
3 1 IAF I AT FIF 92 98 Foal W 9517 ¥ gaf @et ¥ famwar Fgt g ¢

-G € N

\’IWW re{ 20t ft’}h
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IN THE HON'BLE CENIR&L ADMINISTRATIVE TRIBUNAL :
CIRCUII‘ BENCH LUCKNOW

] C.M.Application NOQ .f 1989 ' |

Union ef India and others  ue Iipplicants

_ In Rec _
.A. Ne. 273 of 1989 (L)

)

oDus-Oo claSS I11 Staff Assgciation, | | \

Lucknow. and anether B o Applicants
o Vs,
-  Unien ef India and others - «s HRespendents
h ,} APPL @_TION FOB VAC@;EING Tl@ INTERIM ORDER
. DATED 299

The Applicants abeve-named respectfully submit
L as under: . R A _
c@}\@i . 1) That in view ef the facts and reasons given
in the accempanying Counter Affidavit, it is expedient
in the interests ef justice te vacate thé interim
order passed by this H@n'ble’Tribunal dﬁ 29«59«89

in the abeve-neted cése&u

- 7 o . 1) nerefere it 1is respectfully prayed that
- the interim order dated 29-9-89 may kindly be vacated.

- e e el —

(u.s.Randhawa)
Advecate
T - (Senior Standing Ceunsel,
Lucknow ' Central Govty), High Court
Dated‘c%&£°1o'89' - Coungel for the Applicants
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IN. THE HON®ELE CENTRAL ADMINISTRATIVE TRIBUNAL
' CIRCUIT BENCH LUCKNOW - -
_ LIV -
Regn. No. 273 of 1989 (L)

. ReD.S.0. Class-III Staff Association |
Lucknov and another : +ss Applicants

7.

Vs

Union of India and others  eee Respondents

~

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENTS
NOS, 1 to 4,

I, S'Bhatia aged about 54 years s/o late Shri
U.C.Bhatia resident. of c-77/2 Manalk Nagar, Lucknow

_ hereinafter described as Deponent, do hereby solemnly

affirm and state as - under.-
1. That the Deponent is Dy.Director(Establishment) I
in the office of Research Designs and Standards

' Organisation (herelnafter called RDSO), Lucknow and

~he has been authorised on behalf -of Respondents to

affirm this affidavit
2, ,That the Deponent has read and understood -

the contents of the claim Application and he 1s -

well conversant with the facts Of'the.case deposed

hereinafter.

€ a, That before giv1ng para-wise replies to the

JEF elaim application, it is necessary to state the

following facts by way of brief backgrodnd to the
cases |

(1) That according to the Recruitment and

' vPromotion Rules as notified vide Railway Bomrd's

Notification No ERB-I/77/44/24 dated 18-6-1983, E

(Annexure at C-1), Class-II Tedhnical posts in RDSO

> P
(5. BATRT—
Dy. Director ( Estt. - 1)

. ~ R.D.S. 0. (Min. of Rlys )
Manak Nagar, Lucknow-2260l l

Weow

. -y



o | L (@)
are reouired tO'Be filled in the following manners-
(a) 75% vacancies through Departmental Selection
' in which zone of consideration applles ‘and
selected candidates are placed on panel
according to their seniority if they get ,
marks between 60% and 797 Candidates
getting marks 80%‘or more are graded.as ‘
"outstanding" and they are - placed on the top
of the panel W1thout disturbing interse »
‘ , seniority amongst them, _
T 1 , - (b) The remaining 254 'of the vacancies are filled |
| o through a Limited Departmental Competitive
iy o . Examination in whiéh there is no zone of
| | | consideration and all candidates who fulfil
~ the prescribed service conditions are eligible
to appear'in the Examination. There is no
consideration given in this mode of selection
. for seniority and candidates_are'placed on
the panel strictly according to the marks
obtained by them. To be eligible for
| empaneiment'through'Linited Departmental - x
Competitive Examination, a candidate has to |
secnre atleast 60% marks in each Paper as

well as in aggregate both in written and

“ennmeéeﬁ" - ; Aviva-voce.

.

A true copy of the- above-mentioned Notification
dated 18-6-1983 is filed herewith as gggexure No.C 1,

s

Thus, the Departmental Selection in which zone of
consideration applies and the Limited Departmental

Examination in which there is no zone of consideration

i
- ——

GQ>V\/\/\/\/-———§
/—_
| - : ' (S. BHATIA)
o 3 ’ Dy. Director ( Estt. - 1)
| | R.D.S. O, ( Min. of Rlys )
Manak Nagar, Lucknow-22601 1
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(3)

.
an S a /
a

1nation.
d Departmental Competitive Bxam

s of selectlon, there are three
tmental oelOCtlon for |
a total of 50 marﬁs

XS

for the two mode
. questlon papers in the Depar
| filling up 75% of vacancmes for
Serv1ce and vlva-vocn for 50 ma

- . ~ . | i of
\T and ReCOI‘d Jors m Limited Departmenf‘al

as against four Queqtion Pa

1claeg
Competltivc Examination for filllnv up 25% -vacar )

7 o for 300 mafks and-Becord of Service and Viva-voce
| for 100 marks. The above scheime clearly indicates

that in the Departmental Selection, Written Test and

Viva-voce.are on equal footing, there being 50 marks
- for Written-Tcst as well as'50 marks for Viva-Voce,
~and hiéher stress'is iaid on~professional ability
as reflected by 300 marks allotted to writuen
R _" examination and 100 marks for Record of Service and

Vlva-voce in leiued ﬁepartmental Competltive

: f,; Examination., _ _ ,
3 * (i1i) That the position stated by the Applicant
iii 31 ?V regardlna syllabus and vacanc1es is not correct and
%} @tfl;égigg 'is not sustainable tn law. The correct position in
?ﬁ:{ﬁﬁf | this regard is briefly indicated as unders -

(a) The Matriculation standard as prescribed in
 the crqcial'circulaf,of Railway Board No,

E(GP)79/2/30 dated 7-12-79 is regarding onl

the General Knowladge for the Written Test .

- o ,
S for Limited Departmental Competitive Examin

(s BHK?D(EM for Ciass-II'(Group 'B') posts, A true copy

Dy. Director ( Estt -
R.D.S.0, ( Min. of Rlys )
Manak Nagar,; Lucknow=~22601 I
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that in the book, ‘of which there is no mentlon

' of the author and the publlsher, it has been {?&/’t
wrongly mentioned "Paper-II" 1nstead ong!!ggg
"PartnlI". Further in this connectlion it may
be mentiéned that subsequehtly English was

" excluded ffom'Péper-I vide Railway Board's
éircular Nd.E(GP)?é/é/QG dated'14-2180. A true
copy of the aforesaid circular dated 14-2-80

is filed herewith as Annexure No.C-3.

P . | Thus the position which stands éccording to

the relevant: 1nstructions of Rallway Board and
the Railway Ministry is that Paper-I will be of
General Knowledge of 50 marks only and its
standard prescribed for General Knowledge only
ghould nbtibe more than the standard of
‘Matriculation" and not for other Papers.

(b) The vacancies have been correctly assessed

" gccording to the instructions of Railway Board
as cdntained in Railwéy'Board's ciréulaf No.
E(GP)79/2/74 dated 16-2-80 (copy at Annexure C-4)
vhich wers in force when in the year 1987
fantw cipated vacancles were calculated and

accordlng to which ertten Test was held in

“the year 1988. According to the aforesald

1nstruct10ns, total vacancies agalnst Limited
7Departmental Competltive Examination (25%)
tcome to only 4 and’ not 8 as yrongly claimed
Ebythe Petititner. Tt may be mentioned by
. way of clarification that'ip the earlier

Cireular dated 15-2-80(copy at fAnnexure C-4)

(S. BHATIA )
Dy. Director ( Estt -1)
R.D.S. O, ( Min. of Rlys)
Manak Nagar, Lucknow-226011
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percentage-o; additional vacancies was only 20%
whereas aecording to the subsequent Circular No,
E(GP)87/2/72 dated 11-1-88 (copy at Annéxure-7 of -
the ‘Petition) the percentage hag been increased
to. 304, Now this 30? may apply to the assessment
of vacancies in future bat it should not apply

te the vacancies which were calculated in 1987,

| That the‘;eepondents have aeeessed the vacancie s

T ~ 1in Sept.1987 ia accordance with law but the
Hon'ble Tribunaliwas pleased to pass the interim
order on 29-9-39 as the correct positien was not
piaced before them, Accordlnp to the aforesaid
_interim order dated 29-9 -89, the respondents have .

. been restrained from announcing the results of

the examlnatlon till further orders, of the Hon'ble '
Tribunal. Now this interim order, in view of the
position which is being stated in this Counter
mffidavit is liable to be vacated in the interest
.of Justice. ‘

4, The parawise‘eomments on the Petition are given

as utnder: ‘

5. ‘ That in reply to the contents of para 1 ef)the

/ }t Application, it is submitted that'ae per the prescribed .

 R&P Rules of 1983, a true copy ef which hae been filed

as Annexure No.C-1, a Staff Notice dated 8-2-1989 was
issued notifying the dates for holding the Limited
Departmental Competitive Examination giving-the' |
Programﬁe of the Examination. A true_copy of'the
aforesg;d-Staff Notice dated 8-2-1989.15 filed at
&,,/;/’?mnnexure No.2 of the Applieation. It is worth

Cﬁn?:::::::mentionlng here that after notification of the R&P

(S. BHATIA)

Dy. Director ( Estt -1)

-~ R:D.S. O, ( Min. of Riys )
Manak Nagar, Lucknow-2260I i
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Rules in 1983, a Limited Departmental _Competitive

Examination for- Technical Departments in RDSO was

held in 1984 on the same standard syllabus with the
approval, of RDSO Adnunistration as the appointing '
iauthority'for'Class-II posts'in'this Organisation is
RDSO itself and accordinyly'panels‘were drawn up
against E}pﬂted,Departmental Competitive Examinations
and appoinwgﬂwere made. It. is not correct to say

tnat the syllabus prescribed hy the Administration

are to be treated as illegal and are to be cancelled,

as the syllabus prescribed or the eﬁamina*ion conducted
is strictly as per prescribed R&P Rules and perfectly

valid and.there is no infringement of rulés or any

| legal aspect in the matter,

" Ba. That the contents of paras 2 and 3 of the

claim application need no reply.
7., That the contents of sub-paras (A), (B} and
(c) of para 4 of the claim application need no reply,

= > 8. That in reply to the contents of sub,para
%
\ ‘\

"\

(D) of para 4 of the claim application, it is stated

s-’r 1

1] that the petitioner was an eligible candidate to appear

'séﬁn the Limited Departmental Competitive Examination

'ﬁ for Mechanical Department but he did not appear at

that Competitive Examination.

9. That the contents of sub-para (E) of para 4

of the claim appllcation being mtter of record

/

need no reply. .
10, That in reply to the contents of sub-para (F)
and F(l) of para 4 ofp the claim applicatlon, the

e T

(S. BRATIAT—
Dy. Director ( Estt -1) :
R.D.S, 0O, ( Min, of Rlys)

Manak Nagar, Lucknow-22601 |




Vg

(8)

the gséertiohrof'the petitioner that RDSO is an
tagsociate" office of Railway Board, is denied,

' However, it is admitted that ﬁDSO is an"Attached
Office" ovaaiIWay Bog}d of thé Ministry of'Railways.
This position has been admitted by’the Petitioner
in Sub,para F-1 of para 4 ofAthe,claim petition,

11, - That the'conténts of sub-para (G) of para 4.
bf the claim petition being»a-repréducﬁion of paras |

N 123 and 124 of Indian Railways Establishment Code

| Vol,I (1985 ediﬁion)'are ndt denied, However, it

is submitted that this pertains to Class-ILI
(Non-Gazetted) and Class-IV (non-gazetted) categofies

and‘ére not rélevant for the pnipose of the present

case as the same perfaiﬁé to Group B! Class-II

" (Gazetted)posts.

u 12, That in reply to the contents of sub-para (H)A
0 \ of para 4 of the Claim Application, it is submitted
1 that the contents thereof gre not denied, It is,
I,iffhowevef, mentionéd.thatﬁgsééﬁvfﬁg Notification of

the R&P Rules é?;1983, l4_yacéncies in ‘the Mechanical

Engineéring Departmeﬁt were assessed in September 1987
o@t of which 10 were to be filled agéinst ?5%
Departmental Selection and the remaining 4 against
254 by’Liudéed Departmenfal Cbmpetitivg.Examinatioh.
Para 211 of Indian Railway Establishment Code Vol.I

however, may kindly bé read in conjunction with paras
. 4 { .

© . (S.BHATIA).
Dy. Director (Estt -1) = = -
R.D.S.O, (Min, of Rlys) =~ -~
Mangk Nagar, Lucknow-22601f
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207 and 210 ef the same Code under which pewers have.
been gziven te GcnerélvMénagers fer making appeintments -
te Greup 'B! Class II(Gazetted) oh promotion, A true
cepy of paras 207 and 210 is filed herewith as
dnnexure No,Ca5, Directcf Gbneral/RDSO whe is}clso
'cf the same rank of Genersl Manager is delegated
with same pewersy , o |
13, That in reply te the centents of sub-para
(I) of para k of the claim petition, it will appsar
that there is ne ﬁentim of the Auther and Publisher .
S N of the boek frcm_Whichwthe extracts have been takeny
( It is_ submitted, however, that the pegitien with
regard te 25% of the vacancies in Class II(Greup 'B'a
Gazetted) through Limited Departmental Ccmpctiﬁivé'fc
¥ . ,IExaminaticn, is not denied; But‘by way'of clarificas
tien ef the positicn as steed in Railway Board's
letter No.E(GP)79/2/3O dated 7-12-79(cepy at

Agggxngg”__gﬁ) At is gubmitted that the aferegaid

ciféﬁiéf‘féférs te Paper-I of 100 marks of the Written
Test which earlier consisted ef both English and

lr-fV'j:j:\ General Knewledge, Then Part-I ef Paper-I was about

a

,Jf{ éﬁ c&§~4 English whereas Part-II of Paper I was about General
2"9‘ i‘.sKnuwdge;ﬂg It was provided in the aferesaid circular
‘that “the standard ef the question paper en English

*,= language and General Knowledge should not be rigereus

«? and it should not be mere than the standard of Matri-‘l
culaticn“” chever, subsequently, . Ehglish was excluded
from Paper-I in Railway Board's circular No.E(GP)/76 L///96
dated 1#—2-80, a true copy ef which ig filed ag
Anngxnzg__g,;%?; Now there 1s Paper-¢ only eof

—

B
(S. BHATIA ) .
Dy. Director ( Estt - | )
R.D.S, O, ( Min. of Kiys )
Manak Nagar, Lucknow-22601 §
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Geheral KhoWledge of 50 marks ﬁhieh is eXpected te be
of the Matriculation standard, L
Further, it is pertinent te repreduce the "Note"
about the se called Paper-II at page 14 of the extract
of the boek as contalned in Annexure-6 of the Petition:
| “Eﬁ&g:- Paper IX should Qontain questions en
subjecgs of interest andvas well as impertance,
The questiens should be'se.based as te test the .
knewledge of candidates, which they weuld acquire
- by general . observatien/reading witheout a specifie
study er detailed knewledge of text becks. The
- paper sheuld also contain questien or tepics ef
national impertance, achievements ef,Rgilwaye_
as alse questions which will test the_awareneSS'-
of candidates to developments;whieh are taking
place, The standard ef questien paper should
net be rigerous and it should net be .mere than
the standard ef Matriculatidn. (. B's Ne.E(GP)
A79/2/30 of 7-12-79) N.B. S.N.7512“

That in reply te the contents of sub-para (J)
v ‘% para k4 of the Applicatien, it is submitted that
T ,;;'%the pesition ef the syllabus and the authority te

BN prescribe it, is net cerrect. In this connectien,

it is submitted that the syllabus prescribed in

RDSO are perfectly valid and 1egal & suffer ne

infirmity as the RDSO has full pewer to make'

premotions in Class II pests;y L
Further it is submitted that the syllabus fbr

competitive examinatien fer recruitmént and promotion

’/‘.’\

\

- (S. BHATIA ) ‘
Dy. Director ( Estt - 1)
- R.D.S. 0, ( Min, of Rlys )
Manak Nagar, Lucknow-ZZéOH
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" in RDSO is beund te be different frem that prescribed
for competitive examination fer selectien te the posts
on ihdian Railways, as the nature & duties ef the _
various TechﬁiCQI categories of pests en Zenal Railways
' comparinghto the RDSO sre quite at variahce and as
such the syllabus in RDSC have been prescribed separately
according te the needs & requirements of this Organisatien;
In this cennection, it is significant te mention that
RDSO gltheugh is an"éttached dfﬁice“ of Railway Beard,
RDSO have pewers as such te make prometiens te Class II
l"ﬁr’ - (Gazetted) pests. in the Organisatien; |
N - It may be added that the pesition referred regarding
the standard of the syllabus has already been explained
above in para 3 of this Ceunter Affidavit, and further
submissiens are made as under:
(1) That the standard for Paper IIA & IIB of
the Hritten Zxamingtion as prescribed in para 2
_(Scheme of Examlnatien) of the Annexure te the
Ministry ef Rallways' 1etter No. E(GP)76/2/96 dated
Lo 0\ ”‘Q\ 346477 (cepy at Amexure C=6) has previded that the .
"written examinatio'xi'wul be ef a substantially |
“’higher standard than that asseciated with nermal
_{j selection fer premetisn te Class II™, . |
(11) The pesition with regard te the standard

of written examinatien fer nermel selsctien te Class II
is submitted belew: '

As regards Paper IIR,and 1IB en prbfessional ability,

No,E(GP)76/2/96 dated 3-6 77(cepy at Anngmg..g_ﬁ)

the ‘examinatien aims at a comprehensive assessment of

-~
- ] .

C%\’\/M
__'___’___‘_‘>a
(S EHaTIA
Dy. Director ( Estt - 1)
R.D.S. O, ( Min. of Rlys )
’*danak Nagar. Lucknow-22601 |
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knowledge ef the candidates and has essentially te be \
in the nature of rige:ous test‘of their professienal’
ability end the written examinagtien hae.te be of a
substantially higher standard than that associated -
with the nermal selectipn. | |
o It would be pertinent te bring to the Hen'ble
Tribusal's netice that the minimum qualificatiqn prese
cribed gerwthemiowest Class III technical pests which
- ferm the feeder eateggriee for Class II is Matriculatien

Lacademie ~ alengwith certificate/diplema in draftsmanship, This/
qualifica= , , _
tign vas ' It may thus be seen that for departmental

- prescribed

ag early as ./ selectien to Class II Teehnical posts, the minimum
9439¥§§~2::\92b
reqnirement is Matriculatien with certificate/diplema
in draftsmanship. Itvis_algo-pertinent te mentien
y - here that all the-lewer categery Class III technical -
. pests have an alternative mede of reeruitment called
 the Direct Recruitment fer which the minimum qualifica-
tion ranges frem Mgtriculatien er its equivalent and
Diplema in the ‘apprepriate engineering discipline fer pests
in grade Rs.1h00-2300 te a Degree or its eqnivalent
.. in appropriate engineering discipline with twe years
-, egperience in an Engineering Organisation or Master's
E*Degree in apprepriate engineering discipline fer '
fgclass III technical posts in grade. Rs42000-3200%
It ‘thus emerges that for departmental selectien

| fer Class 11T technical pests, the minimum standard
required is that ef Mgtriculatien with an additlenal
requirement eof certificate or diplema in draftsmanshipe
Now since the standard ef the written W{
examination. for Limited Departmental Cempetitive

-

N P I g
~

~

(. BHATIA )
Dy. Director ( Estt -1!)
R.D.S. O, ( Min. of kiys
Manak Nagar, Lucknow-226011
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j Exdminatien has te be of a substantially higher

standard, It is abundantly clear that the level

is net repeat net Matriculatien and it has to be
substantiglly higher than the Matrieulati@n.

. While on the subject it would be in order to
mention here that the minimum educatienal qnalifica-
tion fer premotion te Deputy Directer in technical

: departments which is made from Class II pests in

technical departments, is a Degree in appropriate
branch ef Engineering, | ) o
The above facts would make it .amply clear that
the gtandard ef the'written'examination;fer Limited
Departmental Cempetit e Examination has. necesgarily

‘%an?e—g ~ S L

. Y4 ; .y
te be ﬁmﬁbstantiali aboveTMatriculatien and~Degreér/

the petitieners. . - - ngr
15 That the cententiens raised in subepara (30

of para It are emphatically‘denied and the pesitien
given in para 1l above is reiterated. It is:subﬁitted
that the pesitien as stated by the applicant in

Annexure-6 is net cerrect, ‘The_cerrect,pesitien

‘\’ has already been eXplalned above in paras 3, 13

V% and 4 of this Ceunter Affidavity

The extracts ef the "Note" repreduced in para 13
at page 10 of this Affidavit de net correetly,state
the pesitien as centained in the above-mentiened
circular dated 7=12-79 about Parts~I and Part II
of Paper I which earlier censisted ef English and
General Knowledge. Thig "Nete" erreneously refers
te "pPaper IT" instead of upart I of Paper«I as
Jit is very well evident frem the ‘centents of the

| I —
(S. BHATIA) .
Dy. Director ( Estt - 1)

. Ri:D.S, 0O, ( Min. of Rlys)
ﬂanak Nagar, Lucknow=22601 1
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aferesaid circular dated 7-12-79,

16, That in reply te the contents ef
| sub-para (L) ef para 4 (wrengly typeh'As
sub-para (I) in the applicatien), it is
submitted that the vacancies in questien
wqre-assessed by the RDSO Administratien
 in September, 1987 accerding te the

instructions as centained in Railvay

Board's circular dated 14-2-80 (copy at
| R | o
&"# _ Annexure C.4), However, subsgquently

. . . N / . .

Railvay Beard vide its circular dated 11-1-88
(coepy at Annexure 7 ef the Petitien)
enhanced the additienal vacancies

i
from 20% te 30% - In

e
oy

| ) ‘ | : o A ....;1: '
' égk::::ifZ::::=a~>' | ’
. (S.BHATIA) |
Dy. Director ( Estt. 1)
~ R.D.S, 0O, ( Min., of Rlys )
- Manak Nagar, Lucknow-2260! L -
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(15)

this context it is submitted that the petitioners
have assessed the vacancieg based on Railway Board's
letter dated 11-1-1988 also and as in the years:
1986 and. 1988, but the Respondents calculated the

| vacancies in September 1987 only, and as such

assessment made by the Petitioners is not correct.

The instructions issued in ‘the year 1988 cannot.be

applied in the year 1986,

-

Based on the above, the vacancies for Mechanical
Engineering Department were calculated as 14 against

which 4 fell in the share of 254 Limted Departmental

’Competitive Examination and accordingly the number ‘

" 0f 8 vacancies as claimed by the Applicants is entirely

wrong and baseless.

17, That the grounds fa) and (b)-as taken in' para 5

of the application are not sustainable regarding the

standard of the syllabus as well as the number bf
vacancies as clalmed by the Applicant, In this
connection, it is submitted that the contention of

the applicant that the prescribed syllabus has "the

B effect of depriving a good number of members of Staff

of Group 'C! of the opportunity of appearing in the
testt is"entirely-wrong and taseless in view of the
pos1tion stated in the foregoing paragraphs of this Y
Counter Affidavit, Further the Competitive N A

- ke

Examination was held perfectly in accordance with

law' and the relevant instructions of Railway Board,

and thus the examination held is not illegal in. any

‘ manner. Still further, the Written Tests which were

S,

DNt

(5. BHATIR)
. Dy, Director ( Estt - 1)
R.D.S.O. ( Min. of Klys) .
Manzk Nagar, Lucknow—22601 f
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held on 30th September and 1st October 1989 weie'
perfectly legal, Just and'proper and -they were not

~ liable to be set aside and cancelled. However,
the ch'blc Tribunal'was pleased to,paas an ihterim:
order‘restraining the Opposite Parties from
announcing the results till further orders of the
.Court as the correct position was not placed by .

the Applicants before the Hon'ble Tribunal,

e - ‘ 18. Now, in view of the correct‘p031t;on stated
1 above in this Counter Affidavit, it is expedient
R in the interestvof‘justice to vacate the interim
order dated 29-9-1989, o |
> | - 19, That the contents of paras 6 and 7 of the

.claim application being matter of record need no
reply. | | ‘

- 20. That in reply to the contenta of para 8 of
the_clain application, it is submitted that ia
view of the position stated in this Counter Affidavit,
the applicant is notrehtitled to any relief sought

in this application.
3 21, That with regard to the contents of para 9 of
. <éﬂnxéﬁihe Application it is submitted that, in fact, the

?u npplicants were not enatitled to any interim order.
& )

5

‘ﬁ”But the Hon'tble Tribunal was pleased to grant interlm

}4order dated 29-9 -1989 because the correct position
was not placed by tha applicants before the Hont'ble
Tribunal. Now, in view of the position stated above,
in this Comter Affidavit, it is expedient in the
‘interests of justice to vacate the interim‘order;

o2, That the contents of paras 10 and 11 of the

. szlication need no reply. _ |
- (S. BHATIA) ]
Dy. Director ( Estt. - 1)

" R,D.S. 0. (Min. of Rlys )
Manak Nagar, Lucknow-2260! i




an

"23; That the Deponent has been adv1sed to state
that there is no infringement of any Constitutional
or other rlghts of the candidates for whom the
Petitloners have pleaded and there is also no 1llega11ty
in prescribing the standard of the selectlons, i.ee
Limited Departmental Competltlve Examination or in

.asse531ng the number of vacancles.
24, ~That the Deponent has been adv1sed to state

 that the grounds taken by the applicant are not

\ . sustainable in lav and no case has beén.made out

for thé réliefs soughﬁ by them. The claim applicétion ,

being devoid of any merit is llable to be dismisged

> with costs.a o 8 ~
;f”ﬁg”*”)
. Deponent - : A
Lucknow o . , -
Dated s 23=10-89 - R (s BHATM‘)

Dy. Director ( Estt. ~1)
R, D.S. O, ( Min, of Rlys )
‘”lanak Nagar, Lucknow—2260l |

VERIFICATION,
I, the above named Deponent do hereby verify
that the contents of paras 1 and 2 of this mffidavit

are true to my own knowledge and contents of paras

3 to 22 are true to my knowledge derived from official

recofds and the confents of paras 23 and 24 are believed
by me to be true on the basis of legal advice. No
~ part of this Affidavit is false and nothing material

has been concealed, S0 help me God, —
S f A
Lucknow. ’ Deponent - '

Dated:s 23=1C=-82
' C (s BHATIA ) . -
- .Dy. Dlrector ( Estt. - I )
"R.D.S. O, ( Min. of 7'y1)
Manak Nagar, Lucknow-22601!
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‘24& 1/27+4V

‘ - | , | ﬁ

I identify the deponent who is personally known to me

and Ras signed before me. 1
Mﬂ:ﬁ
Advocate.

Sblermly affirme‘d/ before me on 2-3“'0“&7 |
! at |80 2, /P M, by Shri S- B Ralr - i
the deponent, who is identified by ’

Shri bS &M\JL&WC’\ . ’ |
Advocate, High Court, Lucknow. : : \
kj R ,:,5* " I have satisfied myself by examining the deponent that €
'y RN N 4‘;{? A o i
43 %/‘ he understands the contents of this affidavit,which ,
’ ‘have been read out and explained by me to him, |
*
v ;i;
OATH OOI\M@S@G‘NER "
H 7(1\1" o
; eft @/L/ E
‘%n D l ' .
- 1 G e 2 ‘
T O ot |
? ¢



T —
q‘%W (‘» i

P

¥ ’ (?% )

GOVERNMENT OF INDIA. (BHARAT SARKAR)
MINISTRY OF RAILWAYS (RAIL MANTRALAYA)
(RAILWAY BCARD) -

LY
-
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4
g

No. ERB=I1/77/44/24 ' . Naw Delhi,dt.;g;6.83

NOTIFInATION

' G.S.R. S In exercise of the powers
.conferred by the proviso to article 309 of the Constitution,
the President hercby makes the following rules regulating the
method of recruitment to the Group'B' posts in the Mechanical,
Civil.Electrical,Signal & Tele Communicatiecn Engineering and
Traffic Dgpartment in the Research Designs and Standards

Organisation, Lucknow of the Ministry of Railways, camely:~

1. Shori title and commencement:- (i) These ruleés may be
called the Ressarch Designs and Standards Organisgtion

g (Group'B' Technical Posts), Recruitment Rules,1983,
(ii) They shall come into force on the date of their
o : publication in the 0fficial Gazette.

2. Number of poetSQClassification and scale nof pav:-~ The

rumber of the posts, their classification and the scalecs of

pay attached thereto <hall be as specified in columns 2 to-4
v of the Schedule annexed to thes= rules. ‘

3, Method of recruitment,aqge 1imit,.qualifications etc:- The
! nethod of racruitment,age 1imit,qualificatioms and other

mattors rolating to tho said posts shall bc as specificd in

columns 5 to 13 of the Schedule -aforcsaids- ’

'E‘, 4, Disgualifications:- No pecrsan,

820 2) who has ontercd into or contracted a marriage with a
';,U‘S person having a spcusc living,or ‘ '
&eon b) who, having a spouse living, has cntcrecd-into or
g$)§5” _contracted 2 marriage with any person;

-5 T <hall bo cligible for appointment to any of the said
< - posts. , :
EEALL ‘

g.‘?.,gz Provided that the Centrel Government may, if satisficd,
L2 t&at.such marriage is pormissible under thze personal law

N3 = applicable to such person and the other party to the marriage
O~ and that thzre are other grounds for so doing, excmpt any

Wi

. pcrson from the operation of this rulec,

"gginion that it Ts nocessary or cxpedient o do so it may . by
Wl . . . P

y®dzr for roasons to be recorded in writing and in consult-
%fipn with the Union -Public Service Commission, relax any of
the! provisions of thuse rulocs with respect to any class oOF
Gersgory of parscnse.

Al . . .
S ' a .
37 ‘\:5\ Power to relax: VWhere the Central Government is of the

2

$ R . .
AT 6. Saving: Mothing in these rules shall affect reservation,
" . +rolaxation of age limit and other conceéssions required to be
” rovic.d for the candidates belonging to the Scheduled Castes,
the Gcheduled Tribes and other special catogorics of persons
in accordance with the orders issued by the Central Government

foam time to timz in this regard.
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THE mmRMGGﬁM

Whether benefit

Educational and- other qualifications

Name of post. No.of post Classifi- Scale pf Whether the’ Age limit for direc of
cationm. pay selection tecruitse. ’ added years of - Yequired for direct. recruits.
: post or non- . service admissible :
selection under rule 2423(4) .
post. Indian Railways
Estt. Code volume-~
I1I.
1 2 3 4 6 6a . 7
# ~ IAsslstant Design 1le%* Group 'B! Rs.650:30-740 Selection Not exceeding 30 years No- B s ,
. ential: 2
~* Engineerf Assistant (Gazetted) —35-810-IB- (relaxable upto 5 years - mwmuummwwﬂmAwwowmmwwmoWMdemwmwmmwwum»ﬂ
# .Research Engineer/ (non-Mini- 35-.880-40- for Government servants or equivalent (2§ Two years ﬁdOﬁmmmHode,
Lssistant Inspecting - N sterial) 1000~ iB~40~ in accordance with the experiences ~ ‘ .
= Enginder/Assistant *Subject 1200, instructions issued by ) )
- Llaison ngineer. to varia- ‘ the Central Government) Note 1: The qualification(s) aré relaxable

(Mechamical =ngin-
eering Department.)

tion dependent
-on workload.

Hotes: The crucial- date

for determining the. age

1imit shall be the clo-

sing date for receipt of
aprlications from candi--

dates in India (other
than those In-Andaman & TN
Nicobar Islands and .
Lakshadweep) »

at the discretion of the Union Pyblic
Servlee Commission in cas~ of candidates’
otherwise well qualified.

Note 2: The quelification(s)regarding
experience is/are relaxable at the disc-
retion of t he Union P,blic Service
Commission in the case of candidates )
belonging to Scheduled Caxtes and Scheduled
Tribes ' , at any stage of selection

*he Unium Public Service Commission is

:0f the opinion that sufficient-number of
candidates from these communities posse-~
ssing the requisite experience are not
likely to be available to f11l upthe
vacancles reserved for them.

. Whether age and Period of Method of recrui- 'In case of regmuitment by promotion/deputation/ If a Bepartmental promotiom Circumstances
s ueational quali- " probation tment: whether by transfer,grades from which promotion/deputation  ~Commititee exists, what is in which
fiedtions prescribed if any. direct recruitment . /transfer to be made. . . : .its composition. . Union Public
form direct recruits or by @eputation . : Service Comm-
will apply in the /transfer or by ission is to
cease of promotces. promotion, and per- be consult ed
centage of the vaca- - in making
. ncles to be filled i recruitment.
- 7. . . by yarlous methods.  __ _ _ _ _ _ _ _ _ _ _ __ _ ___ e e e e et S e o o e e -
8 9 10 11 13
- WO~ 1\\\w Two s By promotion Promotion: ] ! o N :
failing which a) 75%0f the vacancies-shall be filled by ﬁHOEOdH&&\ Group  'BY 7 Consultation
Pad Adirect recruit- through. selection  (wvhich will include ordinarily Promotion Committee with the Union
- m%@ mente : , a-¢ritten test ‘ani 3lgo a viva-voce.test) of the Public Commi-
: . ‘. . g N ’ . . Sssion i
/.7 (S. BHATIAY) Y A Ry

.« B35, Director (

A um-m- O. A 3:.’.
anak Nagar; ‘Lucknow=22
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non-ministerial Group (C) staff of the Mechanical 1.

Engineering Dapartment. The gelzetinn will be
made from:

The staff holding the posts in the grade the
ninimum of which is Rs. 425/- in the reviseAd
scale and in higher Groun !C' grades on a
regular basls, provided that they have ramndered
a ninimum of md&mm years' non-fortutious. service
and have reached the stage of Rs. 560/~

~Note: -In case a junior vaHo%mm is considered

for selection by virtue of his satisfying the
relevant minimum service conditions, all persons
senior to him shall also be held mwwmuwwm not -
withstanding that they may not satisfy the

- requisite minimum service conditions.

25% of the vacancies shall be filled through a
limiteA Departmental Competitive examination
open to all non-ministerial Group 'C*' staff of
the MechanicalBngingeering Department holding
the post s in the zrade the minimum of which is.
Rse 425/~ in thc revised scazle and in higher
Group -'C' Grede and have rendered a minimum o
five yecars non-fortutitous scrvice in the grade.

e r S '

Y( ) .HW.W.

LRy
) iwkhh.. -

A7 Ed
ek

R

Senior Deputy Director Mecessary . -

‘General, Research Desi- while

gns and Standards Orga- making Air-
nisation. ect recrui-

tment.
Two Heads of Depart- :
ment (One head of
Department will nece-

- s=arily be from the
‘Department for which

the. selection/examin-
ation is being condu-
cted. Seniormost -
member will be the
Chairman of Depart-
mental promotion
committee) .

.mw. BHATIA } -
Dy. Director ( Estt. = 1) )
R.D.S. O, ( Min. of Rlys ) :

LSRR

Manak Nagar; Lucknow-22601!
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P el oIS T T m S -- =S4 _______8 ____"7¢ Sa .
2+ Lngistant Design 17 Group B! RS +650-30 i - - —-- St e Tt T T T s
Engincer/Assistant Se -30~740~ Selection Net exceeding 30 vears -NO~ Wssential:
o G ) g e . . al:
mmmmmuoz Insineer/ (1982) MBM.MMMMM%W,«I mwlo.m.w.w.nmwo%m (relaxable upto S ¥rs i) Degree in Civil Fngindering from a
;mmmwnmbd Inspecting erial) TR a0 - for Government servants recognised University or equivalente.
‘Enzineer/Assistant atl . ~-1200. in accordsnce with -the -
wam#wo: Enzineer *Subject ; instructicn issued by i1) Two years profese<icnal experience.
Uon&w%me%mmuubm te variation the Central (iovernment. Nete: 1. The qualifications are relaxable
” dependent “on Note: The crueial date: at the discretion of the Unicn Public
work loagd, for determining .ddmm ,mm Service Commission in case of candidates
1imit shall be #he ag oth=rwise well qualified. -
closing date for receipt . Note: 24 The cualification(s)regarding .

- Of applications from ‘ experience is/are relaxable at the Aisc-
candidates in India (other retion of t hs Union Public Service Gommi-
than those in Andaman & 'ssicn in the case cendidates belenging to

. Nicobar Islands end Sche”ule 1 Castes and Schefuled Tribes Mmmh
. Bakshdweep) . at any stage of selection, the union public
- - P) . service commission is of the Opinicn that
' the suffieient number of candidates from
. these communities possessing the requisite
T ) i . experience are not 1likely to be available _
B U - . to £ill up the vacancies reserved for them.
- = .7 |ll...llllll...,llllllt.l..lsll|lll|.......J....lii...llll.li.l.lhlhl.llllllll.r|.|‘|;.|l
lml.l...w.l.nn...lul..%ﬂ..ﬂ:ﬂ..llllllw.l.. E e T L -- -
] — =h ,. - . Hix..(.:...l-.fl - . [ . 12 T -~ - 13 d
NO Two .Mmmu.w. wVNHHHVH.OBOdHOHw. " ..Pronotion: ) ] ) a n\. = . e ™ .
: *failing which - . i ' o oty L
by uwumon,,wmnu a) 75% of the vacancies shall be filled by nromotion through Groy Coneultaticn
ruitment. selection (which w7ill include ordinarely written test and. 3 so Promotion Committee . @ =.-r: w. with the Union
. q viva-eoce tcst) cf the non-ministerial Groun 'Clstaff of %he L T e T v T piblde Ser—
Civil Enzineerinz Department. The -selection will be .madg fiom; Ifor considering promotion) ... . ie ,mmnﬁulq
The staff holfing the posts in the grade the minirun of Jyhich - VAR M HM Tnece-
is Rs. 425/- in the revised scale and in higher Group' '/M'grades . 1. Senior Deputy Directer 58 H.u,w&ﬁm
- ow Mduomcwmﬂuvwmww, MH.OMHM...,“..M that they have rendered a’ minimum General, R, seardh Designs . :: .. ..MMMHWm.LAWw.mod
o rec yca n-1o e c Y 3 , ; > PO ot Ry
Stamn 5% mm. mmO\l Tortutious servie mu.E have Hmmowe.a S‘:.w . ; and .Am.n.m.sm..wu.mm .o.H.mm.u.uwmm,HHou e .Ihw.mnusudamu.w.‘ . J«
B ' o ’ : 2)s Two Heads of Department zm < - q Ve N
Note: 1In case a junior employee is consi‘ered for sgelection (One head nf Department & &u“ kS
by virtue »f his satisfying the relevant ninimum-sesrvice will necessarily by fromi &~ - *
conitions all persons senior to him shall also b, held to be the Department for. which *. -
, elizible notwithstanding that they may not satisf’ the requi- the selection/examination % .. .
site mimimum service conditions. L 1s being conducted. Senicr . .
. P . ’ - A - ; ’ ’ gucst member will be the - ;
— b) 25% «f the vacancies shall Be filled through a *Yimited Depart- Chairman) -~ - C e
mental oonﬂ.mdudgo examination open to all Non+eministerial Group?cC! . ' -
- staff of the Civil Engineering Department held ing the .posts in the ;
- grale the pinirmm of which is Rs. 425/~ in thss revised scalé and - T i
“in higher Group 'C! graie and heve rendered se-minimum of flve years ¥ "o - | :
non-fortuitous service in the grade. - - ) : D - e .
BN | :q, w‘ ..,v ;.ly,, o ..\RM mm. m )g .
o N ' . -y. Dlrectop (Estt. =)
. N .
A Yy 0 R.D.5. 0, ( Min. of Riys)
{- = . - gﬂgﬂhﬂ; oK -

Nagar;

Lucknow-22




Hum.uuummumuumuuuu”mm“u...u”num“/umnuuun.um”unuuummuuuunnunnwnnnnnuuuuuunnnn.n ]
. % Design o Group 'B!  Rs.650-30-740- sgelection Not exceeding 30years NO e .
. iitant  (1982). (Cazetted) 35-810-E3-35. (relaxable upto 5 yTs Fesentlal: Q‘ww”wmmmmawmsmwmmomwﬁmmw\mﬂﬁﬁm,wwaa
i , 3 (on-mini- 880-40-1000- for Government servant a recognised University or e uival maumo me ,
_ 845ty - ing sterial) . EB-40-1200. in accordance with the (11) amo or fos M N q 4mumu .
magineer, . ~.at %subjJect N instructions issued b wo years professicnal experlence.
mwwvmow Mumuwmmu to variation the Central Governmente Note:1l: qualifications are relaxable at the
ﬁmomwwou mbmwﬂwmw%wm mmwmuWMMM.ob Note: The crucial date Aiscretion of the Union Pyblie Service Jomission
Department.) . For determining the mhn.. in case of candidates otherwise will qualified.
;\. WwwuamMWMHWomeMwmwowou Note: 2: The qualification(s)regarding experience
of m ications maow ‘ig/are relaxable at the discretion ofthe Union
Singiiates in India ‘Public Service Commission in the case of canildates
(other than thos e in belonging Scheduled Castes aml Schedul 4 Zribes,
Andamen and Nicobar If, at any stage of selection,the Union Pyblic
Tolands & Lak SM i 3 Service Commission is of the opinien that suffi-
'S AKSnAweEps « eient number of candidates from these comrmunities .
- possessing the requisite experience are not likely.
to be available to £111 up the vacancies
reserved for them. .
- "10 - 11 - oo - 12 ~ 13
NOo Two Years By premetion Promeoticne - o .
failing which -y 75% of t he vacancies shall be filled by promotion thrrugh T B! De Consultation

by dir=et Tre-
. cruitment.

/oinimumg |

4
3

the grade the hﬁ
in higher Group
they have

selection (which will include
also a viva-voce test)of t he

of the Signal & Tclecommunica
The selection will be made from
which is Rs. 425/~ in the revised seale and
1C! gradeg on a regular basis, provided that
rendered a minimm of three %mmwm‘ﬁouawdﬁdﬁdwomm

0¥Pinarily a written test and
non-ministerial Group 'B'staff
tions Sngineering Department.

: The staff holding posts in

service and have reached the stage

Nete:
" py virtue of his

In case a junior employee 1
satisfying the re
- - eonditicns all persons senior to him

of JW.W. MQO\II .

s considerzd for selection
levant minimum service

shall also held to be

eligible notwithstanding that they may not satisfy the

Group
ring
mum of which is Rse
-Group 'C' grade.and

Department holding the pos

requisite minimum services conditionse.

fortuitous service in the grade.

~a

B) 257% of the vacancles shall be £illed through a Limited
Denartmental competitive examina

tiory to all non-ministerial
'Cc! staff of the Signal &

Tekdtommmaicotion Enginee-
ts in the gprade the mhni-
425/~ -in the revised scale and 1n highsr
have rendered a minimum of 5 years non-

1.

waoBOdHou Committee.

with she Union |

(for considering promotion) Public Service

Commigsion
Senior Deputy Directop General necessary:while
Research Designs and Standards Bmwwmm_luwM‘mﬂw@ -

2

Organisatione. »%M.@

=

Two Heads of Department (one of ™
Department will necessarily be .
from the Department for which-
the selection/examination 1is
being conducted. Senior -most
Member will be the Chairman)a. .

. (S.BHATIAY) -
<y _Dy. Director ( Estt. - 1))
- A R.D.S. O, (Min. of Rlys )--
. Manak Nagar; Lucknow~226011
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[ U,
Assistant
Regearch
Qfficer
(Traffic)

-‘l‘..uﬂl".l'-'ll‘."l\l“

_ 3 _.---*=
Rs. 650-30-740-
35-.810-EB~-35- .
880-40- 1000~ 3B~
40-1200.

2
H*
(1982)

General

Central

service

. MOH. oup 'B!
subjert (Gazetted)

to varia- (non-minl-

tion dep- sterial)
endent on

work load,

Selection
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Promotions

R

e e am e -

Through Depzrtméntal Sulection (which will include
ordinsrily a written test and also @ vive- voce test)
of the Group staff (other than Ministerial staff
and staff of Psycho Technical Cell) working . in Traffic
Research Directorates The selection will be made froms

The maw»vn holding posts in the gratc the minlmum of -
which is Rs: 425/- in the revised Seale and in higher
group'C' gra“es on a regular basis, provided they
have remdered a minimum of Sﬁ.mm.%mmu.m..d.oulwoaac.wdoﬁm
service and have .reached the spage, of ‘Rs. 560/~»

HWote: In case & junior ‘empidyce 1s considered for
sclecticn by virtue of his satisfying the rvelevant
minimom service contitions, all persons senior ~
to him shall also be held tc be eligible notwith-
standing that they may not sgtisfy the requisite
sinimum service ooﬁ&.vﬂ.oﬁw.
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Not - Hot
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Groun 'B! Um.amu&ambw&. PTO

senior Deputy Director General
Designs and mawﬁamﬁm_m Organisa

Tyo Heads

Department will necessarily be from the
Department for sthich the selection/
examination is_helog conducteds _Senloer

most member wil)

the Gazette ‘of Inata) .

A

T

%@

BHATIA)
Dy. Director ( Estt. -1)
O. ( Min.

(s.

w.- Oo m-
Manak Nagar;

of Depariment

¢ >-1he.
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Chairman)

motion Committse.
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wwob.

s (cne Head of
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Not . ot By
Applieable Applicebles Promotione
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consultation with the Unim
Public Service
necessary while selecting an

Commssion not

officer fecr mnﬂoﬁmﬁﬁm%ﬁ to this

i

-

Himmat Singh -

- poste . P

Secretary, Railway Board & Wﬂyomw»owd..wo.w.ua

geeretary to th

e Government of India .

.

RoL.Agarwala, Under secretary, R\»\\. _
Railway Beard.
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Governu._nt of Indiag/Bharat Da“'ar
iinistry of Railways/Rall meliralaya
( all\\’a\/ Poara )

IR

().J

Ko (2)79,/2/30. | 7w Delii, dsted ‘? L12.1879.

The Genzral wmanagers,
3111 Indign Railways,
including CLW, DI <&
and Vhael & axlz Pland

' Subjects Limited Dmpgriil 1mntal Vchei vive 2x-miinetion fer
filling 25% vacaacizs-in Class 11 oA Inciazn
1781 -i-‘v v ay Se

_ The syllgbi on »rofessional subjescts O Posnr I0(%) and
"11(ii) for the Limited Dengrtm-ntal Jeompziitive Sxeringtion for
f11ling 25'% vacgncies in Jlass L1 1n Jivil Tmginziring, SIOres,
Slectricel ‘t*ln;:::ag, Mochagnicel Duginzring and Signar & /Tngza.
Talocomaunicasion/Derariuients 0 tne Noilweys hgve cince T:in
Tinglis d and s2n® @0 you znd Tzt ior the T(T)&ES Tzoarv...nt 1s
‘exyectzd to be fingliscd shorily.
.
2. :8 reggrds Doy I oon Tnglish ond General Imewmledzz, 11
ghould Lo coanred oot theore is no wids variatlion in the atzndard
of the cuzstion ngrzirs 5% for verious dwragriuants znd th=v the
standsrd of Inglish Too:r should be of not wore thson Thev O
matriculgticn. For the ssle of uniforilty of standzrd oni to
Cfeeilitate setting ¢f the guestleon pader solle guide linzs cre-”
-éiveﬁ in the annexurz enclosed. These gy be published Jor the
Tenzilt of Tthe cgndiidgtes. :

F  : o ,:;’Xq B

(G.C. ¥aglik)
Dzputy Director, Bstablishment(
7ai l‘.-’ia:y' Bo al"d .

Ly,
_L:.gc )’

—ee—

Ci%
(SRR
Dy. Directer { Estt. = 1)
RDSOJW&MRs)

Maniak Nagar; LuckRow-22601"
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Gu1d 2lines for all D*Ogrtm’nts on Tgiyir I - “nglish and
Generagl Inowledge - for the ILinited Dunartm: nizl Cormstitive
Txamination for fllhn5 25¢% vacancies in 21zss II on a1l dspartuents
on Indian Railways.
Pooer I (Ingzlish end Goneral Xnowledre) - 100 :-TKs
Topzr I on Znglish and General Knowledge should be snlit
un into two parts - Part I coiprising of noting, drpfting end precic
and Part II on Gmeral lquleacv, the m=xinum Rarks Jor s2gch nart
being 50C. < -
A_JV ) — ' . L ) 3
Unéar Pgrt I, thz questions to bz sat should .Gesianed to
~test th- candidatas' ghility %o »r-pare not s and draifis. In
._,gflll tion, mas3sgi s 42y -~_l-‘o h2 get Tor sulliiexry.or dr-cis to test
the 2bility of the candidgt:s' »nowny of COMﬁrihcnzion.
Part 11 snould contain questions on subjzcts of interest
{ - =5 well 33 iuportance.  Th- cuestions should bte s0 bzs2d 25 to
bl tast thz imowlid dge of czndidates, whilch tﬁfy vould gequire by -
gmaral ObS;fvaolCﬁ/Tﬁaiiﬂ” without g snecific study oxr cdetpiled
oviledge 0f Text bools. Thz oHarer sho ould 5130 contain auestion on
tonics of nQUWPnnl immoritance, achigvetients of Rziliinys a5 also
cuzstlions which will tezt tha zwarcness of candidei s to davelop-

-~

dlents walcr arc tthn" vlace.

Inglich dlanguage and

The stendgrd of the cuestion mgher on Ing
Gineral Inowledsz should nov te rigorous and it ciould not ve more
Then hz standerd of ftztriculgiion. : :

| o | (S BH;;%%%:::;EZ//

Dy.Dkeaor(Ent-J) -
R, D.S.O. ( Min, of Riys ) !
Manak Nagar; Lucknow=22601"
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avoted letter,
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(S. BHATIA)

Dy. Director ( Estt =1)
R,D.S. 0. (Min. of RIys ,
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, tive Tribuhal, Circuit Bench
Lucknow, '

4 B . " | | ' ‘o) \
» . | | <:§?E) |
- ~w  In the Hon'ble Central AdminiStra

Regn. No.273 of 1989(L)

RiD,.5.0, Class IITI Staff Association -
and another ‘

Petitioners

VS : ,
Union of India and others ReSpﬁdentS.
| Annexure Ce4 o
Copy of Railway Board!

)y of s letter No.E(GP)79/2/74 dated 15.2. 1580
addressed to the General‘Managers of All Indian Railways g gtheﬁa

A iy e ot et s

Subject: Selection for promotion from Group 'Gt
. (Class IIT) to Group 'B!'(Class II?.,

LN )

., Please refer to Board's letter No,E(GP)78 /o '
23,1.79 on the above subject, : ' (‘ ) 2/,/101 dated

R

~—

2. It was stipulated in para 3 of the letter referred to
~ above that the vacancies fot 2 years for selection to Group B
-~ (Clgss II) services should be assessed carefully and :
meticulously and to the vacancies so assessed an addition
of 20% of the cadre, including Construction reserve; should
be made and for the total number of vacancies 'so determined
the panel should be. formed, : -

3. It has been representeq that the word 'meticulously®

Should be deleted as it could be fraught with complications,

The intention of the Ministry of Railwqys is that there -

should be a realistic assessment of the vacancies so that

there should be no wide variation between the zssessment B
and the actual vacancies existing plus those expected to '
materialise definitely during the currency of the panel, The
assessment of vacancies could be based on'vacancies already

~ existing plus vacancies due to arise as a result of retimment .
during the period plus vacancies arising as a result of new
posts/additional posts for which proposals have been processed
less the vacancies which would be filded by officers who return
from deputation/long leave, etc, All"these aspects are known

to the Railway Administrations and it should not be difficult

for them to make a realistic assessment for computation of
vacancies, What is desired is that the vacancies should be
carefully assessed so as to avoid any wide variation between

what has been ‘assessed and what has actually materialised,

4. . An addition of 20% of the class IT cadre, including the
Construction reserve, is also Tequired to ' be made to the
assessment as indicated above. This refers to additicnal
vacancies arising due to upgradation of posts, due to more

number of officers going abroad on deputation than anticipated
and any other unforeseen development, '
’ - eee W.

Y

>

~ (S. BHATIA) |
Dy. Director ( Estt. ~1) -
R.D. 5. 0. ( Min, of Rlys )
‘Manak Nagar, Lucknow-22601%
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T

I+ the Hon'ble Central Administrative Tribunal, Circuit Bendh
‘ " Lucknow ' :

-

Regn. No.273 of 1989(L)

/

and another Petitioners.

s

Union of India gnd others . ~ Respondents

Annexure Ce5

~

Copyof ﬁa?as 207 and 210 of Indian Railway Establishment Code Vol-I

207. REcruitment to RéilWay Service Group B,~  Appointments to

" Group B Service by promotion of staff employed on the

Railway may be made by the General ManageTy

| ZlOL’Promotion to Railwéy Services, Group B,- Promotions

to Group B posts shall be made by the General Managers execpt
in the Security Department provided that such promotions
are made in the strict order of placement on the panel
recommended by the Selection Board; if any ‘supersession of -
that arder is involved,.the matter should be referred to

the Railway Ministry, The posts of Assistant Accounts Officers
shall ordinarily be filled by selection from Group C railway

_servants who have passed the departmental examination

qualifying for promotion as Section Of’icer (Accounts),

‘Inspector of Stores Accounts/Inspector of Station Accounts or

are exempted from passing that examination,

¢'S. BHATIA )

Dy. Director ( Estt. - 1)

R.D.S. 0. ( Min. of flys )
Manak Meger, Lucknow~22601
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.

24,

RO

R6,

Lue mow damd -

ovanmoer US} 1989,

-12-

25.9.89 racuirss fo be contirued as oparative pending

Thet gllogations of para 19 merd no wﬂpl

Rat allegation of para 20 and 21 are not corwvect

~je

T
and es such are denied, It ig further submltied thal

the disputed ezzamineﬁ;imz s having bzen ir braseh of
e
Rules and s,f&labas p scmbed by Voilwey dinistry

(Railway Boayd) as"w:—:ll a3 on the besis of nor mehi-~
culous and erronsous assessmert of vecarciss is

11Leg=3 rull dl"-d' devold ard ne»ds be guashed and

t ¢

& 3 " Iy L - 1.5 3 a . & "
pending the digposel of the claim patition 1 and 4

recassary that the interim order of restraint da‘2d

N

29,2,89 ba contirurd and bhe z.....ﬂf;‘wo? pendirg the

" disposal of this case.

That the allegabions of para 22 resd m» reply.

That the dllegations of para 23 ad 24 are iucomyeet

and ar2 denied as advissd.
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Sclemnly affirmed befors me on oS- V) —%?

“ 'L')a.m /e by Sri K .*f Sriv-stava the d"pm‘:eh

&

o is identified by Sri Bsixi¥mswledar Woth Glerk

im— %o Sri Hard Wabth Tilhari, Advocets, Hich Court ab
~ e , ' ' . C '
/ &}v’f c-v"\,\ o\ ﬂllahabada i

1 have satisfied myself by examining the

uepo:*.ev t that he unde ~abands the contents of this

affidavit which hafwe been redd over and explaired

befare ne,

fasiked s‘% ‘
x I - BATH COMMILSIONER

lii Celiry, Allababad
Luckaow Beach

‘”5\""?_\&0

o T
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IN THE HGN'BLE CENTRAL ADMNIQERATIVE TRIBUNI.L
ADUL BENCH, ALLAHABAD
CIR(TUIT BENCH,I;UC_KNGN
i Y - RDSG C1l IIT Staff Assooiation,lLucknov:
(3  and Others.‘..."s';.' . ' 'Applicants-.
— - -
2 . V/s‘ B
‘ Union of India & otherseesss . Respondents.
¥ | Supplementary Counter A:E*“J.davz.t on behglf of
Re __pgndents.
I, S.}Bhapia, aged about 54 years so.n of Shri U.C.
'? A “ Bhatia resident of 10-77/ 2,,Mana1£ Negar, Iugknov, hereinafter
© described as the depoment, do hereby solemnly sffirm and
) state as unders-. | | |
1o That the deponent_is DyesDirector Estte I in the
i office of RDSG,Lucknow andiﬁe has been authorised on'behaif
/_ 4 ? of the respondents to affirm this Affidavite
ﬁ\' - A &;\,. : ‘2.- That tne deporlent has read and understood the contents
. I ~ Of the clzim gpplication and the -Counter Affidgvitfiled
: U“ earlier znd he is well conirerssii‘t with the facts of the - |
e ;_;:_hoase depooed herelnafter. ‘ ‘
P ‘ 3+  Thet tHe position regsrding the number oi‘ vaoanoles

was also stated earlier in our uounter Af.s.ldav it, spec:.slly
\q—ﬂ{\m its paras 3,12 and 16. But now in view of the interim
order dateo 1012489 passed -by the Hon'ble Tribunel this

,5313

supplementary Counter Affldavn is being f.'LIEd opeciall,y

_to explain the position of the eight posts of Dy.Dlrectorq
which had been earlier proposed to be operated in lower grade

\Tm\\qo ‘but 'subsequently upgraded to the posts of JteDirectors, had -

been reduced from. the assessed existlng vacancies for CL.,II

by. D!roc‘tor Hetqhtiet MGMPOStS.
8. G.,.linistry u
Tamhar';, LUCENOW. -
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. v

R.D.5.C, Ministry of Ratlways

x)

: _N«t»,...,,,__ \.” e ‘ . .,-“‘.‘.'
- < B

-, Y

44 That the pqéition regarding the_assessmeh% of

number of vacancies is stated as under:; |
(i)that since suitable persons were not available

f;r pOsting"in the vecant posts of Dy.lirectors ét

the time of‘éégéésment of vacancies in the year 1987,

épefated in ci.iI'by_downgrading'these'pOSts'from'*

Gl.T to Cl.II’and accordinﬁly these 14 posts were

, also assessed as existing ve can01es for the formatlon

of the panel of Cl.IT Accordinaly, the ex;stlng
vacencies were assessed as 1Te

(11}that at the gome time the proposal'for
upgzacaulon of 8 posts out of the above. 14(fourteen)

post@ of ﬂy.Dlrectors was pen01ng for active cons;deration

7 before the Railwzy Boards In this rngard Sr.Dy.DG'

DG letter No.E/IL/MD/86 dte30s1487 was addressed
1o the ﬁailwéy Board, A true copy of the'aféresaid
letter is filgd-hereﬁih as’ Annexure NooC=Ts |
j(iii)that the~sanction of the Ministry of
Raiiways for the crestion of 17‘JA Gr.posts of Jt.
Directors oy surrender of 22 posts of Dy. Directors
whlch included 8 posts of By.blrectors(mech) was
accorded vide Railwey Board's letter No;88E(GG)56
dte5.2+88. & ??u? copy'of ﬁhe aforesé%d letter of ;
the Rly Board is filed herewih as Annexure C-8.

Ey ﬁrec&or Fetablishment,

Alambagh, LUGKNOW-5



- |
(iv)that in viéw'bf the position statéd above
the 8 posts of Dy;Directéfs which were é&aiiable
for downgréding earlier from él.I to él.Ii were
added to thelexisting vacancies of c1.II posts.
% 4,“ However,subsééuently-these 8 posts‘of‘by.Directors
T ,had to be deducted from the number . of existing
Fif‘vacan01es assessed earliers Accordingly, the number

of existing vecencies after deducting 8 out of 17

* y. ~ comes to 9, $o the number of vacancies is as unders-
Effective existing vacancies | -9
Ahticipated S -+ ,
.o 20% of the 19 cadre strength - -tgggg = 3;8.:4
Totzl = 14 o 10

-

and 25% of the total vacencies of 14 comes to
3.5 = 4 from LDCE,

‘g

-

A(v)that the relevént percentage of additioﬁal
f;‘ ' vacancies was to be 20% of the Cadre strength ana
not 30% as wron:ly stated by the Applicant. It is -
‘31gnif1cant to mention that in the eariier 01rcular
dte152.80, the percentage of addltlonal vacancies was
o'nly 20% of ‘the cadre strength .and- this percentage

W

as applicable to the assessment of vacancies 1n the

ﬁé’ i Q4on1y by the 01rculq; dte11e 1.88. True copies of both
.(143“3 are” already on the record of the case, The circular
oo T ’the*élrculars dte 1502480 and 11e1. 8q[has been filed-

‘idby the petltloner as Annexure No.7 whereas the circuler
'ﬂ<ﬁdt.15o2 80 has been filed by the Respondents as
Amnexure C=4 with their Counter Affidavite. The position
in this regard has alreédy'peen expl ained %n .ggg_é_gi__
our earlier Counter Affidavits ’ __ Y3
. DL g
’ Dy. Director Batablishmen.
@ D.S O, \inistry «

Alambagi, BUEKNU v -3
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. -4- . .
5'., That the calculation made regal‘ding_the aséessmént .
of vecancies ‘is manifestly erroneous for the followiné ,A 
‘reasonsi= _ . |
‘(i)thatv the vacaﬁcieé have been’assessed in

the year 1986 snd again in the year 1988, -In fact |

o the assessment of vacanca.es could be made only 1n the

yesr 1987. In this regard it is significeant to mention
thet ‘the earlier pemel for C1.II posts was formed in
C 1985 and that panel iy,as to remain in opergtion for 2
! yests i.e. til1l 1987, So_‘the.asfessment of_vacnhc-i;s
could not be made earlier thafn 1987, Thus the éssesémenj;
of va’cnaice's made by the Applicant for the year 1986 |
has no basis whatsoever. Similarly the assessment of
Lvaé‘nal,aes also cen 1ot be made for the year 1988
inst'e‘adl of 1987, Since the life of %he earlier panel

of the year 1989 contimued ill the year 1987 the

T ,/\; as's'eSSment of vecancies was rightly’made“in the
year 1987.! v _
~ (ii)that the applicant has assessed the number of

additional vecancies at the rate of 30% of the cadre
strength 19 ?:hich“;\qas not applicable as the 'percéni‘.age
at the relevent time was only 20% when the vacancies

;we‘re éssessed in the year 1987 when the -relevant circular

PG
J}of the vacancies assebsed as. mdae in the claim

WL 1# v

\ ,,\ qappllCatlon in sub para (1) of para 4 of the claim

‘ f‘"?:"f'"*dated 15¢2¢80 was in fo“ce. Accorélngly the calculatlon

-"Q_appllcatlon, is manlfestly erroneouss The total number

'of-:_a;»sessed vacnaicesas given by the Appllcant is 8+22

‘ .;.-,.;ff-.'—:3’0 which is manifestly erroneo,us. Accordingly 25% of

30 total agsessed vacancies conu.ng to Te 5~8 is also wrong.
"———\

‘Pyy. Director Esmbl_ishmem, '
&.D. S. O., iuinistry of Railway: =
© Alambach, FUGKNO w-3
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6o  As per orders dte9411+89 of this Hon'ble
Tfibunal the resﬁits of the examingtion were
declared a‘nd.p;m.el notified vide this office
o Staff Notice No,EIL/SLY/CI/2/ Tech/Mech/LDCE
' dt.4.12.89;-The appointments of S/ShreR.S.Madhukar
& B.K.Gupta were made in Cl.II vide Gfficers'
Posting Order No.72 of 1989 dte5.12.89, 4 frue
copies of the aforesaid Notice dt.4.12.89 and the
Posting Order dte5e¢12489 are filed herewith as
Annexure No.C-9 and 0—10‘:espectively.
' 7. That the deponent has been sdvised to state
that the remedy provided under the Administrative:
, - Iribunal Act 1985 as ammended upto date is a
personsl remdy which is aveilable to'alperSOn
- agégievedkunder section 19 of the Act and as such
/7 A\ " this claim gpplication filed on behalf of RDSO
| e §taff Asscn. is not maintainable as RDSG
~+ Cl.III Staff Asséciation~has no locus standivto file
| this claim petition. ‘ ‘ | " |
Be That the depdneni‘has been advised to .state

| that in view of the svermens mede in this.supplementary
v X ' ' ' :

/’x ¥ (Gounter Affiddvit as well as in the earlier Counter
jf 'u {,w Aff;davit; the ciaim‘applicationvis'liéble to be

- 3‘;3 ;2‘:

¢ 4
disméssed with costse o A
4 7 ) A ST e
» \ R »5} Y . . ' ‘ :
\:, % Lucknow o ‘ 495:—:::_‘21)%_,
'Q;; ‘;‘. ) - i . !l’%? - ' y e
i a  Datedt Jamaary 1990 Deponent;
- Vy. Director Bstabifchmen,
R.D.5 0O, duibuy .
. : Alamui.b, LUCKNOW-4
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Dts %January 1990

_."67"

Ver; ic gtien

’ I, the gbove named "dep‘onent do her-eby verify

'that the contents of para 1 and 2 of the affldaVit
. gre true to my knowledge, the contents of para 3 to
‘5 are true to my k.now]_.edge derived from the officiel

reépz:ds ‘and the contents of paras 6 and’}' of ‘the

éffidévit are believed by me to be true on the
basié of legal Adirice.' I‘fé part ;ofr tliis”affidavit'
is false and nothmg mate?‘ial has ‘been concealed.
5o help me God. o | '

<N , ' 97‘ I%D .
Py. Direcicr }usta’g;ie.ss-irnm_,

R.D.S. O., Ministry of Rafiwe.
Hlambe 'gh.. %UM&NO Wl

I ident:.fy the deponent who is personally

I.ucknow o | - Deponent

known to me and has sxgned before m%

Advocate , _

. / (R
bolmonly affirmed befom me on [7 jr Go ‘WPI
by the deponent S &}\ﬂ/\& - ,

Sesdosihandhe
who is J.dentiiied by Adovcate,High Court, Lucknow
I have sat:.sf:.ed myself by exarm.ning the deponent

that }he understand.s the content_d_of the Affidavit .

 which have been resd out ond explained by mee

SLATE T ﬂlmaumz

mﬁn s ;a:%,ﬂ

) ~~.;.l;‘:».‘”"". /A/? e
samm“*“ “[7 [ %r%m d




T

AA.P-AgaI"Jala : i s h‘,;. ,-. . . =
e Dy JNircctor General T ‘\“-:*“*‘*:"-“-0 C 7" '
.y & . <

T et s sl e o £ e e

DO NO BIT/1MT/86

~ Dated 30.1,87
My dear Agarwal a, :

sub: Upgrading the posta of Dy, Directors
in RDS0.to Jt.Directors of equival ont
nonetary value, '

Refs Bowid's lettor No.ERBI/84/38/2-pt,
] datt‘d 16.1.87. .

I am enclocin: a copy of thia office lottar
of even mwnmber 34,32 23.1.87 on the above gubject
for ready reference & Purtner necesgygary action gt
Yovrr end,

Tours sipéerely,

DA/ A5 above - ng/
. =~ |
Sh.R.L.AQ;arwa]_g B \)
Under Secretary(ERBY), /3,*/
Bailvay Board, ‘ =
New Delhi, A

.//l-

Ey. Dircetor Bstablishment,
]. D. . 0., Ministry o7 Raiiways
Alsmbagh, LUCKNOW-3
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T GORTE GOVERNMENT OF INDIA '

S fere moer=Tr _RAIRTICTDV Nneg TR ANSPORT « =

The Secretary(BEstt),
Railway Board,

a

. o T |
\Ggued o o
-y : ' '
A o |
il
BII/M1/e6 22,1

sub: Upgrading the posts of Dyl.Directors 1n
RDSO to Joint virectors of equivalent

monetary valuee

Smd2
} _ ~

Ref: Board's letter lo.ERBL/84/

38/ 2-Pt dte1641487s

| o

The break up of the 24 {rauant pogts of- DyesDirectors.

“Disciplinewise is given belows
. b

_' ‘Discinline__ ; ' Noeof #ac.ant pogt s of '%Directors \"
Ceivil. I |
| Mechanical - N ; \
§ldetrical | DR :
saT | 4
24 __ -
2,  Out of the asbove 24 vecant posté,only' tﬁo posts

are wopk—charged, one in civil Design Dte and one in
MeckAnical’ Bhe; the remaining 22 vacant postsiere reverue

c}%{érged o . \

P - ,5(0 ‘ '

{ Nyl —= U

A L - (A.PoAgarwala) -

\ T fﬁ -, for Director Gemeral
i,;\‘_'t;.;:.‘_ B < ) ' : N - \
% %7, - Dy Director Establishment;.

et & DL S 0., Ministre of ailways,
Alembaeh, LUCHTIC -5

i
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A_;/////’ Directors which are T
. enploc before any DPOS

‘~\”yjk§%6%%ib This

o

' No.8BE(GC)5-6

. {

N . A
R .'fin"""""‘fq“ - ‘
r—— :

The Director Genergly.
] R.D.S‘.O., ) ,T 3

Lucknow. |
Be, | Sub:- Creation of 17 revenue-charged JAG posts
: Y~ of Joint Directors by sur-enier of 22
/Q;ﬂﬂi ¥ qpr,Scale posts of Dy.Directsors.
3 hyk\‘ ak Julr LT .
B WUlgef:~ Correspondence resting with your
L/A/~—§\YU« Spr,Dy.DG's T «0. letter No.E.II/MI/86
» . A e —
" . v dated F0-1m8 e i o=
o ganction of the Ministry of Railways is accorded
to the creation of 17 JA Grade posts of Joint Directors by
y surrender of 22 revenue -~ -charged Sr.Scale posts of Deputy

Directors in the vari
Discipline
1
1 Civil
Mechanical
Electrical
| S&T
Za : The dates £

are operated and the
intimated to this off

A

#ith

Directofate of the i

R

™ S g/ i 60

AR
Wy,

AT

3

NO . 88E (G 5":16:. ‘eﬁ K

bopy fo:-_1. The Jt.
' 2. The Lire

éf:.ﬁzuk €. IdF-
i V. Zabe

ﬂ&‘w @ k@“’“&z &ﬂ 41 o Z;’ . DYB ﬁi!‘(‘cfc&' gﬁéﬁﬁﬁﬁm@ﬂﬁ, (\ J : Sivaraman )

New Delhi.

ous disciplines as detailed as under:=
o, of_Revenue-charged POSES

§f:§j§§f}ectorsffo;g§’surreﬁderq@

6 .
e,
A

4
rom which the posts of Joint Directors -
designations of the posts should be
ice early. The posts of Deputy
o pe surrendercd should he surrendered
+ of Joint Director is operated.

the concurrence of the Finance
nistry of Railways;//

A N
QLQ?fW“Qﬂ”“’kA
'(V.Sivaraman)
Director,Estt.Gaz.(Cadre)
' " Railway Board.
New Delhi, dated g -2-88.

Director(Finance)/RDSd /Lucknow.
ctor of Audit/Northern Railway/

Wit e =

“wD-ﬁ‘3J”“fﬁfffxﬁ?ﬁgctor,astt.Gaz.(Cadre)
Alaibagh, LAERESTY S Railway Board.

Copy to:EDMS, JS{G),

Railway Bpard

75(C), /E(0)IIT and F(E)I Branch.

.
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;” GoVGTnm0nt.of India
- - - Ministry of Railways , i
Research Designs and Standards Organisation’ | '
B 0¥ Manak Nagar; Leknow-11.
. STAENOTICE o

o . As ¥result ofthe Linited Departuental Coupe¥itive - -
Examination held on Ith Sept, & 1st October,1989 and. interview -
, on 28,11.89 .and 01.12,89 in ccrmection with foruatisn of panel
~ b5 f£i11 vacancies in the cadre of Clasy LI (Tech)scale ks, 2)3 s~
X 3539(BP8) in the Mechanical Lnginesring Departuent of RDSO,
. "against 25% quota and recoauendatinons nade by the Départmental7,
- Y0 Promotion Conaittee,DG has approved a panel of:three successBul
¥ """ candidates, .7 . I o

2, The naacs of fhe"fblldwing 2(Two)SuQéegsfﬁL candidates
- Gupanelled for Class II(Tech)vacancies in the Machanical £ngg,- - -
Deﬂﬁ?tment, RDSO are notified in order of merit indicated belowi~

- \

© 4.8hri R.g.Madhukar, CDA/ED, °
2.8hri, B.K.Gupta, CDA/MP,

y. -

. 4
»

_— As motified in Staff Notice of cven ni. dated 8.2.89 .-
and. 3.%. 89 2 pysts of Class II(Tech) are reserved-ne ech fHr
. 8C and ST tandidates but since as’ recouusnded’ by Departuental .
Promotisn Cowalttee, DG has approved a panel of only three : o
- successful candidates, the result of remaining sne successful -
Candidates will be ibtified after the the sald vacancy has - "
been'dereserved, - s S o e

i, ‘The above panel is provisional gnd subjest to the final
dﬁfisiJn by the Hon'ble Suprewme Court in SLP(C) 65655/8L4 and 6656/
8 and will be current fur two years from the date nf issue or .
ti11' exhausted whichever is earlier. T T

5. . 8/Suri R.S.Madhukar and B.K.Cupta may please note =
"  thakAthey will be assigned senisrity below the candidates . '
X selected agninst 754 quota posts,’ L o :

Auth:.The'abgve'panél.has bean»ap§r3Ved by the . ,
. Director Generdl vide his orders dated 4.12.89.

aid alsa subjz=ct -ty the find decisi p ng;»n! bla,CgT/L{mkngw’!eWh

n 0A Nyg273 of 1v49 S o IWAAAA

N
. L ; . (Basant Kuaar) A2
" File No;EII/SLN,,I.II/Tech/Mech/LDCE : for'Dire;tor'Gengral |

. Dated: -k,4271989% | |

C N o Distribution =~ S

S istrbutin o

1. AlléStafglyz. grsonal filés. Addl.DG,DSW, D1 e, /Computer,
B

- ID/HT(Shry/B.$*Dungariyal), DS/MP , US/Carr, ,Dir /KD, 50/,
80/Cnf.; NQ¥lce Boards =L yitn 4 ¢ yis, =—0o0
o B ) St e Wleolsiunsa, -
Teny LT LI S I
B N SV T ‘-,i\" 'v\’-" .
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Governmant of Indis Ministry of Railusys
Resenrch Desicns & Strndards Grgznisation

QFil CER>' _POSTING ORDER 0,72 OF 1989

=
D)

The following promotions/  postings 3 ™ .
ordereci - i : o

i) Shri R S.M:-chukar, CDA/ED,- emp:helled for Class II
S A post (Ref: St:ff Notice No, EII/SLN/ G ,1I/Tech/Mech/
. fat .4, 12,59 ~ «wCBY, is posted #s ADE against =n existing vacancy
: ' - of D/ED by tempcrarily cperating the pest in class-II.

’ 1 . .
Ry . . .. -«
. X3

* . ’ . v
3 N : 4
- ) - ’ . ’

i) Shri B.K,Guptr, CDA/MP, empanelled for Ciass 1I
_ » | post (Ref: ‘Stiff Notice No, EII/SLN/Q,II/Tech/Mach/
/dt.4,12.89 "LDCE/, is posted eos ADE/wagon-IV oguinst the.
: .. existing vocsncy, o L '
2. ‘s/gm R_S.M-..;fhukar and B,K,Guist+ should note that their
postings afe provisional. and subject to the final decision by
the Hon'ble Suprams Gurt in SLP(C) 6655/84 »nd 6656/84 and
r1so subject t the final decision of Hon'ble CAT/Lucknow
. Bonch in OA %, 273 of 189, . " TR

i
1 1.
4
|
i
1

. 7 -3, The charu: renort of thd officers may be forwarded to
. .9stt-II Saction in six copies, | .
. . | ) . R . '.‘ Lo .- . ' /:4 17',’)} k?‘-'/h
. C ) . S R - (R ‘ fa)
. Dated: 5-~12-1908¢9 . ' - - Jt, Directo Admer-II

file No, DG/ (Re~77/Mech for Di rector General

S .

.- - _Luckncw-226011 Distribution |

| DSW® D/ED _J_bf - UDA-I’ JDA-II  JDA-III  JD/works  TEN
N DDE-I ~ DDE-IT DDA " Sr, Hindl Officer AM-T & II‘. |
i - Mudit Officer .éOE-I ,_os_E-:ci SOB-III . iOE-IV  SOE-V

SOE-VI 80 (MCH) SO/ED 30(Ractt,& Reservation) S0/Legal -

Lo/ Ltenos Pass Section ADE/Tel ecom/Tele Estate Supvr,
A o ;rf" "q. . .
Assvtt.&,egi{ity' mmissioneér  Secy,/RISC Q,II Officers Assoa,

it * oo . -
Receptionists~I, II :nd I1II  Officers mncemed #/files

. 2

_ L L
S NOti ce i?oaré. [7.( \C(J .
g : '

[ P
.. . : : ) T - St
. Y- : D N A R 10 7: {7 Y

© Alamii ByLUcad OW-S
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In the Central Administravive Tribunsl, Allahabad Berch
at
Luc kno e
Gase Ho. 273 / 1989 (L)
C XN O U
. ‘ B "-.n‘vh"
~an? A B e ‘ ’1
\E- 1990
Y AFFIDAVIT @ =
b 100H8Yy N
L wWiew courr | [ 7
x‘g\'\‘, o ALUAHABAD i d
& NG T
RoD.Ss0s Class III Staff Association,
Lucknovw and others.
Ay 4 +
< seeceuc e ot‘?.pp_\lc 8NUSe
aN Y . :
N
/, Versus.
e ~ \ q Union of India and others. " eeessesssiespondents,
Sippiementary Bejoindex ACSidavit in reply
. : Supplementary Counter Af{idavil dated Jamiexy 19,

Aot f‘”e,"v. 1Q9Q9_

4

I, W.K.Srivestava aged about 44 yaars son of
Syi P.H.8rivestava resident of Bhadewan, TuClmou
at present employed as Chief Design hssistant

Carviace Directorate, %.D.5.0., Tucknow here-

snafter described as the deponent solomnly

affirm ené states as npceri-




B SUIR Sorha _”‘m

—l,

1 That the deponsnt is petitioner mo.2 in the claim
petition and is also the Ceneral Secratary of the
- Association i.e. petitioner mo.l end is such is filing
this Supplementary Fejoinder Afficavit on his own
behalf as wall as on bzhalf of petitioner no.l in
g
the capacity of person authorised to represent the
Association to protect and to save protect and repre-

P , sent the common interest of the members of the

Association.

2e That the geponent has read the Suppleme ntary Counter

Affigavit, and has understood the contents thareof.

—

3 That g1lecabions of paragreph 1 end 2 of Supplementary

Counter Affidavit need ro comment,

4, That as resards paragraph 3 of the Supplementary

Counter Affidavit the opposite party was direcied by

this Tribunal vide its order deted 7.12.89 to five
a supolementary Counter Affigavit end to explain the
'position regarding the Assessmont of vecancies for

which competstive ex snations as wel?l as selections

. yare to be neld. The contents of orser dated 7.12.89

k] = - ot Lo
nzy be varified from the orders on record 1?sei;.



—5.—
Anything to the conbrary is denied.

4, That in reply to the sllegations of paragraph 4(i) of

' -

the Supplementary Counter Afficavit it may bc gt atad that
Notice dsated 8 2.89 Annexure no.2 Lo the ¢7aim petition
makes a 're.ferenCe.to Staff Hotice dated 16.5.88 which is
being annexed herewith as Mnrexure No.IX ang the Staff
Notice dated 50.10.37 which 1s being annexed herewith as
P | annesure X o the Claim ps tlflon per se disciosed that
pr_Lmar‘rry the secction and exam naticns were baing
conducted to £i11 the vecancies of De aputy Directors to be
- operated in class II-AHILIQX‘TG X indicabes that 759 of
the total numbar of vaCa.nc;Les of Deputy Divector's post
was ven with rnf-ﬁ';eme to J;Bpa”tMHu47 Setection Quota
P o and thus 4 were the vecancies of the post of Deputy
Director to bs filled by L.D.C.E quota and thus the 14
posts of Depu uby Dirsctor were p‘*oposnd to be filled wp
' It may further sc.atnd hare théu 10 vagancies of Dapuly
Directors to be operated in Clasc II on 75 & deparimental
Selection quota have been filled wp vide notice of
appointmant da‘t@d. ves .43 reseifeccs anneyee as Annexure

Ho. XI indicating the name of those who have been appointe

ed zng as regards the 25% of such vacancies of Deputy

8

Diractor's post to be operated in Class II may be 4,
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That the above appointment of 10 person under
departmental s2lection ouota falsifies the case of

opposite party which has token in the Supphementary

N

Counter Affidavit paragraph 4(ii) and 4(111) of the
Supptemenbary Gounter Affigavit as it indicabes thal:
14 vzcant posts of Deputy Directors that had been
notified for being fitted up vide Annexure Mo IX and
fnnexure Ko. II were one final iged after deducting 8
vacancies of the post of Deputy DiraCtor already
gurrenderéé as well also spprar from the perusal of
Annsxure Ho.3 the 1etter of the joint BDirector vide pare
para 2 thereof. Tt may a’so ba noted that the opposite

parties did not add the conbingent vecancies required

+s be added ab the rate of 20% or 30% of the Uadre.
The joint Director had written=

18ince setlection was net normgl one the rule

o

of adding 30% of the Cadre otc was 1o
forrowed."

b &

The petitioner further stabes that a roading of

. fmnexure III, Amexure IX and XI.very cleariy shov

thet when sa’ection or examination for firling the

14 vecancies of the post of Deputy Pirectors was done.



.

and the carcutabion was made in September and Cctober

1987 before the issuing the Staff Notices dated 30,10.87

vQ

and 16,5.88 detetion gf post of Deputy Diractors bein
converted into Joint Directors had a'ready being don9
and as such there is no question of c¢laiming any Ilnd
detetion with reference to those 9 posts.

That it may bé stated that ¢t arifying the
position with veference to the Zevenue chargs posts to
be surrendered referred to in ¢-8 dated 5.2.1988 to the
Supp1ementarylcounter Afficavit. The R.D.S.0.'s conmuni-

-

cation/tetter no. T 1/8/03G/L(E}P.G- G A 2) ME dabed 17.3.
1988~Annéxure no. XIT in vara 6 says "A11 the sbove posts
of Deputy Director and Joind Directors pertain to the
quota of Railway Officérs on deputation to R.D.S0M -
The dapbnﬁnt in view of the ébove has been advised to
state that the posts requirsd to be surrendered beonged

to Railway quota end not o R.T.5.0. quota. On which

officers in deputation from Rai'wey us»¢ to come and

there was no question of their being filved wp by R.D.5.0
cadre officers and thsrefore no qurstion of addition of

these post or devetion of these posts courd arise at the

stage of firing up the vesancies of the posts of Depuby i

Director in Rel«S.0. Cadre vhether by operating them by

gowmgraging to Cvass Il.
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<3 ont of parafis
further b atoted that 1
direction ana the rute the

4o group B post sho

sons of paragraph 5(1) of the Supp™emantary
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y WTONG end denieds The correct

"La‘i:ad in the c1ail pabition read in the
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% ig one of the imoorbant mandstor
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seection for promaion

1*g be herd regm ar?y one in two years
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=nd in case the 8o ection 1s deayed by more than a year
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hag bean
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then in the mavuer of gerayed 88 ection it

that petua? numbrr of vegancies of esch setectio

- and empoyess, within the

#4073 of considerabion with reference to vecancles to b2

£i17ed abt each sevection shoutd om'y be considarved for
esch of the selections a seperate pane” is Lo be prepsr
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and S0 on. It may be stabed thal vast se” ection as we"
as "ast INCE had beon held in the year 1984 and since
then none has been ha1d tit1 1988, The §taff Notide -

d&':}ed 606.85 and 51.8.84 are am’lexed her:;“ith as Annp

I X . ; 4 (A A/ :
XII and XIIT to Cleim pstition and this two selectior

- & 51 Jn» ln y a7 1 6 |

£

and 88 i)\:" ] |
oy 3 lcél l' z
’3
‘)»..’ :;0 -~‘Zw l? 6
9 ol <’& L

7 Mgty
au{,@r, Of‘




~

*’M ' 7.

'

’ - » " 4_‘\ " ies
' 3 1¢it of conbingent vecant
pssessment of vatancies by eddition of o

% winich dn b tar of 86 serection
o the extent of 305 which in the matter o 5

. - L . !-AG'ﬂLi q-ls Of Dd\l"v -
shat? be 200 of the Cadre strength, AT azallor o)

i » n rapty therato the a'lefa-
opaph 5(11) are éeni?d .and in rapty therat

L o3 . thea Dainindar
tions of parasraph 6 conteined ab pane 7 of the Dejoinder

E

14

i
i
i
A . I |
LEPidavit ae baing roiteriated as correCtu. ,

Thab the el “enations of parazraph 6 of the SuppiemenSary

Sounter Affidarit need no comment ewcopt thab ag indics
by Annexure C-X its:'f. The sald sppointment is subject
to tha fina' decision of the c aim ootition and so thel

apoointmen‘b is provisisnag® in its nature.

That the e'vevations of parasraph 7 of the Supplem-nt :‘
Countar AfTidavit are m:?_sc::méa:’.ve:i and a:-ré denied, Tt
further submitted thei app icant no.l is a recosnised
asgociation Of.p,»'a;:"sons nam2'y Cvags IIT Staff of ©
and s rapresentative body of the emp®oyess with
and intersst to promote the bost interast »tc of
members in order o imorova tholr effeciercy ag has
been indicated in paracraph 4(4), (3}, (C) of the
Craim petition after a paruser of vhich the

was intertainec on 39.9.88 keeping in view the cor

pd

-
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S

Administretive Tribunats Act and the Zwres framed theram
under pead with vwa IV (V)(b) of the rues framed under

the Act and as such it is wrong o say that petilion is not

o
Li

i

maintainabte at the instanca of patitinner no.l.

—
e know dateds-
1
4 Aprin 2\4‘ ,1990. Deponent,
Veridfication,
»
; I, the sbove named deponent do her by verify
thet the contends of pararraphs 1, 2, 3, 4, 5,
[
8, 7, 8ye true to my own Jmow'ed~e and no pard
of it is foise and nothing materia? has been
o ‘ coreaated so he'p me God.
-

Tucknow datedi-

April9y ( ,1990, ‘ _ Deponent,

L P
i R @M/(gw(ﬂ*%/\‘
e S . 1, Ebdap-Hath Registered C1erk to Sri Harl

. — \
N N L 2
W Lt i
~ “F 1,
A, mee \

e Nath Tilheri, Advocabe do h reby on bhe basis|
of the fsctum of the deponsnis engasing the
counse? in my offics and depositing the
gncumente rotabing to ¢-se and the fee men-

4ionine hie name to be Shri H.i.Srivastava,



-

sdentify thet the deponent who has signed this

affidgvit beforn me 1s Sri Tovi Deen,

e mow d atedi- ' : (5\\/\ W

Eonity ] 1990, Ctorl to Sri Hari Nath Tithari
. Advoc ate,
— 1T
Sotamnty affirned bafore me on 24" h[?’
- \/ - PR S S ] o Jb
ab 1916 aer/pan. by Sri HLX.Srivasiava the
“ 7 oot
feponent, who is identified by Sri Heeds Hath

L

W
+

Reeigtared Glork to Sri Hard Yath Tivhari, Advocate
Hizh Courd st A7 chabad.

T have sabisfisd myse'? by exom’ning the deponent that he
indersionds the contants of this affidavit which have bson read

ovr» and =3pTained before me,

Vin  Kumnar Shukia

‘ - ~dvacate
10271 co: VIIBSIONER
High Cout, ~lizhabad.
Lucknow Pench,

No... I’“./ It 8\4
Date......2A4 (b, LQ/D
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‘ Governnent of Tdfa 0o N —
o T NlﬁlStTJVOL Rallways P fj: AR
j , '11Re eerch Desxgno & otanda*ds Organlsatlon B
IR ﬂﬁgiﬁff;:ﬁ.f?},f EHTOTTCL fﬁ}ﬁﬁfﬁﬁﬁf'HVYZ:jfgg :
P jﬁ;ffjllg'DEPAJTM1FTAL srL_cTIou (AGATIST DEPA&TMWNTAL 3
L.+ 0 I SEILCYION QUOTA) POR CLASS IT (TRCHNICAL) .-
b ot POSTS T .THE M?CHIWICAL DNﬁTNEERING DFPARTMTN" }
» LT ORRDS0, . e
T ;;7ﬁlnef~*9taff Notlce Yo.B- IT/ LN/O]GieII[Tech/87
A SRR . -?'.a*f¢~ ated 30 1O 1987. fgs. Tl Wen e ol
: zdfiﬁ‘“ff]U:w e written” exanlnatlon for selectlon for. claes-IT
oo lposts (Tech) fron amnonzst eligible ¢class~ITT technical
.- . U staff. werking. the Mechpnlcal Ingineering Departnent.

T~ . 9% 3,,5,0, will be held-on 22nd and 2370 June 1998 a§
e =per ex1st;ng haP Rules. “--.

- e i‘-m.»vhv-‘. A‘-in"_lv,’)'v—n e S -~

-

: ,_.1:‘ R

, 2. - Ccndltlons nf ellp;blllty':ﬂgz . , ‘
L ihe staff holdlnp the oost in the grade tne mlnlnum ’
' «%,~,,of which is.Rs,1400/-- in the Revised Stale of Pay,1936 and
. -higher group !C!. gradé .on regular basis, previded that they
.- " have rendered a minimun of. three years. nonrforuutlous serv1ﬂe
DT and have: reached the stage of 2 '?u50/" AR E . R
w o u- . LS o
_ -g;Note. In case Junlor emplcyee 1s conside“ed for selectlon
O I o 4 v1rtue of his satlsfylnb the relevant minimun -
S s Tvgervice condwtlons, ‘all persens-senior to.-hin- shall I
. . also,-beccensidered eligible notw1t“qtand1np that '
 they have not Satls¢leh the ﬂequldlte mlnltam
ae“v1ce oondltlﬂnsc ﬂ;% _HW_A”_,',_. D

Nﬁnber of Vacanc1es and 1lst «f el bWe candldates.']
As already notlfled the eelectlon is be1ng~he1d R

T ag_;nst the vicancies. of ﬁy, Dlreo§9£§_to be . operated.in

A 0132?-Il.u The numher of vacancies assesgils ten. abalnst RPN
RS -.;;.,w, o ) S ‘:‘ ‘) T . ,}. ;" . . ‘

epartmental belectlou quota. ¢;;3“

The 11st of candldates falllng w1thin the ‘zotie of’ L

. 3 2 - F
aat 'con31deratlon i8 attached as -Annexure~I, :The - ca&dldates:.a,yf; S

I

- -:-are’required to give -their w1111ngness in the proforma "<,
S . at Annexure~II for. appearing.in the selectlon within a
~ ~week from the -date of issue’of this notice, . In case the.
' L w;llln aness is- nct received, within the. stlpulafed time,
it w111 be cconsidered that the particular-candidate ig_
‘'not willing 1o <appear in: the selection and ‘equal. number
of ‘cardidates from Reserve: Lidt will. be called for the
‘selection,  Out of. the ten vacancies,- one ig’ reserved ,
for. schnduled trlbe and one for scheduled caeteoandldate---:




- 22;6;887¥7xraper-i e 10 £ 00! to 1200 ‘2. hrgs .

' ’L',f-yi;'flﬂf General AdmlnlSu atlon* L';"i'*EJﬁ{_i;',m

= 2 - o
3 3 The ci ndldates llsted in the Reserve Lls+ at .
Annexure-I ‘are .alsc ‘requesteéd dc kéep themselves . in’

- resdincss and give their willingness for "appearing in

C -

'ﬁéb'wnﬁm.%m-

4, Detalled nroyramme‘ _‘7"'¥"“7*u;@rr';ﬂfb.V}“3

the selectinn, They nay be, called. for: the selectlon 1f
requlslte number of candidates within the zone of
consideratich dg- not glve theli w1lllngness to aapear -
‘in the selectlon.,' R o

. .- D Pt
- . -". R Lo S A
2o L , e

vaew e R N R R

,'._

The candldatea w1ll De requlred to® appear in 3
wtrtten test and only those who - quallfy in the wiitten
" test w1ll he called for. intervisw before tie Jnlootwcn
Board.” -The progranne Tcr le ten exeu naulen i3 a8
follovs.-' f{}e~ T P RO S

Date Ut Paper oy . i Tlnei o Duratlon o

KHZ‘SQ) L .. 4, R N B

.nstabllshment and

LTI

u

 {%§;§;ééffg'Yaper No,—II 14307467 17 30 3 hro.

General Lnglnoerlnbarﬂ";-,_ SR
23.6 88 Paper Noi-ITT 10.00 to 13000 3 nrs."
.v- Mecho Englneemngo L
: \ . ) K A ;,‘*.7 '- ARG R
cn Thp ca dldates should report to L—II Branch at
9 00 nrso'on the above dates. Y

2

P A & .
A .
"3 L
Interv1ew. o . v
r PRI et - . PRI N
B L '»v,\‘.-l»v‘,. - : ‘e "y ‘
- u._ ':":', :'~ .‘nun -';'"h“zﬁ‘- ~— 'W-#,c.«., .. ,-< .

- 1 N - .- .
,»a.,.\....-..-.._ cmame vy r' ‘.> u"""-‘tv;: - . .‘ -
' -—-~\/
-gn- »'a o~

"--" a—i’“‘zs .

There w1ll be three questlon papers based on-the,

féllOWlng syllabus' ft*jw e ATl e L g
Pa'oer--I° a.?;fﬁfﬁ L %;'H?;ﬁi ;fkﬁﬁ}ﬁf
59/ Lstabllshnent'& General Admlnlstrntlon.;ﬁ" :
/‘/:’ .’, ‘.'. Lher . .‘- ’ . .
'f;cff qyllabus- LStabllShmeﬁtoﬁ O 20 Marks.~
i ,201501pllne & Appeal Rules, Rallway SerV1ee
.. Conduct Rulcs, Enployment “of Casual Labour
/é?asses & PTOs, “PA Rules and-Medical Rules,-
_2Zension Rulos Ieave Rules,.Hours: of Lmnloyment )
Rogulatlons and;Loans and Advancesa, ”/ .
s : Lol

.The. daté. fo” 1nte“v1ew w1ll be announced later. -
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S : notn-Dsw° natters vﬁudvet Lstlmnteo, :
roburevent and - acnountﬂl of- ‘equipnent, - )
g L VStore and Statlonery,/Chapter I,LIT & X of
' ;,“ .- the Manual of Off ice, Proceaure, OfflClal
. Language Pollcy and Offl@lal uannuage Rules,
IR Paw:.I.I. PSRN "f-é i '
| 1" 40 Harks

<,;]V' General Bnglneerl (N°ch) Foriv
~ Cﬁ.: (Sy 1labus attacheng Annuxure-III IR

fn

P . S

| P_p_r—m R A

j e Englneemnb paper peitalnlng t P *"&40 Marks i

l A g;;ﬁ the individual wlngs of Mcch RADHRE , L
ol “Department, LA TR RS ’“;‘;fr}.? n;f

{7_-{,‘ R ‘1_ ( ylloous attached) = Anne)ure-III oo

Lo B SESEN ;

}’ [ T IOoquallfy fur belng CalWCd‘ mr,lnterV1ew thu

, KRN C&Hdld&t“b must’ obtain g mlnlmum“’” 60% marks 1n

... . eggregate in® all the three pavgrs. All pupers _

; ‘ Compﬂsoryo .1 - 4: ~“~-"'~" ks 7.'. ."‘,"'"?' ‘*. ' Con e -/ K

| - - e I A S e

N 6. A pre—selectlon coachlng for 25 days for tnej

Ragt reserved communlty ‘candidates. 18 ‘being arranged. A

/ P

L senar’te notlce W1ll bé 1ssued to Ry nll‘concernedo.

-

P IO e Th -
~ 2

o "_' .} 7,-, The . cand dqtes whose na"es arehlncluded in
S o Anrcxure—I should treat thlS Notloe a8 1rdlv1dual notlce.
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Gnvermment ~f India
Ministry ~f fnilwoys
Resen~ch Desions & Stanierds. Organisation
M-nak Nager,
Tuckn~=-226011,
STAFF NATICH
Sub: Departnental Selectinn for Class IT{Tech) pnsts
in the Mecnanical, Blectrical and 547 Tingineering
.Departuents of S0 )
eue_ R
1t has been decided t~ hold Departnental Selectinn
far Oinse II Technical posts fran giengzat eligible Class ITT
Technical stalf wnrizing in Mechanical/Plectrical and 5&T
- { Deparinents of D30 fer Heing enpanelled Tor prenetinon
(- ke Class IT Technical pr3ts ogainst the vacancies of

Yo virectors un be aperoved dm Crass ll. The exaninatinn
V1T be Tl sAie time im tie beginning ~f the year 198E,
he exaninatinon will be corducted as per existing n~tified
ReP sules. The syllabus frr the exonination will te
\ nare nr les: the sme as rotified fnr previnus selection
4. hell in 1984.

|

5. The liet of eligiole cnndidantes is under preparaticn
: ~va vwill be mrtified shortily ainncwith the daves nf
R esanination and the syllabus.

| . : ' 2512(0.3
File Ne.3TII/SLN/0/01.11/Tect/87 I .A% Khan
Lucknrw, dated: %0-10-07, for Director Generale

. - DISTRIBUTICH
. DS{C), DS(Bas), DS/Teack DR/Track, DR/ GE,SG(Civii).

S
Dn,JaRM 1/C, JORWOI-I & 1T, J%?M/DT DR/ ST,
IR/ 3U & JORW BL, JDX/ 54T, JDI

Ny —

| : st 3-"R2C,

P - SW/R-I & Tie, J% -irﬂﬂicrqprecesgbr),JD(ComputerSe_'ice)a
B D&/ Carriage’, JDS/Corr—L, Ll 11, A ) ‘

DI (), JOSU-D, mai/3:, Josu/ D, JDSY/MG, JDSV/BS

P2 Directrr/ 1%L, so{rcd) -1 & Tl .

nshp), JsOr e, me(F)-1, Ir, 111, IV, v, V1,

viT, VITI, Sn{fl)a |

Do) /-7, I1,& 110, SO/ED >
:

2

3

VI AW
) R

L
/ A

<

D8/55 nal, DG/ Sig-Ly 1l lole |
Vi elecnne, J08/Tele=Lud, JDs/uireless/RB- TNV,
Wy Tele, J03/Tele—iu, %Q}Sarz. o 1S
10.D3/Tlec,, Jos/ulec, JD3/Liec-ID, ‘JDD/LI:L?C-A_*L ;
JD&/Flec-TiL, JDs/Llec~Hl, J?SLLlcc,aLn%B}L oc
M8/ 11ec-CG, JDS/Clec-LLn & JDS/Elec—-AC, 1€Ce

4
4 g\
.
Sof
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| | EDSC, is notidied below 3

GOVERNMENT OF INDIA
- MINISTRY OF RAILWAYS ‘
'RESEARCH DESIGNS & STANDARDS ORGANISATION
NMNAK NAGAR.LUCKNOW.

STAWF NOTICF

Sub ¢ Departmental Seleciion for Ciass IT(Tech).
- - posts in_ the Mechanical Engee DlsctgL;ne.;

This Office Staff Notice No EI;/SIN/O/C]. II/'
Tech/Mech dated 16411, 88.-

0‘..‘0000.0.0000;

Ref

S In continuation to this Offiue Staff Notices of
even .number dated. 16,11.88 and 25.f].88, the name of-10th.-.

‘successful candidate empanelled for Class II (Tech) post of

the Mechanical Fngg. dlscipline, scale Tse 2000—3500(RPS) in R

© Shri G.V, Ramna Rao ;”— Outstanding

"2, - ' hecordingly, with the addition of the neme.of

.. candidates for

above candidate, the. final position of the empanelled _
6lass II(Teoh) poets in the Mechanical Engg.

tdlscipline of RDSO will be as under s

~ DSV, DS/Carr., DS/M:P mr

Pile No. EII/SIN/O/CI _II/Tech/Mech. . sf- o

+

7.

1. €.K. Sharma, ARE(Mech) Adhoc f Outstanding.
- 2 . G.V, Ramna Rao, CDA/Carriage Outstanding‘
V 3, I - BJPe’ J'lln AIE/M AdhOC) e
- 4! . R N.K.. ASiJ ADEA@ éﬁdhOC)
- B U 8WN Prasaé ADE Adhoe)
6s -~ K. Gupta, CRA fech, . .
e . " - S«Me Saheb, cRA/M@hQ S o o
8y S.C. Bhamagar, CRAMech, .. = 5 .- L
9. . "ATilék Raj,,CDA/Carriage(SG) S
0. ’l’nan Singh ADE/Carriage(adboc) (sc)

The above panel is subject to the final decision

1 of the Hon’ble Supreme Court 1n SIP(C)s s Nqs 6655/84 & 6056/84.

Ao . . The above pqnel will ‘b current upto 11 191 or

294 ‘exhausted, whichever is earlier.

(Muthe The above panel has been approved
'by TDG/RT\SO on’ 12 1.89) , , |
‘ V. ‘b’V\N__AAA——-. .

. Vishwa Bandhu ) -
' fpr Directpr Genural

Dated ¢ . 15-1-1989.

v : : Qistributgo - PR

r./'l’estin% DR Addl BG, :
éSé?CWLI, II, - /MP, (Testinp . D te., All above strgf, .
P es, SO/ﬁonf., SO/E-I ,HHE-II ' _ R
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"1. Jepdty Dl;ector -1 Wagon *»NogLELL 84747778

L ANNERGRE ~ 17,

- R.D. s'o .
Yo BI/s/aRG/MUPG-Gaz)MB, -

L—Vl u“aWCd.MW’L
Dated 17 3. 1988

““;‘ Sub: Creation of: 17 reveme charged JAG posts
f~-.<.-ﬁ;of Joint Directors by surrender of 22 Senior

" '\5-7, P

- >:;QTQ,LjQ' ;Scale poets of DyoDlrecwors in RJbO.,.ﬁ

: ;?Rallway Board s 1etter No 88H(G ~6 dated
| 15:2:88. -

SRR i:-' n-~""'*:'eoo‘~-'— :.. Lo
AR ,-1 SN QRS St

. \c:?,

In terds of Pnllway Board‘s 1etter quoted d)OVG,

1*Mln13try of Railwzys have accoried sanction to the ®
. creation of 17 Ja grade posts of -Joint Directors Dby
-surrender of 22 revenue.charged: Sy o ocale Uggts of

Deputy. D*recuoH31n varlous dleClp’lnes as euﬂzled HJ-;

DO

._Dlscibiihe‘ SO e ..No° .of Revenue-ch3*7ed
‘ LT e . posts’ of Deputy ‘Directors
.to be surrendeﬂed ”

-

e e
"Mechanical ...> - . i8I e -
Electrlcal e oy SR . ’
SeT - o o L 4‘i oY
20 "The posts of Deputy Dlrectors Wthh are to be

surrendered should be surrendered enblo“ before any post
of J01nt Dlrector 1s operated. G

.4

f—3, o accordlnggy approval ot the Dlrector Genera_/RDbO S
s hereby conmunicated to.the following 4 {four) perne- - o
- nent_posgig (revenue charged) of Deputy Directoxs in - T

Various Directorates of the Mechanicel Engireering

.,dlsQ1pli“e~of RDbO belnb surrendered in phasemI.—'

- SeNoe - Categor T Wo. ¢ D3 rectorate Telo to FIv.
-y : De31gnatlon © posts - to which. -~ ‘Bi's sanction

3 'Of post - - -belbngs + - (etter No. & AR
‘ L date,under which
=3e pe"mqneluo--

Stds,Wagon(DLSW) - -~ © Design ~ dt. 1C1.85 o
« Dy.Director utdso/ 4 MR a¥ I\o,,LR3184/41/18 dt,, T
MP(DDS/MP) L.t Dte. - 6061086 S

-~ - -

3. Dy.Director Res.. 1 "Res, . No.,ERBI 84/41/18

O Mech(DDRM/BDL) T Mech, " dty10.1. 86 -

"4. Dy.Director Res. . '1 L ldom’ I No,ERBI 84/41/18

lV‘ech/FTL(DDRI’I/FTL) o dte 104186
' . o.o/"'




=2- -

4 Uonsequent upon surrender of 4 (four) peraanent

posts of Deputy Directors, detailed in para 3 ahove,
approval of the Director General/3DS0 is also hereby
communicated to.three JA grade posts of Joint Director,

. indicated below, being credted on permanent basis:-

e e —\ oy A = 3 TR .A. T :
Se.loe Category of post, . Heo 0of  Weme of the I'te./
- Besimazeion oF posh.__ _posts - Ving. |
to Joint Director Stds./MP<IX “1  ° 'MP Direciorate,
(ID3/¥P.TY) , (One)
2. Joint Dircctor Res,Mech/ i Reg Mech.¥Wing = '
HDL (JDRY/ RDL) - (One) vrder Mivectcr/Testing,
. . ST } - '
3¢ Joint Director Bs,Mecly 1o Ao
FTLY DR/ PTL) - (Ox0) _ )
5o Director General/RDSO has further- appreved of the

(newly' craated nost of Jt. Director Res.Mecl/Fih,. indicated

at 5I,M.5 in the table at pare 4 ahcve, being tenporariiy
transferred and operated in Bngine Developnent Dircctorate
as Joint Director/BD, Transfer of a tenporary post of
Dy.Director/ED-I to Testing Directorate and its operaticn
as<EDRﬂVSI Lhas also been approved by the Director Generclo‘

6. A1l the ahove posts of Dy. Directors and J%, Directors
pertain dythe quota of Railwgy officers on deputation to
M3, .

Te The =bove is Phese one of tle exercise. Sanctions

for tle remaining posts are being issued separately
" in continuation of this sanction nero. - 3 %
) AN & s -
Coptmer .
- . l:?cl\rc.’J{’ncé"l'()ﬁf, l7 > L8
Dh:llile . Deputy Director/Tstt,~IT

JDF/RDSO, Luclnow
(¢ copies)

Copy to:= - . .
le  The Audit Officer, :050/Tucknow.
2o s APVEI, UDZ-TI, 3, SO/Conf., g,

4o WWO/EI, 80/ -II, 30/B-II1, SO/E-IV, SO/B—-V—, 50/B-VI,

2+ " Director Stds, (MF}, 6. Director/Testing,
7 .

¢ 4 DS(W), 8, JD/Adnn-IT.
! \ ) T ~
_x
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MilAK NAGAR  TUGKY 0v~226011

~rtmont o1 Competitive Lxomin-~tion
ith the form~tion of procl 1o
erdre of cleIT(Tuch)in
ing Dupa tment ot RDSO

Subs Mitu,d Dvp
in conncetion w
£111 vaconcivs in the

. the Mechonicrl EnginecT
' '_;gﬁinst 25% -quotne -

L5 n rocult of the Iimited Departmental Competitive
Exrmin~tion held on 24th,25%h -0t 26th Mov!84, ~raintervicw
on 28.5.85 in connoction with the fermouion of ~ ormel 1o
£i11 Vocancies in the cadre of olnss IIf.cch)sccle Bse650-
1200(RS) in the Mechaniccl Enginecring Deportment of RDSO
cgoingt 25% quota ond recommend~ticns m~d¢ by tac
Deporpment ol Promotion Committec,DG hag rpproved o prnel

LY of -'gix. oucces . ful condidrtede

2 the nrmes of following 4(Four)successiul cerdidrtes
4 empenelled Tor class 11 (Tcch) veernedes in the Mechonderl

Enginecring Depcrtment,BDS0 ore notified in crder of merit
indiccted below: _

1, 5he SeC,Dixit,CRY/N

2, 5h.D. RBMNET 2 D,y CDi/Carr

3, Sh,R.C ,Bhr1in,CRA/H

4, SheHarindur Kumcr, CR4/ED

L e i3 notificd in Staff Fetice Ko ETI/ SLV/ ¢/ Cl. T1/Teck/ |

j HMeeh/IDCE dated 1.9.84 two(2)nosts of ¢l.II (Tech)cre ‘
resorved one ench for SC nG ST cordidotes, ond cccordingly
the regults of the two(2)remcining successful ccndidates

e will be notifica ofter the ~forescid two voeonelcd heve been

dereucrved, ' : ‘

. 4. The ~bove pencl i provisionsl ~nd subject to_the
' finc~l deeision by the Fon'ble Supreme Court 1n <P (C)

M . 6655/84 rnd 6656/84 rnd will be.current upt o 27.5.87 0T
At v 3i11 exhousted whichever is corlier, _ =l

. . vr ¥ _ ) ) ]
; e %/ 3h, 5, C.Dixit,D,Rengoray ", RC Bh~1la cond Morinder
~.o S Kuasr may nlenge note thet They will be casigncd scniority

belov the ccndidates selccted ogainst 75% gquota p0stSe '
-nel h-s been cpproved by the

Jauths The ~bove D s ‘
Dircetor Genercl vide hiu ordors Qte23.8485, -

< _

jindi version wiil T0110V, r E\ h

. . N ¢

Pile ﬁoegn/sm/o/mgn/l’cci@/ ¢ (D.i<Gokhole) /;’
Dy.Director Genercl

i Hoel/IDCE Doted 666685 :
e e e here® 4,, g »": _ W*:, i __For Dl—:L:UCt‘Oﬂ:;:G‘?nQ‘J;?l N
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Government of India
. Ministry of Railways
¢ - (R.D.S.0.)

OFFICERS POSTING ORDER NO, 63 OF 198k,

| As a result of their empanelment for Class II (Group 'B')
posts (Tech) in the Mechanical Engg. discipline, after Departmental
Selection against departmental selection quota, as notified
vide Staff Notice NO.mI/SLN/p/Cl.II/Tech/Mech dated 31-8-1 98“-,
the following candidates are provisionally promoted/regularised
in Class II from the date(s) as shown against each:-

ST Tlame of the candidate Previous post Present post again- Date from

held., st which prov,. - vwhich prov,
promoted/regularisedregularised/
’ promoted,
P 1, . 24 3e L, 5. '
Fv-Shri-K-G-PRao ADE/MP B-%  ADE/MP B4 . 31.8,84
o | _ ad hoc.
o, "¢;A P M-Krishnamurthy ADE/MP A-6 adhoc ADE/MP A-6 31.8.8+
_3+--U. .S Rajagopalan CDA/Carr ADE/Carr wef the
‘ Jagopt date he takes £
, : - ) . over, - - .
b, " 94 M Mukherjee (ODA/Wagen -+ ADB/W i edom o e
5, " T G Raghunathachari CDA/Magon ~~~ ﬁDE?‘W"“t; ”‘“‘-dU‘-‘f“"‘g
6. ™ MV Balasubraminiam ADE/MP B-5 adhoc ADE/MP B-5 31.8.84"
7. "(JC L Gangwar ARE/(T ad hoc  ARE/(T - 31.8.8%
8, " DK Saha CRA/M (on depu-_-ARE/BM. . _. __wel ‘the date
- ‘, ~ tation to RITES) he takes over.
-9y—4—-§ -Ananthakrishnan ARE/RM ad hoc ARE/RM 31.8.84,
, | ‘ (against DD's (Against DD's -~ = - .
o post) post) T
0, "B P Sharm CDA/MP ADE/MP B-6  watfthe aate
g A he takes over,
"11. " P CyTewari CDA/MP ~ ADE/Carr -do-
12. " C B Sharma .~ (DA/Wagon ADE/Magon . «do- -
13. " ©H S Tuteja CRA/RM ARE/RM (a%ainst -do-
"<l _ o DD !'s post -
4, " T Garib CTA/RM (on de%. ARE/RM (against -do- -
' , to RITES DD's post:%a o
15. " K L Nirwan | ADE/Carr ad hoc ADE/Carr 31"._8.8‘+
16.' " HLardev Singh - ADE/MP D3 ad hoc ADE/MP D=3 . 31.8.84,

€y’ T
"The above promotions/regularisations are "Provisional™
d are subject to a final decision of the Hon'ble Supreme
~—~ _-—TCourt in SLP(C)s' Nos. 6655/8% and 6656/8+,
AW S ~ Bedele
A N W /

C e

PR .



Government 0f India Ministry of Rallways
Research Designs & Standards Organisation

..t?‘"J Y -

-y »

/ . OFH CERS' PpOSTING ORDER No, 72 OF 1989

The following promo tions/ .. o ‘nostings are | -
ordereds - .- : _ _

i) Shm R.S.Machukar, CDA/ED, empanelled for Class II
| . post (Bef: Staff Notice No,EII/SLN/Cl,I1/Tech/Mech/
£dt.4.32.89  LuCEf, is posted as ADE against an existing vacancy
~of DU/ED. by temporarily ovperating the post in class-IT.

ii) Shri B.K,Gupta, DA/MP, emzanelled for Class II
! post (Ref; Staff Notice No,BII/SLN/Cl,II/Tech/Medh/
' /dt.4,12,89 LDC®, is posted as RDE/W3gon-IV against the

)]
oo

existing vacancy.

’ o

2, ;+8/Shri R S.Magchukar gnd B.K, Gupta should note that their
i postinigs are provisional and subject to the final decision by
i the Hon'ble Supreme Qurt in SLP(C) 65655/84 and 6656/84 amd

s alg, subject to the final decision of Hon'ble CAT/Lucknow .

o sl in'0A 1b.273 of B89, - ; now

3, The charge report of the o fficers may be forwarded to
. Bstt-lI Section in six wpies, - ' : : C

; : file No, DG/ (Rp~-T77/Mech : " . for Director Séneral
.- . Lucknow-226011  Bistrmibution L

DSW D/ED JDF JDA-I  JDA-II . JDA-III  JD/Wocks TEN - .

DDE~L  BUBE-II DOA 0 Sr, Hindi Officsr AX=I & II

Audit Xicer | SOB-I OSE-IT bOE-III WOE-IV OBV
SOE-VE ¥ fo(MCW)  S0/ED. SO(Rectt.& Reservation) 80/Legad

: SC/‘.St’éncs,_ Pass Section ADE/'Telecom/f'rfgie' Estate Sup'frr'; |
.é;sstt.&;:e'dlrii‘:y: C;ofnmissiohéir. 'Se;:y.'/RDSOWa.II Ofﬁ.cers ASSQm -
LRecepticniSts—I, II~ and IIi Offi cers cnncemed p/files - i

Notice Board,




vakalatnama ,\\xﬂ(

IN THE HON' BLE'CENTRAL ADMINISTRATIVE TRIBUNAL
ADDL ,BENCH, 5#BAD /. CIRCUIT BENCH, LUCKNOW

R Do CC“LE (Q}% /szsoe,e\l?‘m

VERSUS
Uw\m 5?\ jmth\c( & 5/[//@»5 .

No. 273 | of 1999 (L)

/ /‘wé the undersigned do hereby nominate and appoint Shri ﬂ « V- Sm V0S8 f;l'}a

Advocate, to

-~

be counsel }'n the above matter, and for me | us and on my ! our behalf to appear, plead, act
and answer in the above Court or any Appellate Court or any Court to which the business
js transferred in the above matter, - and to sign and file petitions, statements, -accounts,
exhibits, compromises or other documents whatsoever, in connection with the said matter
orisir}g there from, and also to apply for and receive all documents or copies of documpnrs
deposmons“ etc, etc, and to apply forissue of summons and other writs or subpoena and f >
to apply forand get issued any arrest, attschment or other execution, warrant or crder and/ o
to conduct any proceeding that /may arise thereout andto apply for and receive paymen/ \
of any or all sums or submit the above matter to arbitration. {7

Provided, hcwever, that. /'f any part of the Advocate’s fee remains unpaid befo/ |
the first hearing of the case er if any hearing of the case be fixed beyond the limits of ‘ti_. - _
town, then,. and in such an event my [ our said advccate shall not be bound to appear
before the court and if my|our said edvecate deth eppear in the said case he shall be entitied to

" an outstation fee and other expenses of travelling, locdging, etc Provided ALSO that if the
case be dismissed by default, or if it be proceeded ex parte, the said advocate(s) shall not be
held responsible for the same. And all whatever my | our said advocate(s) shall lawfully do,
/ do here by agree to and shall in future ratify and confirm. : ‘

ACCEPTED L - | - //
74‘/)La»c"~l’\‘7“~[ML4“ 2>Y 514& | N |

Ut C Signature of Client . R
Lot B ln T
g ThrFee W AT SIS,
-------------- %. .ﬁ.ﬁl;ﬁ&-;..w#g.l..ﬂ&.ol'

25 rrvrsveernses st enteeAdvocate , Nootnere vasbestesseinereebareerariRares REIBEISNEs 0RE




